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LEGISLATIVE ASSEMBLY.
Tuesday, 15th February, 1938.

The Assembly met in the Assembly Chamb i
y Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)

in the Chair.

MEMBER SWORN.
Lieut.-Colonel Sir Henry Gidney, M.L.A. (Nominated Non-Official).

STARRED QUESTIONS AND ANSWERS.

(s) ORAL ANSWERS.

RETENTION OF BRITISH TROOPS IN PROVINCES FOR INTERNAL SECURITY
PURPOSES.
24C6. *Mr. T. 8. Avinashilingam Ohettiar: Will the Defence Secretary

state:
(a) whether, since the last Session, Government have addressed the

Local Governments whether they insist upon having British
troops for internal security purposes; and

(b) whether Government have received any replies, if so, what is the
nature of their replies?

‘Mr. C. M. G. Ogilvie: (a) No.

(b) Does not arise.

Mr. T. S. Avinashilingam Ohettiar: May I know why the Government
of India have consistently refused to address Local Governments in this

matter?

Mr. 0. M. @. Ogilvie: 1 would refer the Honourable Member to the
question asked during the last Session at which the apswer given was
that it was unnecessary and had never been done before, that it was
undesirable, and that Government could not do so.

Mr. D. K. Lahiri Chaudhury: Will Government state the reason why it
is considered undesirable?

Mr. 0. M. G. Ogilvie: Because there is no good to be gained from
following the procedure suggested.

Mr. Lalchand Navalrai: May I know if confidentially Provincial Gov-
-ernments have been taken into confidence in regard to this question?

(601) A



602 LBGISLATIVE ASSEMBLY. [15TH FEB. 1988.

Mr. 0. M. @. Ogilvie: I do not understand what the Honourable
Member’s question is.

Mr. Lalchand Navalrai: My question is that although the general
public might not be taken into full confidence, whether the Government
of Ihdia have ever been confidentially in cominunication with the Pro-
vincial Governments in this matter? '

Mr. C. M. G. Ogilvie: There is nothing confidential about this matter
at all.

Mr. T. 8. Avinashilingam Ohettiar: In view of the fact that the sub-
stitution of British troops will be a cause of great saving to the Indian
exchequer, will they consider the advisability of addressing Locat Gov-
ernments ? :

Mr. ©. M. G. Ogilvie: No, Sir. .

MOVEMENTS OF TROOPS FROM BRITISH. INDIAN PROVINCES.

247. *Mr. T. S. Avinashilingam Ohettiar: Will the Defence . Secretary
state :

(8) whether troops were moved fromi:any. of the British Indian Pro-
vinces this year; v

(b) .wlllether any of the Local Governments protested against the re-
placem;ent of British by Indign troops; and

(e) if so, which were the Provinces and what were the grounds of
their protests?

Mr. C. M. @. Ogilvie: (a) No.
(b) and (¢). Do not arise.

218!:. T. S. Avinashilingam Ohettiar: Sir, I do not put question No.

1248*.

RECOMMENDATIONS MADE BY “THE RESERVE BANK oF INDIA ABOUT
FINANCING OF CO-OPERATIVE ORGANISATIONS.

249. *Mr. T. S. Avinashilingam Chettiar: Will the Honourable - the
finance Member state:

(a) 'whe.thqr Goverinent have received any’ replies from . the Pro-
vincial Governments regarding the recommendations made- by
the Reserve Bank in their report with regard to financing of

co-operative organisations;

tThis question was 1ot put by the questioner.
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- (b)-what is the mature of their, replies; and
(c) whether they have come to amy conclusion in the matter?

The Honourable Sir James Grigg: (a) and (b). The replies so far
received relate to matters which are within the competence of the Pro-

vincial Governments.

(c) Does not arise.

STOPPAGE OF THE EXODUS OF CERTAIN ATTACHED OFFICES TO SIMLA.

250. *Seth Govind Das: Will the Honourable the Home Member be
pleased to.state:
(a) whether it is a fact that Government contemplate net to take
some offices to Simla this year; and
(b) what will be the approximate net saving to Government on
account of their leaving these offices behind at Delhi?

'The Eonourable SBir Henry Oraik: (a) I would refer the Honourable
Member to the Press Comimuniqué, dated: the 19th January, 1938, and to
the reply given on February 2nd, to Mr. Santhanam’s question No. 90.

(b) The necessary information is being collected and will be laid on the
table of the House.

INDIAN TROOPS SENT TO THE FAR EAST DURING THE RECENT SINO-JAPANESE
WaRr. )

251. *Mr, T. 8. Avinashilingam Chettiar: Wiil the Defence Secretary
state:

(a) whether the Indian troops sent:to the Far East during the recent
Sino-Japanese war were ever called into action;

(b) if so, what was the nature of the -action and what is the extent
of casualties; and

(c¢) how much longer their préseﬁce will be necessary there?
_Mr. 0. M. @. Ogilvie: (a) No.
{b) Does not arise.
(c) It is not yet possible to say.

Mr. Sri Prakasa: Mav I know what are the exact functions that these
troops are now performing?

Mr. C. M. @. Ogilvie: They are forming a vortion of the garrison
of Hong Kong.

- Mr, Mohan Lal Saksena: What ie the amount of the total cost of
sending these troops? o

- Mr; President (The Honourable Sir Abdur Rahim): That is not in the
question. Next guestion. S
o ' A2
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PoLITICAL PRISONERS UNDER THE DIRECT CONTROL OF THE GOVERNMENT OF
" INDIA. .

252. *Mr. Badri Dutt Pande: Will the Honourable the Home Member
be pleased to state if there are any prisoners convicted or detained for
political offences still under the direct control of the Government of India
or have they all been released?

The Honourable Sir Henry Oraik: I am collecting information and
will lay a reply on the table of the House in due course.

CENTRALISATION OF THE ADMINISTRATION OF CENTRAL Excise WORK.

253. *Mr. Govind V. Deshmukh (on behalf of Seth Govind Das): Will

tt:e Honourable Member-in-charge of Finance Department be pleased $o
state:

(a) whether Government have definitely decided to proceed with

) centralization, under the Central Board of Revenue, the
administration of central excise work, now performed by Pro-
vincial Governments;

(b) since when this proposition will take effect;
{c) the Provinces in which it will be given effect;

(d) the officers in whose hands the routine administration will be
left ;

(e) whether any new posts will be created to take charge of the
administration the centralisation involves;

(f) the reasons actuating Government for the centralisation of the
administration; and

(g) the Provinces which will be adversely affected as a result of
centralization of administration and whether any relief will
be granted to such Provinces?

Mr. A. H. Lloyd: (a) and (b). The Government of India have decided
to centralise the administration of Central Excises under the Central
Board of Revenue with effect from the 1st April, 1938.

(¢) The question of the action to be taken in Bengal is still under
consideration. Otherwise, the scheme is being proceeded with in all the
provinces except Sind and Orissa.

(d) In Bombay and Madras the arrangements will, in the first in-
stance, be put in the hands of the Collectors of Salt Revenue in those
provinces and in the Northern Indian provinces in those of the Commis-
sioner of Central Excises and Salt, Northern India, in whose appointment
has been merged that of the Commissioner, Northern India Salt Revenue.

(e) Yes. Under the Commissioner of Central Excises and Salt, North-
ern India, two Deputy Commissioners and a Chief Accounts Officer have
been appointed with effect from the 1st February, 1988. . It is also ‘pro-
posed to appoint some Assistant Commissioners, Superintendents and
subordinate staff under the Commissioner of Centra]l Excises and Salt,
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Northern India, with effect from the 1st April, 1988. For Madras and
Bombay the existing temporary wholetime posts of Collectors of Salt Re-
venue will be retained. It is also proposed to continue the post of the
Headquarters Assistant in Madras after the 28th February, 1988, and to
create a similar post in Bombay from the 1st April, 1938. Certain sub-
ordinate staff will -aldo be required for Bombay and Madras and the ques-
tion in being examined.

(f) The Government of India considered it desirable on merits that the
administration of Central Excises, and particularly that of Sugar Excise,
should be under their own close control and should he conducted on as
uniform lines as possible.

(g) The Government of India do not see how the scheme can adversely
affect any Province that has been making a proper charge for exercising
its agency functions.

Mr. T. S. Avinashilingam Chettiar: What is the financial effect of the
centralisation?

Mr. A. H. Lloyd: I am afraid I cannot ; .answer that question absolutely
accurately at this stage. There will be a small extra charge compared
with what we are now paying.

Mr. D. K. Lahiri Chaudhury: Were the Provincial Governments con-
sulted before the idea of centralisation came in?

Mr. A. H. Lloyd: Well, Sir, the idea of centralisation was first formed
and Provincial Govemments were then consulted.

Mr. D. K. Lahiri Chaudhury: Was the Bengal Government consulted
in this matter?

Mr. A. H. Lloyd: Yes, Sir.

Mr. D. K. Lahiri Chaudhury: May I know what is he opinion of
the Bengal Government? :

Mr. A, H. Lioyd: No, Sir.

Mr. Lalchand Navalrai: With regard to clause (e), may I know whe-
ther the officers required have been already appomted or any more offi-
cers will be appointed, if Bo, who, and how many ?

Mr. A. H. Lloyd: No more officers will be required to take charge of
the administration than is there referred to.

Mr. Lalchand Navalrai: Will there be subordirate officers appointed?

Mr. A. H. Lloyd: I do not know what _part of India the Honourable
Member is speaking of? Is it Sind? .

Mr. Lalchand Navalrai: Certainly Sind.
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Mr. A. H. Lloyd: In regard to Sind, the answer is given in my answer
to part (c): . ’
o ‘Otherwise, the scheme is being proceeded with in all the provinces except Sind and
rissa.’’

Mr. Mohan Lal Saksema: In regard to the United Provinces, may I
know if the Government consulted were the interim ministry?

Mr, A, H. Lloyd: My impression is that the reply came in after the
present ministry was in office, but' 1 cannot be quite certain. I know a
number of replies came in after that.

ProoF FOR CLAIMING REFUND OF INCOME-TAX IN RESPECT OF REPAIRS
TO PROPERTY.
254. *Mr. K. Santhanam: Will the Honourable the Finance Member
be pleased to state:
(a) whether, in making the allowance permissible under section 8—1
(1) of the Income-tax Act, 1922, in the case of properties im
respect of which the owner has undertaken to bear the cost
of repairs. vouchers or other proof, showing the cost of repairs
done to the property during the year, are required to.be pro-
duced by the owner in support of his claim for the allowance;
and
(b) if the answer to part (a) be. in the negative, whether Govern-
ment are prepared to consider the desirability of insisting
upon such proof?’

Mr. A. H. Lloyd: (a) No. :
(b) No. Government cannot insist on such proof as the amount of
the allowance has been fixed by law.

CERTAIN GOVERNMENT OF INDIA OFFICERS DRAWING SPECIAL Pay.
255. *Mr. K. Santhanam: Will the Honourable the Finance Member
be pleased to state:

(a) the number of officers under the Government of India who are
getting a salary of Rs. 1,000 and above and are drawing
special pay in addition;

(b) the grounds on which the special pay is granted to. them;

(¢) whether these grounds are periodically scrutinised:

(d) how many of these.officers are liable to be transferred to pasts
carrying no special pay;

(e) whether the special ' pay comumts for leave and pension ;

(f) when an ofﬁce; having special pay is on leave, whether the
person appointed to officiate in his post also gets the special
pay. while the officer on leave is getting it; and

(g) the total saving that would accrue to the Government of India
if the special pay is abolished?

The Honourable Sir James Grigg: (a), (d) and (z). It is presumy
' : (a), g). It is pres d
t}lat the anourable Member's question refers to all officers W}E’oseusrzfa-
ries are debited to Central Revenues, and not merely to. officers. serving
> : ; L A $ s



STARRED QUESTIONS. AND ANSWERS. 607

in the Government of India Secretariat. The Government of India con-
sider that the time and labour involved in the collection of the informa-
tion required would be out of proportion to any advantage likely to be
gained. The Honourable Member may take it that the great majority of
these posts are mentioned in the Pay and Cadre Schedules and in the
Buperior Civil Services Rules, copies of which are available in the Library
of the House.

(b) Attention is invited to Fundamental Rule-9 (25).
(c) Yes.
(e) and (f). Yes.

Mr. K. Santhanam: With reference to part (g), would it not be in
the order of some crores? ’

The Honourable Sir James Grigg: 1 cannot believe that, because to the
best of my recollection the whole of the pay of the Indian Civil Service
for the whole of India would be of the order of two crores and so their
special pay cennot possibly amount to some crores.

Mr. K. Santhanam: If you take into consideration all the officers in
the Government of ¥ndia Secretariat?

f The Honourable Sir James Grigg: I am sabsolutely -certain without
any investigation at all that the figures involved are not anything like that
or indeed other than a small fraction of the amount the Honourable

Member mentioned.

INDIANS AND NON-INDIANS WITH HIGHER SALARIES EMPLOYED IN THE ARMY,
INOCLUDING NAVY, ETOC.

956. *Mr. Manu Subedar: (a) Will the Defence Secretary state the
number of (i) Indians and (ii) non-Indians employed in connection with
the defence in all branches of the army, including navy and air forces
and the general staff, who are in receipt of a salary (including allowances)
of Re. 400 per month or more?

+(b) Will he please give the corresponding number of Indians and non-
Indians in 1980-81 and 1934-35?

Mr, 0. M. G. Ogilvie: (s) and (b). The information required by the
Honourable Member cannot readily be extracted from the accounts and
would require an expenditure of time and labour which would not be

justifiable.

As far as officers are concerned, however, the following information
may be useful as a guide, and in conjunction with the Navy, Army and
Air Foree lists, ¢opies of which are in the Library of the House, will enable
an approximate calculation to be made in respect of officers.
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All officers of, and above, the following ranks are in receipt of monthly
emoluments of Rs. 400 per mensem or above:
1. Royal Indian Navy—
(a) British Officers—

(i) Executive Branch . . Lieutenant of two years:
seniority.

(ii) Engineer Branch On promotion to Lieute-
nant.

(b) Indian Officers—

(i) Executive, and Engineer Branches . Lieutenant of four Yyears
seniority.
II. Army—
(a) British Officers (including K. I. C. O.) , . 2nd Lieutenant.
(b) Indian Commissioned Officers . . . Those over three years and
nine months service as
Lieutenant.

II1. Air Force—
(a) British Officers—

General Duty and Stores Branches . . ‘Pilot Officers.
(b) Indian Officers —
(i) General Duty Branch . . . Flying Officer.
(ii) Stores Branch . . . . . Flight Lieutenant.

Mr, President (The Honourable Sir Abdur Rahim): The statement
that has been read out by the Honourable Member should have been laid
on the table.

Mr. Manu Subedar: Can the Honourable Member say, in view of the
fact that the information asked for by me cannot be given, whether the
number of Indians in the grades which he read out has increased since
19384-35 or has diminished?

Mr, O. M. @. Ogilvie: My impression is that it has substantially in-
creased.

Mr. Mapu Subedar: Similarly, has the number of Europeans also
increased.

Mr. 0. M. @. Ogilvie: That I am not prepared to say. I do noig think
it has.

MEASURES FOR RELIEF OF AGRICULTURAL DEBTORS.

257. *Mr, Manu Subedar: (a) Will the Honourable the Finance
Member be pleased to lay on the table a summary of measures passed
by the Provincial Governments for the relief of agricultural debtors?

(b) Are Government aware of any of the Provincial Governments
having consulted the Reserve Bank authorities on this subject?

The Honourable 8ir James Grigg: (a) The information can be obtain-
ed from the proceedings of the Provincial Legislatures.
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(b) I would refer the Honourable Member to thie statemients made on
this subject in the report of the Reserve Bank for the year 1987 and in
the Governor’s address to the share-holders at the general meeting held
on the 7th of February.

L]

Mr. Manu Subedar: Can the Honourable Member assure the House
that several legislations which have been passed on this subject in the
Provincial. Legislatures do not encroach on the province of the Gov-
ernment of India as provided in item 38 of the Seventh Schedule of the

Government of India Act?

The Honourable Sir James Grigg: I can answer that if the Honourable
Member puts down a specific question about a specific measure.

Mr. Mohan Lal Saksena: Do the Government contemplate bringing in
similar measures for the centrally administered areas?

The Honourable Sir James Grigg: No, Sir.
Mr. Mohan Lal Saksena: Why not, Sir?

The Honourable Sir James @rigg: I do not think that arises out of
this question.

ORDERS OF THE MILITARY AUTHORITIES AT LANSDOWNE RE CELEBRATION OF
THE INDEPENDENCE Dav.

258. *Mr. Mohan Lal Saksena: (a) Will the Army Secretary be pleased
to state if it is a fact that the military authorities at Lansdowne passed
orders regarding ‘the celebration of the Independence Day, prohibiting
the reading of the pledge of independence in public places, including the
bazar area?

(b) If so, were the orders passed under instructions of the Government
or on the initiative of the local authorities?

(c) Were similar orders issued at any other place? If not, for what
reasons were the orders passed?

(d) Do Government propose to cancel the aforesaid order‘7

Mr. 0. M. @. Ogilvie: (a) The facts of the case are that the O. C.
station met certain local pohtlcal leaders and discussed with them the
undesirability of reading the ‘‘independence pledge’’ in Lansdowne Can-
tonment. The discussion was friendly and -the people goncerned volun-
tarily decided not to proceed with the reading of ths pledge. In this
purtlcular case therefore, the question of prohlbltlon did not arise. The
military authorities and local leaders acted in friendly co-operation.

(b) and (d). Do not arise,
(c) Government have no information. In this respect, however; I

draw attention to the answer given by me to part (b) of Mr. T. S.
Avinashilingam Chettiar’s starred question No. 147 of the 7th February,

1938.

Mr. Badri Dutt Pande: Is it a fact that persons were told that they
will be turned out of the Cantonment if they held a meeting there on the

26th ?
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Mr. . M. @. Ogilvie: 1 am not quite sure what the trend of the Hon-
.ourable Member's question is. It rather seems that he was disputing
‘what I have read to him.

Mr. Badri Dutt Pande: Is it not a fact that the persons were threaten-
‘ed to be turned out of the Cantonment if they persisted in holding a
~meeting on the 26th of January?

Mr. 0. M. G. Ogilvie: As far as I know, they did hold the meeting
~and were allowed to hold one. They were not allowed to read the In-
-dependence Pledge, rather they agreed not to read it. If they had not
aereed not to read the Independence Pledge, I have no doubt that the
threat the Honourable Member has spoken of would have been adminis-
- tered.

Mr. Badri Dutt Pande: Were the processions banned on that day?

Mr. C. M. G. Ogilvie: The actual terms agreed upon were as follows:
"No processions were to be taken outside the Bazaar area.

Mr. Badri Dutt Pande: What about the processions within the Bazaar
area?

~Mr. O. M. @. Ogilvie: Within the Bazaar area, apparently, they were
-allowed. It was said that all celebrations, meetings, etc., were to take
place strictly within the Bazaar area.

 Mr. Mohan Lal Saksena May I know under what law the threat would
have been administered if they had read the Independence Pledge ?

Mr. 0. M. @. Ogilvie: If the Honourable Member will read section 239
of the Cantonments Act, he will see that the Officer-r Commanding the
station has power, in the event of any one doing anything or being likely
t¢ do anything or seeming to him likely to do anything which will disturb
‘the tranquillity of his troops, will affect their discipline or is directed
-against their loyalty, to take steps to expel him from the cantonment.

Mr. Sri Prakasa: Can the Cantonment authorities act againsy the
_orders of the Provincial Government or go beyond them?

Mr. President (The Honourable Sir Abdur Rahim): That is a hypothe-
-tical question.

RELEASE OF STATE PRISONERS.

259. *Mr. Mohan Lal Saksema: (a) Will the Honourable the Home
"Member be pleased to state whether Government have considered the
advisability of releasing the State prisoners? If not, do they propose to
-do so at an early date?

(b) When were the cases of the detenus, confined in Naini jail, con-
-gidered last and by whom?

(¢) When was the case of ex-Maharaja of Nabha detained at Kodaikanal

'reviewed last? For how long has he been under detention, and under
what conditions, if any, is he to be set at liberty?

__'The Homourable Sir Menry Oraik: (a) and (b). There are three Btate
Prisoners for whom the Central Government are responsible, namely, the
-three prisoners who were until recently lodged in the Naini Central Jail
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but who are now inithe Delhi District Jail. Their cases are reviewed
every six months by the Government of India and were last considered in
September, 1937.

(c) The Honourable Member’s attention is invited to the reply given
by the Honourable the Leader of the House to Sardar Mangal Singh’s
question No. 255 on the 1st September; 1937.

Mr. Lalchand Navalrai: With regard to part (c) of the question, may
I'ask if the Government have re-considered the question after the last
answer was given?

The Homourable Sir Henry Oraik: That is a matter for the Crown
Representative and not for the Government of India.

Sardar Mangal Singh: Is it not a fact that my question relating to
the ex-Maharaja of Nabha was about his health?  That question had

nothing to do with his release.

The Honourable Sir Henry Craik: The Honourable Member's question
was: ‘‘Will the Honourable the Leader of the House please state whether
the question of the release of the ex-Maharaja of Nabha, who is now
confined at Kodaikanal under Regulation III of 1818, now rests with the
Madras Government or the Government of India?’’

It had nothing to do with his health: it was about his release.

Mr. Mohan Lal Saksena: May I ask why these detenus were tra'ils-
ferred from the Naini Central Jail to the Delhi District Jail?

The Honourable Sir Henry Oraik: I am not certain: I tust have
motice.

MINISTERIAL OFFICERS BELONGING TO ASSAM IN THE GOVERNMENT OF
INDIA SECRETARIAT.

260. *Maulvi Abdur Rasheed Chaudhury: Will the Hopnourable the
Home Member please state:

(a) the total number of ministerial officers in the Government of
India Secretariat;

{b) how many of them, if any, belong to the Provinee of Assam;
and

{¢) whether Government propose to take more Assamese in these
services in future?

The Honourable Sir Henry Craik: (a) and (b). I presume the Honour-
rable Member refers to Assistant Secretaries and Superintendents. The
namber of permanent Assistant Secretaries and Superintendents on the
1st February, 1938, was 18 and 60, respectivelv, and none of them
belongs to the Province of Assam.

(c) Government have not recognised the principle of territorial repre-
sentation, and there is no reservation in the Central Services for Assamese

as such. .
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-Maulvi Abdur Rasheed Chaudhury: May I know on what basis the
ministerial officers of the Government of India Secretariat are appointed?
Are they appointed on provincial basis or any other basis?

The Honourable Sir Henry Oraik: The Honourable Member is aware
that there are certain reservations for minority communities, but there
is not, and never has been, any reservation for the inhabitants of any
particular province or area.

Maulvi Abdur Rasheed OChaudhury: Am I to understand that the
Assamese will have no chance of having any appointment in the Govern-
ment of India Secretariat?

The Hohourable Sir Henry Craik: They have exactly the same chance
as anybody else.

Mr. Abdul Qaiyum: Tf Government are unot followmg any territorial
basis for appointment, how is the British ratio fixed in these services?
Is it not on a territorial basis?

Mr. Pregident (The Honourable Sir Abdur Rahim): That is a matter
for argument.

INADEQUACY OF THE POLICE ARRANGEMENTS AND THE MUNICIPAL SERVICES
DURING SUMMER SEASONS AT NEW DELHI.

261. *Mr. C. N. Muthuranga Mudaliar: (a) Will the Honourable the
Home Member be pleased to state if after the Government of India move
up to Simla annually, the public services, municipal and other, are cut
down drastically in New Delhi till Government moves down again in
winter ?

(b) Is it a fact that most of the roads in New Delhi are either unlit
or only partially lit during the nights of the summer season?

(c) Is it a fact that, during this period, a number of thefts occur owing
to the paucity of the police force in New Delhi?

(d) Will Government place on the table a statement showing the
number of thefts reported to the police during the summer seasons of
1935, 1936 and 1937 and also the number of cases in which the police
were able to trace the property and hand it over to the owners?

(e) Are Government prepared to consider the desirability of maintaining

the police and the municipal sanitary services at their full level during
the ensuing summer season? ‘

The Honourable Sir Henry Oraik: The information is being obtained
from the Chief Commissioner, Delhi, and will be laid on the table in
due course.

ALTERATION IN THE RULES RE FIr4 FOoCE OF THE INDIAN CrviL Slmvwl:
ExXAMINATION IN INDIA.

262. *Mr. C. N. Muthuranga Mudaliar: (a) Will the Honourable the
Home Member be pleased to state the reasons for the recent alteration
in the rules regarding viva voce examination for candidates appearing for
the Indian Civil Service exla»mination in India?

,
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(b) Does the same ;h&e prevail in England for the London examination?
1f not. why has a departure been made in the case of Indian students
appearing in India?

The Honourable Sir Henry OCraik: (a) I presume the Honourable
Member is referring to the notice issued by the Federal Public Service
Commlssgon to the effect that the Commission will require only those
who qualify in the written tests to present themselves for interview. The
reason for this procedure is that, in view of the large increase in the
number of candidates, it would be impossible for the Commission to
interview all the candidates in the time available.

(b) No; since the circumstances necessitating the adoption of this
procedure have not arisen in England.

Mr, C. N. Muthuranga Mudaliar: Are the Government aware that by
the latest procedure prescribed for viva voce examination the candidates
will be obliged to incur double expenditure in travelling which involves
great hardship for those coming from long distances?

The Honourable Sir Henry Oraik: In the case of candidates who
succeed in obtaining a certain standard of marks, in the written test, it
would mean their coming back for interview in Delhi. I believe some
of the candidates have always got to do that.

Mr. 0. N. Muthuranga Mudaliar: Wil] the Government allow travel-
ling allowance for candidates who have to attend a second time?

The Honourable Sir Henry Oraik: I must have notice.

PROPOSALS FOR THE REDUCTION OF PAY OF THE INDIAN CIVIL SERVICE AND
THE INDIAN POLICE SERVICE.

263. *Mr. C. N. Muthuranga Mudaliar: (a) Will the Honourable the
Home Member state at what stace the proposals for reducing the psay of
the Indian Civil Service and the Indian Police Service are at present?

(b) Are Government aware that in Madras, Bombay and the United
Provinces, schemes have been or are heing put through for permanently
reducing the pay of new entrants to the provincial services?

. The Honourable Sir Henry Oraik: (a) The position is stiil as stated in
the answer given on the 30th September, 1937, to the Honourable Mem-
ber’s starred question No. 933.

(b) I understand that certain Provincial Governments have reduced or
contemplate the reduction of rates of pay for new entrants into the
Provincial Services.

Mr. 0. N. Muthuranga Mudaliar: For how long will this considera-
tion be carried on?

The Honourable Sir Henry Craik: The answer to the Honourable Mem-
ber’s previous question was:

‘‘The question has been deferred till the occasion arises to veview the future
" recruitment and conditions of service of the Indian Civil Service and the Indian Police

Service”. :
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. &
PavciTy oF INDIAN OFFICERS IN THE DEFENCE DEPARTMENT.

264. *Babu Kailash Behari Lal: Will the Defence Secretary be pleased
to state:

(a) if it is a fact that in the Defence Department there is not a
single Indian down to the post of an Under Secretary;
(b) if it is a fact that on the administrative side of Army Head-

quarters, civilians of Indian nationality cannot be Under
Secretaries;

(c) if it is a fact that the audit of military expenditure is handed
over to a civilian of British nationality; and

d) if it is a fact that an officer from the War Office is to be
(

imported for the post of. Finaneial Adviser:to. the ;Defence
Department?

Mr. C. M. G. Ogilvie: (a). (c) and (d). I refer the Honourable
Mewber to the replies given by the Home Secretary to parts (b) and (c)
of starred question No. 807 asked by ~Mr. 8. Satyamurti onithe 27th
September, 1937.

(b) There are no posts of Under Secretary in Artm Headquarters

(Enmm STATE Pmsor.mzs UNDER REGULATION III OF 1818 N 'rHE
PUNJAB TR e sERW

265. *Mr, Sn Pra.kasa. Will the Honourable the Home Member
state: . adtso e

() i it is a fact that Messrs. Amir Haidar Khan, Teja Singh
Swatantra, Ram Kishan and Vasudeva Singh are indefinitelv
confined in the Punjab jails under Regulation TII of 1818;

(b) if so, how long they have been so confined and when their cases
were last examined; and

(¢) if Mr, Teja Singh Swatantra is being prohibited from attending

to his duties as an elected member of the Punjab Provincial
Legislative Assembly ?

The Honourable Sir Henry Oraik: (a) to (¢). The responsibility for
these State Ptisoners passed to the ‘Provineial Governmient from ‘the 1st
April, 1937, on the introduction of Provincial -Autonomy.

Mr. Sri Prakasa: Is it a fact that Regulation III prisoners are also
now under the Provincial Government?

The Honourable Sir Henry Oraik: Yes, Sir.

DraTa OF STATE PRISONERS CONFINED UNDEE REGULATION 11T OF 18_18.

266. *Mr. Sri Prakasa: Will the Honourable the Hlome Member state
the number of prisoners confined under Regulation ITY of : 18!8 ‘that have
died gince 1932 and the disease from which eaeh died?

... . The Honourable Bt’:;nonry Oraik: Two. One died of apoplexy. 1 am
ascertaining the cause of death of the other.
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Mr. Mohan Lal S : What are their names?’

The Honourable Sir Henry Craik: One who died of apopléexy was J. M..
8en Gupta. He died on 23rd July, 1933. The name of the other is.
Sardar Muhammad Yunus Khan son of the late Ez-Amir Muhammad.
Yakub Khan, who died on 4th Mareh, 1932.

REHEARSALS OF AIR ATTACKS, ETC., IN INDIA. <

267, *Mr. Sri Prakasa: Will the Defence Secretary state:

(a) if it is a fact that rehearsals have taken place in India of attacks:
from the air on some prineipal towns as also of ‘‘black outs”,
‘‘gas masks’’, etc.;

(b) what is the average cost of each such operation; and

(c) what good these do to the population as a whole?

Mr. C. M. @. Ogilvie: (a) and (b). I have no information beyond what
has appeared in the press: '

(c) It cannot be estimated. . .

Mr. Sri Prakasa: Are not the Government of India consulted before
such rehearsals are ordered? :

Mr. ©. M. G. Ogilvie: No, Sir.

Mr. Sri Prakasa: Which.is the authority directly responsible for such-
rehearsals? )

Mr. 0. M. @. Ogilvie: The Provincial Governments arrange these.

Mr. B. Das: Do not the Central Government loan the services of their
air force?

Mr, C. M. G. Ogilvie: The air force always co-operate when asked
to do so, if it can possibly arrange to do so.

Mr. B. Das: Does that mean that the Bengal Government asked the
co-operation of the Government of India to arrange the sair force demons-
trations over Calcutta on the 28rd of this month?

Mr. 0. M. G. Ogilvie: No, Sir. It means that the Bengal Government
obtained the co-operation of the local air force authorities.

Mr. B. Das: Do the Bengal Gavernment or the Government of Indis
pay the cost of this demonstration? ‘

Mr. 0. M. @. Ogilvie: No extra cost of any kind is involved. Aero-
planes are allotted a certain quantity of petrol ‘a year and, provided that
that is not exceeded, they can carry out flights for the purposes ok
training without any extra cost being involved.
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;
IMPROVEMENT OF THE COURT BUILDING AND ESTABLCSHMENT oF A HicHEST
 APPELLATE COURT FOR CENTRALLY ADMINISTERID AREAS AT DELH1.

268. *Mr. M. Asaf Ali: (a) Will the Honourable the Home Member
please refer to my questions of 1935, regarding the dilapidated condition
and scattered location of the various court buildings of the metropolis,
.:‘l)ldb s?fite vyha:)ti steps, if any, have been taken during the last three years

ulld suitable courts in a central place, easily accessible to the liti
of Old and New Delhi ? P v o ¢ Migante

(b) What steps, if any, have been taken to establish a Circuit Court
«of the Lahore High Court, or another Court of highest appellate jurisdic-
tion, for the convenience of the litigants of Delhi and Ajmer-Merwara
Provinces ?

(¢) Are Government prepared to consider the feasibility of undertaking
necessary legislation to constitute an appellate court of the highest crimina.
.and civil jurisdiction for Delhi and Ajmer-Merwara and any other centrally
administered areas, at Delhi, and confer the necessary powers upon the
-Judges of the Federal Court? .

The Hobourable Sir Henry COraik: (a) Government have been consider-
ing the matter and have a scheme under preparation. »

(b) The question of establishing a& Circuit Court of the Lahore High
Court to deal with Delhi appeals has been considered and dropped. I
am not aware of any proposal for hearing appeals from Ajmer-Merwara
in Delhi.

(¢) Apart from legal difficulties Government do not consider the pro-
posal a suitable one.

Mr. M. Asaf Ali: With reference to part (a), may I remind the Honour-
‘able Member that he held out a similar promise about three years ago?
“Have Government taken three years to mature their plans and have not
vet come to any conclusion?

The Honourable Sir Henry Oraik: We have come to a pretty clear
_conclusion but it is now a question of money. The Honourable Member
had better try his persuasive powers on my Honourable colleague, the

“Finance Member.

Mr. M. Asa? Ali: With reference to part (b), may I know why this
_proposal has been dropped?

The Honourable Sir Henry Oraik: One difficulty was the question of
accommodation for the Court; and I think there is a legal difficulty also.
“I do not think it would be possible to establish a Circuit Court within the
terms of the existing Letters Patent.

MECHANISATION OF THE INDIAN ARMY.

060. *Mr. Badri Dutt Pande: (a) Will the Defence Secretary be
pleased to give the House a detailed account of the scheme for the
-mechanisation of the army in India?

(b) Will mules and horses be eliminated from the mechanised Army?



STARRED QUESTIONS AND ANSWERS, 817

(c) What are the units that are to be mechanised?

"

(d) What is the cos¥of the whole stheme "

(e) How much of it is to be borg=> by the English e)_t_chegue: ang how
much by the Indian tréasury? -~ R

(f) How many years will the whole scheme be spread over?

Mr. 0. M. @. Ogilvie: (a), {cj, (d) and (e). I refer the Honourable
Member to my speech of 3lst January, 1938, on*Mr. Avinashilingam
Chettiar's adjournment. motion. Do

(b) Yes, except for officers” chargers in peace time.

(f) It is impossible to- say &t present.

Mr. Sri Prakase: Is it a fact that Government are intending to
mechanise the Military Audit Department .nd introducing machines to
make calculations and -eliminating all men?

LOWERING OF THE AGE-LIMIT FOR RETIREMENT FROM THE ARMY..

270. *Mr, M. Asaf Ali: (a) Will the Defence Segreta ase, state

"-whether Government are awire of the fact that ‘the" ﬁti{% ovéffiment
have reduced the age of retirement in the British Army, and under the
new scheme a certain nuthber of ol@ Generals have had to ‘retire, and
younger men have taken their place?

(b) How many officers of the British Army in India have been affected
by this scheme, and how many officers are therefore due to, refire?.

(c) Will Goverament state why mno steps have been taken in India
to enforce the age-limit in respech .of the British Army in India, #nd
also the Indian Army to.allow vounger men to replaee those who have
reached the age of retirement under the British scheme? _ ... ..

(d) Will Government please state how mang Brtisly officers,of () the
British, and (2) the Trdian Army will have £ retire within the next five
years under the new British scheme? o '

' Mr. 0. M. @. Ogilvie: (a) As. far as Government are aware; there has
been np change in the age prescribed for retirement in the British Army.

(b), (c) and (d). Do not arise. I may, however, inform the Hgnour-
able Member that the present rule:in the “Army“in° Tndia, “as’in the
British Army, is that promotions to, and beyond, the rank of lieuténant-
colonel are by seléetion.: - v o ' '

Mr. M. Asaf Ali: May I know what _exactly was the import of the
announcement that was made in the papers quite recently’ reducing
the age of retirement in the British grmy? .. 1 suppose; the. Defencs, Secre-
tary knows something about it? '

. . M. G. Ogilvie: T presume that it meant that in practice owing
to tﬁ: number of rgtlrl!rement-s effected the age of retirement would be
reduced, but the official age up to whic_h an officer can serve __1_'1&5_ not, so
far as we are aware, beem sitered in aby wmy. : o B

B -
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Mr. M. Asaf Ali: Will the Government of India consider the desirability
of following the British Government’s decision gﬂ' this matter and make
room for younger men?

Mr. 0. M. @, Ogilvie: I do not know which younger men the Honour-
able Member has in mind.

NoOTICES SERVED ON CERTAIN CONGRESS Wonxms oF :nm DF,Lm ,Pnomcn.

ooon, ‘HI:. M. Asaf Ali: Will the Hcnourable the Home Member please
‘state if it is a fact that on 19th November, 1987, (1) Satyawati Devi, (2)
Brij Kishen Chandiwala, (3) Shatrugan, (4) K. Nair, and (5) Sarupa Nand,
Congress workers of the Delhi Province were served with a notice from
the Local Government directing them that they: °
. (i) shall abstain from all forms of political a,gltqhan in: thaDelhi
. Provmce, and

(u) shall not take part in any procession or in any meeting in the
Delhi Province ?

The Honourable Sir Henry Oraik: Yes. v o

"Mt M. Asgf Ali: With reference to part (u)., w'ill Government please
invite the attention of the Local Government to the fact that orders..of
this sweeping nature are really illegal and an interference with the ordinary
civil liberties of the citizens, because the order says that they shall not
take part in any procession or in any meeting in the Delhi Province which
may even-mean a funeral procession or posmbly a marriage processmn?

The Honourable Sir Henry Oraik: I do not agree that the order was
illegal or in any way outside the terms of the section. But that is
hardly a matter which: can be debated-on- the floor of the House. If the
persons - concerned consider it illegal they sm'ely ‘have their remedies. -

Mr. Mohan Lal Saksena: What were the reasons for pa.ssmg this order?

The Honoumblo Sir Henry Oraik: I think I stated that in reply to a
Pprevious question on the subject.

Mr. Mohan Lal Saksena: If I remember aright, that answer was that
they were going to the interior and were’ addressitig? thestinfs of villagers.
I want to know why orders were passed in regard to meetings and proces-
sions in the city 1tse1f

‘The Hononnblo Sir Henry Oraik: Because they were conductmg a
campaign for refusal to pay land revenue and because they had announced
that their intention was to make a demonstration before the Chief Com-
missioner’s House which could not be permitted.

s .!f o

Hl’ Mohan Tal Saksena: How long will: this order remain in force?

' The Honourable Sir Henry Oraik: For a penod of three months from
the date of the order. The order was passed on the 18th November,
1937; so it will last till the day after tomorrow. . .

STAT‘E PRISONERS 1wnmn ReguraTioNn III or 1818.

272 *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Honourable
s$he Home Member be pleased to stats the number of prisoners, known as
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State Prisoners under Regulation IIT of 1818, 'still* détailed in jals all
ovér India and also mention their respective places of present confinement ?
(b) Will the Honoureble Member be pleased to state how many of the
aforesaid State Prisoners are from Bengsl, and,how many oéthem belong
to Provinces other than Bengal and the number of years each of them has
“been kept under confinemerit under Regulation IIT? - 1 . &

(¢) Have Government their immediate release in contemplation? If so,
when do they contemplate reledsing them ?

Tha Honourable Sir Eenry Craik: (&) Three, so far as the Central Gov-
_ernment are concerned. CAll of them are conﬁned in the Delhi Jail.

(b) None come from Bengal. Two. belang to Delhi and the third- to
Ajmer-Merwara. One has been in confinement for about six years,
another for four and a half years, and the third for 2} years.

(c) No.

Mr. T. S. Avinashilingam Chettiar: Sir, the repl'les are read in such a
low tone that we could not hear unythmg

Mr. President (The - Honourable Sir Abdur Rahim): ‘I think the ques-
tioner heard it all right. i

Mr, T. 8. Avi.nuhiling&m Ohetti&r Many Members on this ‘'side could
. not. hear, it.

(Voices of : *“We did not hear’’.)

Mr. Badri Dutt Pande: Sir, in the U. P, Assembly loud speakers are
installed and . . . . ..

-Mr. President (The Honourasble Sir Abdur “:Rahim): ‘Order, order.
Next question.

NATIONAL DEBT OF INDIA.

273. *Mr. Amarendra Nath ‘Chattopadhyaya: (s) Will the Honourable
the Finance Member be pleased to state the total amouni of India’s
National Debt as it stands today, and the total amount of interest India
has to pay on that amount yearly?

(b) Will the Honourable Member be plea;sed to state the occasions and
the time when these debts had to be incurred by the Government cf India ?

(c) Will the Honourable Member be pleased to state if he has considered
the possibility of repayment of thig debt with sl interests ? If so, in how

many years and how? . .

The Honourable Sir James Grigg With 'your perszslon, Sll' I shall
deal with questions Nos. 273 and 274 together

on regarding the total amount of debt outstanding, the
*porgolll:l gﬂfﬁﬁ:&le tog Rallgvays, and the distribution of the interest
<harges, is given in the Finance and Revenue Accounts, copies: of which
are available in the Library of the House. The debt can only be repaid in
accordance with the terms on which individual loans were raised. The
“rate of interest payable on néw loans ‘dépends on ‘market. cond1t10;§
B
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Nayalraj: May I know from the Honourable Member:
whether Fmance and Revenue accounts also gwa the moneys paid and at
what time?

 The Honourable Sir James @rigg: They give a list of individual loans.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member ought to be vigilant and know that when his question has been
answered he must go on to the next.

DEBT OWED BY STATE RAILWAYS TO THE CENTRAL GOVERNMENT,

$274. *Mr. Amarendra Nath ya: (a) Will the Horonrable
the Finance Member be pleased to state the total amount which Railways
(State) owe to the Central Government and the interest realised by the
latter on that amount and if any ‘interest has already accmed and has
not been realigsed ?

(b) In how many years will this amount be realised by the Central
Government ?

(c) Has the Honourable the, Finance Member any scheme under his
consideration or contemplation to enable him to repay the aforesmd debts,
or get repayments from State Railways within ten yeams? oo

(d} Is the Honourable Member prepared to comsider the advisability-
of raising a loan at two per cent. inferest of a large amount to liquidate -
an equivalent amount of debt and save'a large dmount in thterest“to be
spent on village improvement schemes in .the ecentrally administered
areas, or through Provincia] Gowernment?

NEWSPAPERS SUPPLIED TO THE CADETS AT THE INDIAN MITITARY' Aoam:mv,_
Degra DuN.

275. *8prdar. Mapgal Simgh: Will .the Defence Seeretarr please
state :
(a) the names of the dailv newspapers which are supplied to the.
cadets at the Indian Military Academy, Dehra Dun;
(b) whether, there is any bap ggmgst the entry of newspapers of
any pohtle,al party into ‘the Academy;

(c) whether there. is any similar restriction on the cadets at
Sandhurst in England;

(d) whether it is a fact that in England the cadets are allowed to.
read the newspapers of all political parties and

(c) whether Government are prepared to reconsider this matter and
allow the cadets to read - the newspapers of all’ pahtmal
parties? If not, why not?

Mr. C. M. G. Ogilvie: (a) The followmg dmlv newspapers are prowrled
at-the Indian ‘Military Academy b SoED

The Times (daily edition).

The Statesman. '
The Civil -and Military Gazette;
The, Times of India.. '

+For answer to this questioh, sce #i¥wer to question No. 273

3 L

R
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'(b) No, as any such action has not heen found to be necessary.
(c¢) No.

(d) Yes.
(e) In view of the answer to part (b) no reconsideration is necessary.

Sardar Mangal Singh: Is it merely by an accident that no nationalist
"paper or socialist paper is allowed in the Academy?

e o.M 6 Ogilvié: Tf the Honourable Meinber had listened to my
reply he would have heard the answer. ’

Sardar Mangal Singh: Who decides the qﬁéstion?

Mr. C. M. @. Ogilvie: The question of what' papers are to be provided
free by the Indian Military Academy for the use of cadets is decided by
the authorities of the Acadérhy in' consultation with thée éadeté themselves
who have a voice in the selection of papers through their representatives
‘on the Library Committee.

Wr. T. 8. Avindshflingami OHfttAr: Ts any friendly ddvice given as to
what papers may be subscribed for or got?

Mr. . M. @ Ogilvie: That does not arise.

CERTAIN EXPENDITURE IN THE DEFENCE DEPARTMENT.

275, *Sirdar Mange! Siigh: Will the Defence Secretary please
state : '

(a) the annual expenditure incurred on salaries and allowances of
(1) Indisns and (23) Europeésns, sepafabély, in the Defefice
Department;

(b) the total annual expenditure incurred on eqmpment of the Indian
Army (i) in India, (i) in England and (iii) in other countries;
and

(¢) whether any part of the British military budget it spent out of
the country? If so, how much?

Mr. C. M. @. Ogilvte: (a) The averagé annual expehditite incurred on
galllanes and allowances in the Defence Department Secretariat are as
ollows:

' Rs..
(i) Indian . . . . . . . 3,32 lakhs
(ii) British e e 1,94 lakhs,

(b) The information, as far as it can be extracted from the accounts i
as follows. It concerns the year 1937-38.

Expenditure on Equipment of the three Defence Services incurred in:

(i) India—
Rs.
Amy . . . . . . . 169,80  lakhs.
Air Force . . . . . 4,38 "»
Royal Indian Navy . . . 5,54 .

Or roundly Rs. 180 lakhs in all for India.
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(ii) England—

Rs.
Army . . . . . . 88,84 lakhs.
Air Force . . . . . . 46,52 ”
Royal Indian Navy . . . . 5,21 »

Or roundly Rs. 140 lakhs in all for England.

(iii) Other Countries —
No precise figure can be extracted from the accounts, buf the expen.dl-
ture may be taken to be so small as to be negligible.
(c) Government have no information. .

EXPENDITURE FOR MECHANISATION OF 'ms Inpiax Amwi

277. *Sardar Mangal 8Singh: Will the Defenoe Secretary please
state :

(a) the total initial expenditure required to mechanise the whole of
the Indian Army, and -what -would be the annual:-sawing
thereafter; and

(b) whether it would be possxble to reduce the strength of the Anpy
after it is mechanised ?

Mr. . M. @. Ogilvie: (a) and (b). The information asked for is not
available, as there is no intention of mechsnising. the whole of the Army.
Any such scheme would be wholly impractical, as a proportion only of
mechanised troops is required.

Mr. T. S. Avinashilingam Ohettiar: Is there any programme of mecha-
nisation for any part of the Indian Army.

Mr. 0. M. @. Ogilvie: Yes, the matter is now under detailed consi-
deration.

Mr. Sri Prakasa: Is there any literature available which will give us
some idea of what mechanisation means.

Mr. 0. M. @. Ogilvie: I should say there is a vast .quantity of it. .
Mr. Mohan Lal Saksena: Is it available in our Library?

Mr. O. M. @. Ogilvie: T am not sure, but it is certainly available im
the Army Headquarters Library.

Visit oF His MaJesTYy THE KiNe¢ EMPEROR TO INDIA.

278. *Sardar Mangal Singh Will the Honourable the Home Member
please state:

(8) whether it is a fact that His Majesty the King Emperor will
pay a visit to this country next cold weather;

(b) whether a Royal Darbar will be held on the occasion of His.
Ma]esty 8 visit to this country; -

(c) if the answers to parts (a) and (b) be in the affirmative, when
the formal announcement is likely to be made;
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(d) whether the Government of India were consulted by the British
Government before the decision about His Majesty’s coming
visit was arrived at; and '

(e) whether the Provincial Governments were .consulted . .in the

matter and, if so, which Governments are for and which
against the Royal visit? ! '

The HOpourablq Sir Henry Craik: With your permission,, Sir, -1 will
reply to this question and the next question together. I invite attention
to the announcement made in the newspapers of the 11th instant that His

Majesty will not be visiting India next cold weather. SO end

Sardar Mangal Singh: What is the answer to part (b)}—were the: Gov-
ernment of India consulted by the British Government? '

s e ]

The Honourable Sir Henry Craik: I have nothing 0 add’ toiiny',re;-)i:v"-

Visit oF His MAJEsTY 14E KiN¢ EMPEROR TO INDIA.

1279. *Mr, Mohan Lal Saksena: Will the: Honourable the Home"Mem-
ber be pleased to state:

(a) if the attention of Government has been drawn to:the- Reuter’s
recent message regarding the proposed visit of His. Majesty
the King Emperor to India; .

(b) whether the Government of India were consulted regarding the
proposed visit; if so, what advice they have given; and

(c) what is the amount of the expenditure over the visit?,

DiSPARITY IN PAY OF THE BRITISH AND INDIAN COMMISSIONED OFFICERS.

. t280. *Mr. Abdul Qaiyum: Will the Defence Secretary please
state :

(a) whether it is a fact that there is a great disparity in the pay
of the British officers and the Indian commissioned offizers
in the Indian Army;

(b) whether it is a fact that a British officer on appointment-to the
Indian Army gets more pay than an Indian commissioned
officer would get after nine or even eleven vears’ service; and

(c) whether it is a fact that, in view of this great disparity, Indian
commissioned officers cannot maintain the seme standard of
living as the British officers?

Mr, C. M. G. Ogilvie: (a) and (b). I refer the Honourable Member
to statement ‘“‘A’’ laid on the table of the Council of State on the 14th
September, 1937, which shows the difference in the pav of King's Com-
missioned officers and Indian Commissioned officers of the Indian Army.

(c¢) I refer the Honourable Member -to the speech of Lieut.-Colonel
A. F. R. Lumby in this House on the 28th August, 1934, in connexion
with the Indian Army (Amendment) Bill touching cn this point, which is
published on page 2262 of the Debates for that day. The standard of
living of British officers varies from unit to unit. Government are fully

+For answer to this question, see answer to question No. 278.
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sutigied that in the indianised units the emoluments of Indian Commis-
" sioned Officers are sufficient to enable them to live in the same way as the
British Officers in those units.

Mr. Abdul Qaiyum: With reference to part (lg of the question, may 1
know if it is a fact that an Indian Commissioned Officex gets the same pay
which a British Officer starts with, after nine vears?

5

Mr. President (The Honourable Sir Abdur Rahun) It is dlﬂil ult for an
Honourable Member to keep all these facts in his head.

Mr. Abdul Qaiyum: The question was given notice of in (b).
Mr, President (The Honourable Sir Abdur Rauhim): Was that un‘swer;&?

Mr. C. M. @. Ogilvie: The answer can be found in the statement
laid on the table of the Counecil of State. 1 can give it if the Honourable
Member likes.

Mr. Abdul Qaiyum: 1 want to know whether the Honoutible Member
can refer to the answer given in the Council of State?

Ms. President (The Honourable Sir Abdur Rahim): This has been the
practice here, because it is published and is open to Menbers.

Mr. Ahdul Qajyum: The answer can be given—yes or no: it is a fact

or is it not?

Mr. M. Anathasgyanam Ayyangar: They cannot refer to answers given
n the Couneil of Btate.

Mr. President (The Honourable Sir Abdur Rehim): You eannot discuss
unthmg that takes place in the Council of State, but the information that
is given there is available to Members, and there is no reason why that

answer should be repeated and the time of the House unnecessarily
taken up. :

Mz. K. Santhanem: 1 submit this is a simple question which haa:to be
answered. by an ves or no.

Mr. President (The Honourable Sir Abdwr Rahim): It is not so simple,
it applies to every question. If the information is available and is publish-

ed in the proceedings of the Couneil uf Btate, it ought not to be repeated
here.

Mr. Abdul Qaiyum: If any question has been . . .
Mr. Pregident {Thé Honourable Sir Abdur Rahim): Order. order, I have

given my ruling.

i

GRIEVANCES OF THE INpIAN COMMISSIONED OFFICERS.
281. *Mr. Abdul Qaiyum: Will the Defence Secretarv please state:

(a) how long an Indian commissioned officer spends at the Indian
Military Academy before he is gazetted;
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(b) what is the' corresponding period for a British officer at
Sandhurst ;

{c) whether it is a fact that in spite of being given one year's anke-
date, sn Indian commissioned officer is still kept junior to
his contemporary at Sandhurst by three days; if so, whether
this does not involve a delay in the prometion of the former;

(d) whether Government propose to take speedyv steps to eradicate
this hardship; and

(e) whether it is a fact that a British officer is allowed to draw
marriage or lodging allowances; whether the same allow-
ances are paid to the Indian commissioned officers?

Mr. 0. M. @. Ogilvie: (a) The course of instruction at the -Indian
Military Academy, Dehra Dun, extends to 2} vears.

{b) The corresponding weriod for British officers’ nt Sandburst. is 18
‘months.

(c) In spite of the fact that an officer from Sandhurst join$ hig unit a
_year before the date on which an Indian Commissioned officer who entered
Dehra Dun at the same time joins his, he is not counted as senior by a
year, but hy three days only. In other words, the Indian Commissioned
-officer is made a gift of approximately one year’s seniority.

(d) No. There is no hardship.-

(e) 1 refer the Honourable Member to the statewenp laid op the tahle
of the Council of State on the 14th September, 1987, showing.the pay and
allowances of King’s Commissioned officers and Indian  Comuuissioned
officers of the Indian Army. s :

Mr. Abdul Qaiyum: With reference to the answer.to part (c) may I
know why ‘three days’ difference is in favour of British officers?

My, C. M. G. Qgilvie: In order that the fact that an officer who has
already been with his unit as a serving officer for a whole veer may bé ut
least nominally marked.

a

GRIEVANCES OF THE INDIAY COMMISSIONED OFFICERS .

282. *Mr. Abdul Qaiyum: Will the Defence Secretary plea‘:ée state’

(a) whether it is a fact that the quarters built for or assigned to the
Indian commissioned officers are inferior to  those  intended

for British officers;

-

(b) whether it is a fact that an Indian commissioned officer has
to pay five per cent. of his pay for these quarters;

(c) whether it is a fact that when a British officer occupies the
quarters built for Indian commissioned officer, he is given
8 remission out of his lodging allowance as eompensation
for inferior accommodation; and
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(d) if the answer to part (c) be in the affirmative, whether Govern-
ment propose to take speedy steps to remowe this inequality?

Mr. 0. M. @. Ogilvie: (a) The new quarters specially built for Indian:
Commissioned officers are slightly smaller than those for British officers.
No distinction is, however, made in allotting available British Officers
quarters to Ind:a.n Commissioned officers.

(b) Yes.

(¢) No. Compensation for inferior accommodation is not admissible to-
a British officer below the rank of Lleutenant Colone]

(d) Does not arise.

Mr, Mohan Lal Saksena: May | know if the quartér§’are vmaller becsdse:
the families are smaller?

Mr. C. M. Q. Ogilvie: When it was decided to Indianise a large
number of regiments, the officer cadres were much greater than they had
been in the old Indian army in view of the fact that all the officers from:
platoon commander upwards were commissioned officers. It, therefore,
became necessary to embark on a large building programme and the expense
was naturally very great. A committee was, therefore, assembled for the
purposee of considering how this could be done satisfactorily and as cheapli
as possible. The Committee included two Members of the Legislature an
the plans which it put forward were those on which the quarters for junior
Indian Commissioned officers were now built.

Mr, Mohan Lal SBaksena: May I know if the quarters that will be built
for British officers in future will also be of the same size?

Mr. 0. M. G. Ogilvie: No, Sir.

Mr. Abdul Qaiyum: May I know if part of the lodging allowance is-re-
mitted to a British officer when he occupies what the Honourable Member
describes as smaller quarters?

Mr. C. M. G. Ogilvie: Only in the case of an officer of the rank “of
Lieut.-Colonel.

Sir Muhammad Yamin Khan: Will the Honourable Member disclose
the names of two Members of the Indian Legislature?

Mr. C. M. @. Ogilvie: I cannot do so ofi-hand.

GRIEVANCES OF THE INDIAN COMMISSIONED OFFICERS.

283. *Mr. Abdul Qaiyum: Will the Defence Secretary please state:

(a) the total number of Indians commissioned from Sandhurst and:
the Indian Military Academy up to date;

(b) how many of these are actually serving today;
(¢) what is the cause of this enormous waste;

(d) whether Government are quite satisfied thstllndlsns from:
Sandhurst and the Dehra Dun Academy are being treated’
fairly; and



- i STARRED QUESTIONS AND ANSWERS. 627

(e) whether Government are prepared to appoint an: enguiry ocom-
mittee consisting of the elected members of thiis House to go
into the question of the grievances of the Indian compais-
sioned officers and the ng 5 comnussxoned Indisn oﬁioers?

Mr. C. M. @. Ogilvie: (a) 209 from Sandhurst and 187 from the Indlan
Military Academy.

(b) 148 from Sandhurst and 184 from the Indisiﬁﬂl\ﬁﬁtarj' Kca&émf"z

.(c) The causes of the wastage are as follows: e

Deaths, 3.

Retirements and resignations, 50. X Ny

Removals, 3. . ) o

Transferred to Special Unemployed List, 13. SAT hnA
(d) Yes.
(e) No.

Mr. Abdul Qaiyum: With reference to part (c), mav'I know whdt is
the cause of so many Sandhurst returned Indian officers leaving the Army?

(]
iy
£

Mr. C. M. G. Ogilvie: I am afraid that it is impossible td-assign ‘any
general reason. The cause probably differs in each individual case. If any
general reason could be given, T suppose it was due ‘to the faet that they
did not like a military career as much as they thought they ‘would.

Mr. Abdul Qaiyum: How is it that Indian officers in'the’ Academy! in
spite of the inferior status like a military career, while the Sandhurst
officers prefer to leave it? s

Mr. C. M, G. Ogilvie: The most senior officer from the Indian Military
Academy has at present only four years’ service and has not yet reached a
stage when he could draw either pension or gratuity.

APPOINTMENT OF THE INDIAN COMMISSIONED OFFICERS TO THE MILITIA OR
THE SCOUTS.

284. *Mr. Abdul Qaiyum: Will the Defence Secretary please state
whether any Indian commissioned officers have been appointed so far to
the Militia or the Scouts?

* Mr. C. M. @. Ogilvie: No.

Mr. Abdul Qaiyum: May I know the reason why Indians are not
appointed in the militia or the scouts?

Mr. C. M. @. Ogilvie: I cannot possibly say. The selection of officers
for such appointments rests with the civil authorities.

Mr. Abdul Qaiyum: Is there any standing order that Indians ought
to be excluded from these services?

Mr. C. M. @. Ogilvie: Certainly not.
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Mr. Abdul Qaiyum: Is it proposed to take Indians?
Mr. C. M. G. Ogilvie: I cannot possiblv say.

Mr. Mohan Lal Saksena: \Who are the civil authorities that make the
selection? e

Mr. O, M. G. Ogilvie: The militia and the scouts are civil forces, and
they are not military at all. '

Mr. Abdul Qaiyum: Who makes the appointinents for the militia and
scouts ?

Mr. C. M. G. Ogilvie: 1 require notice.
Mr. Abdul Qaiyum: Do these posts carry extra allowances?”
Mr. C. M. G. Ogilvie: I want notice.

Mr. K. Santhanam: May T know if the civil officers concerned take: the
advice of the military authorities in selecting officers for militia and scouts?

Mr. C. M. G. Ogilvie: I suppose they do.

Mr. Abdul Qaiyum: May I know if these valuable opportunities for
training are denied to Indians?

Mr. C. M. G. Ogilvie: T really cannot say.

Sir Muhammad Yamin Khan: Are the expenses on the militia and the
scouts borne on the Defence Budget?

Mr. C. M. G. Ogilvie: No.

Mr. Mohan Lal Saksena: Is the Honourable Member a civil authority
or a military authority?

Mr. President (The Honourable Sir Abdur Rahim): With reference to
what I said in regard to referring Honourable Members tp replies made in
the Council of State, it has always been the practice to refer to‘them, but
it does not mean that in every case an answer like that would be sufficient.
I did not mean to imply that, but in this particular case, there only certsin’
figures were wanted, and that information has been already supplied in
the Council of State and is available to the Members. =~ :

CLASSIFICATION OF THE CANTONMENTS.

265. *Mr. Govind V. Deshmukh (on behslf of Mr. Sham Lal): Wil
the Defence Secretary be pleased to state:

(a) what cantonments have been classified as Class I, Class TI(i),
Class II(ii), Class II(iii) and Class IIT for purposes of
section 13 of the Cantonments Act;

(b) whether any steps have been taken to ascertain the’ sﬁ‘Qngﬂi of

civil population in cantonments on hills during summer, as
the last official census was taken in winter;
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(c) if the answer to part (b) be in the negative, what steps Govern-
ment propose to take to hold a special census durmg summer
""to correct the classification of these cantonments

..(d) whether it is a fact that in some cantonments the old system
E of Corporation Sole and nominated Board still continues,
and the elected Boards are not vet formed; if so, where;

(e) if the answer to part (d) be in the affirmative, when the
elected Boards are likely to come into existence in those
cantonments; and

(f) whether there are any cantoniments in which a military officer,
other than the Officer Commanding the Station, is the
President of the Cantonment Board? If so, where?

Mr. 0. M. G. Ogilvie: (a) The attention of the Honourable Member
is8 invited to section 13 of the Cantonment Act, 1924, and to part (b) of
. the reply given by Sir Richard Tottenham to starred questian No. 561 asked
by Seth Govind Das in the Legislative Assemblv on the 11th September.
1936.

(b) Yes.

(¢) Does not arise.

(d) Yes. Elected Boards have not yet been constituted in Abbottabad,
Ambala, Kohat, Nowshera, Risalpur. Murree Galis. Loralai, Delhi,
Ahmedabad and St. Thomas Mount.: . ..

P . ¥ iy,

(e) Elections will be held as soon as t?re necmshh formahblas’ have

been completed by Provincial Governments and the Local Authorities con-
cerned '

(f) No.

BazArR COMMITTEES CONSTITUTED IN CANTONMENTS.

-~ . - 286. ¥Mr. @ovind V. Deghmukh (on behalf of Mr. Sham Lal): WilF
: the.Defence Seeretary be pleased to state:

(a) the names of the Cantonment Boards in Class I and Class II
Cantonments, where Bazar Committees have and have not
been constituted in accordance with section 48A of the Can-
tonments Act;

(b) the reason why these Cantonment Boards have failed to con-.
stitute these statutory Committees sc far;

‘(c) whether it is a fact that in some cantonments although the
Committees are nominally constituted, thev have not yet
" gtarted functioning; if so, why; and

'(d) what powers have been delegated by the official majority in.
Cartonment Boards to the Bazar Committees in each Can-
tonment"

& N

Mr. 0. M. @. Ogilvie: T am co]lectmg the information and w 111 lav it
on the table in due course.



630 LEGISLATIVE ASSEMBLY. [15Tr Fem. 1938.

BUNGALOWS RESUMED IN CANTONMENTS.

287, *Ir ‘Govind V. Deshmukh (on behalf of Mr. Sham Lal): Will
the Defence Secretary be pleased to state:

-(a) how many bungalows were resumed .in the year 1936 87 in
various cantonments in India, the names of their owners
and the price paid;

‘(b) whether any of the bungalows so resumed were rebmlt and
at what cost;

(c) whether all the resumption proceedings were undertaken under
the Land Acquisition Act, or in any other way;

(d) what number of bungalows Government are resuming in the
current year 1937-38 and for what purposes; and

(e) whether it is a fact that two bungalows in Koh#t Canttdiment
and two in Rawalpindi are being resumed simply because
the owners did not sign the acknowledgment (that they held
land under General Order 179 of 1836) and not beeause
they were required for military?

Mr. C. M. @. Ogilvie: 1 am collecting the information and will lay it
cr. the table in due course. L

(GRANTS-IN- Am mm TO C,mmnmr AUTHORITIES AND ;Boma ;

288. *Mr. Govind V. Deshmukh (on behalf of Mr. Sham Lal): Will
the Defence Secretary be pleased to state:
(a) what amounts of ordinary and special grants-in- -aid were paid to
various Cantonment Authorities and Boards in the ‘vears
1986-37 and 1937-38 and the purpose or purposes for which
they were paid;
(b) whether thg,re is any increase in the total amount of grants-in-
aid over the vear 1935-36;

{e) what amount of annual incomie ha¥‘started mooruindl from lands
hitherto under the management of Cantonment Beards and
now under the direct management of Government;

(d) what methods have been adopted to allocate this income to the
Board, which has been deprived of it as a result of direct
management as contemplated by Government in paragraph
(1) (2) of the Statement of Objects and Reasons of the Can-
tonments Amendment Bill;

(e) whether Government have reeceived any representatlon from the
All-India Cantonments Associstion urging the giving of
liberal grants-in-aid to Cantonment Boards; and

(f) if the answer to part (e) be in the affirmative, what action Gov-
ernment propose to teke on this representation ?

Mr. C. M. @. Ogilvie: (a) A statement is laid on the table showing the
payments made to cantonments in Indm as grants during. 1936-87 and

1937-38.
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The further allotment of grants for the year 1987-38 is still under consi-
deration.

(b) Yes.

(c) The information will not be available till after the end of the year.

(d) If any compensation for the loss of revenue is required to enable
cantonments to maintain financial stability, the necessary g‘rant-m~a1d will
be given.

(e) Yes.

(f) It has been noted.

Grants-in-aid paid to Cantonments (ewcluding those in Burma) during 1936-37 and 1937-38.

1936-37.
Ordindry grants to maintain financial equilibrium.
Rs.
Dharamsala . . 1,432
Campbellpore . . 6,043 ) ,
Subathu . b . . 2,969 to
Amritsar . . . . - 5,107
Lebang . e e . 5,017
Jalapahar . . . . 7,141
Almora . . . . 4,849
Ahmednagar . . . 4,450
Extra street lighting.
" Ra.
Mardan . 2,416 L
Risalpur e . 2,429 RS
Bannu . . . . . 959
2 : 't"ﬁf'"*—“"?‘im P el e
Speca’dl yf;lanto. ‘
Station. _Amoul“zt;. v ) A Purpose
Pachmarhi . . 1,150 Pro! ision of la,tnnes
Wellington * . 11,000 .20 “EletiiRoation:’
Nasirabad . 5,000 Repairs to roads.
‘Ferozepore -. . 5,000 iy Imprgvementato the
N o Sukka Nullg,.
Campbellpore 8,615 Completion of certain
works in T
Campbellpore.
. -Drigh Road . .. ce 2,695 Construction of
. sweepers’ quarters,
Delhi . . 6.000 S .JImproyement to cer-
Abmednagar 13,050 Fn.mme Relief works.
Poom . 10,000 Improvements to
) . Ghorpuri and Wano-
wrie villages.

63,410
Total . 1,068,221
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1937-38,

Ordinary grants t> maintasn financial equilibrium.

Rs.
Dharamsala . . 1,191
Campbellpore . 5,524
‘ Amr?tsa.r . . . 6,000
Subathu . . .. 4,113
Almora ' L . 4,091
Lebong - o . . 5,000
Jalapahar . . . 6,158
Deolali . . . 4,000
Pachmarhi . . . 1,000

37,077

Extra atreet lighting.

Rs.
Risalpur . 3,011
Mardan . 2,415
Bannu . 920
Kohat . 4,920

— 11,288

: Special grants.

A sum of Rs. 9,500 has been paid to Hyderabad (Sind) Cantonment for the eonstruc-
tion of quarters for the Executive Qfficer. -

Nore. —Further grants to be made to cantonments during 1937-38 are under con-
sideration. AR e

Lieut.-Colonel Sir Henry Gidney: Will the Honourable Member inform
this House whether the annual recurring expenditure for the maintenance of
cantonments is on the increase or not?

Mr. C. M. @. Ogilvie: It may be said to be slightly on the increase.

Lieut.-Colone]l Sir Henry @idney: Could the Honourable Merﬁbet tell
the House approximately how much?

Mr, C. M. @. Ogilvie: This year’s figures are not ready but the increase
in 1986-37 was just over 16,000 rupees. o

Mz, Govind V. Deshmukh: What is the increase due to*’ .

Mr, 0. ™, @. Ogilvie: Due probably to greater generosity of the’ Central
Government in the matter of offering amenities to the cw11 \BQPIIL&MOD of
the cantonments. » N

ADVISABILITY OF DELETING SECTION 239 OF THE CANTONMENTS ACT.
289. *Mr. Govind V. Deshmukh (on behalf of Mr. Sham Lal): Will
- the Defence Secretary be pleased to state: .

) w any person has been removed from any cantonment by
. '(a) Wh:f,tel(.)fﬁc"érpCommanding the Station under section 239 of the
Cantonments Act during the last three years;
(b) if the answer to part (a) be in the affirmative, what were the
partienlar reasons for such removal; and
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{c)'if the answer be in the negative, whether Government propose
to consider the advisability of deleting this section from the
Cantonment Municipal Act?

Mr. C. M. @. Ogilvie: I am collecting the information and will lay it
12'Noon. onh the table in due course.

(b) WRITPEN ANSWERS.

REpvcorioNn oF Stamp Dury oN INLAND Biis.

200. *Mr, Sami Vencatachelam Chetty: Will the Honourable the Finance
Memper please state: : .

(a8) whether Government have received the opinions of ﬁ_ha Pro-
vincial Governments régarding the reduction of SBtamp duty on
Inland Bills; if so, whether he will please lay a copy of the

- same on the table; T .

(b) whether Government are aware of the recommendations of the
Reserve Bank of India that such duties should be refluced to
two annas per thousand per annum;

{c) whether Government propose to reduce the duty to the figure
recommended by the Reserve Bank of India in their Report
on Agricultural Credit Department; if not, why not; and

(d) what loss in the revenue is expected if such a reduction is car-
ried on?

The Honourable 8ir James Grigg: (a), (b) and (¢). I would refer the
Honourable Member to the Bill which I introduced yesterday.

(d) It is estimated that with the reduced duty the increased use of
inland bills will obviate any loss of revenue.

STRIEES AND Lock-ouTs I8 MiLLs oF DELHI.
201. *Mr. Sri Prakasa: Will the Honourable the Home Member state :

‘(8) if it is a fact that there have been for some time past strikes
or lock-outs or both in some of the mills at Delhi;

.(b) if any official or non-official agencies have:maintained ‘any cen-
sorship on the press so that news regarding these may not be
published ;

{c) what the exact situation at the present moment is and what
the causes have been that have led to these troubles;

(d) what action, if any, Government have taken to bring about an
amicable understanding in the interest of all conecerned; and

(e) what assistance, if any, Government have given by supplying
policemen and other official agencies in this connection, and in
whose interest this has been done?

The Honourable Sir Henry Oraik: I am unable to reply.to this question
whieh should have been addressed to the Honourable Mei{lbei-"t-ép'rgseﬁting
the Labour Department. ' ' '

[}
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REFUSAL OF A PaSSPORT FOR KABUL TO ONE HARNAM SINGH.

292. *Mr. Abdul Qaiyum: Will the Honourable the Home Member
please state: ’

(8) whether Harnam Singh son of Mistri Nanak §ingh, - driyer,
applied for a passport for Kabul to the Police at Peshgwar;

(b) whether any reply has been sent to him; if not, why not;

(c) whether it is a fact that Harnam Singh was married in Kabul
and that he is anxious to meet his relatives there; and

(d) whether it is a fact that the passport is being -withheld from:
him; if so, what are the reasons for. quqh‘,rgfusg,l‘?! e

The Honourable Sir Henry Oraik: (a) to (d). The Central Government
have hitherto received no reference on the subject from. the passport
authorities, and inquiries are being made to ascertain the facts.

f oy
RESTRICTIONS ON PARKING OF CARS ON THE ROAD JOENING THE BARAKHAMBA
Roap axp CurzoN Roap IN NEw DELHI

293. *Mr. D. K. Lahiri Chaudhury: (a) Will the Honourable the Home:
Member be pleased to state whether it is a fact that the Senior Super-
intendent of -Police has put some unusual restrictions on the parking of
cars on the road joining the Barakhamba Road and Curzon Road in Con-
naught Circus, New Delhi? If so, why?

- (b) Is-it a fact that the Superintendent of Police has put these restric-
tions on the representation made by the managers of the Statesman and
the Burma Shell? If so, did the said authority ever consider the neces-
sity of providing 'a suitable car park for the residents of the other bnild-
ings on the road? o

(c) Is it not a fact that in spite of the representation made by the

residents and shopkeepers of the Bombay Life Building on the road, the

Superintendent has failed to make any suitable arrangement for parking
their cars? »

(d) Are Government aware that nowhere eléq_ pm ;,Cq_m,lal,lgbt Circus
are such restrictions put on the motorists? If so, do Government propose-

to instruct the authorities concerned to withdraw these orders? If not.
why not?

The Honourable -Sir Henry Oraik: The information is being obtained
from the Chiet Commissioner, Delhi, and will be laid on'the table in due

Ty

course.

SHORT NOTICE QUESTION AND ANSWER
ORDERS .OF MOBILIZATION TO CHINA FOR THE MEERUT CoMMAND.
‘Mr. Badri Dutt Pande: Will the Defence Secretary be pleased to state-

iéh it is}) a fact that the Meerut Command is under orders of mobilization to
ina ? - R

Mr. 0. M. G. Ogilvie: No, Sir.

Mr. Badri Duit Pande: May I know how
are at present in China?

ey

B

ST Yo Yo SIS v

‘many: Tndian ‘troops ‘there:
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Mr. O. M. @. Ogilvie: I do not think that arises out of this short notice
question.

UNSTARRED QUESTIONS AND ANSWERS.
EXPENDITURE ON CENTRAL COMMITTEES OR BOARDS.

 25. Mr. Manu Subedar: Will the Honourable the Finance Member be
pleased to state how many central committees or mixed boards of officials
and non-officials are functioning, and what was the expenditure incurred
on their activity during the last official year, for which complete accounts
are available? . . . .

The Honourable Sir James Grigg: The information is being collected
and will be laid on the table of the House in due course,

B XPENDITURE ON CONFERENCES PRESIDED OVER BY A MEMBER OR SECRETARY
e OF THE CENTRAL GOVERNMENT.

.. 26. Mr. Manu Subedar: Will the Honourable the Finance Member be
pleased to state the names of conferences, which were held, presided over
by a Member of Government (Central), or a Secretary to Government
(Central), during the last year, for which complete accounts are available,
and the expenditure incurred in connection with each of them?

The Honourable Sir James @rigg: The information is being collected
and will be laid on the table of the House in due course.

STATEMENTS LATID ON THE TABLE.

Information promised in reply to starred questions Nos. 192 and 204 asked
by Rai Bahadur Seth Bhagchand Soni, on the 25th Junuary, 1937.

GRANT To THE AJMER MUNICIPALITY FOR DRAINAGE AND WATER SUPPLY
SCcHEMES.

Starred gquestion. No. 192—(a). Although some .years ago it was the practice in
the United Provinces for the Local Government to- make grants to the extent of
50 per cent. of the capital cost for public health schemes in the principal cities of
the Province, financial stringency has since intervened and this is now no longer the
case. Occasionally small grante are still made for the purpose but gemerally if local

resources are not equal to the expenditure Government aid takes the form of a
loan.

In the Punjab, grants-in-aid are made to local bodies on the recommendation of
the local Sanitary Board. The magnitude of these grants depends on the cost of
the scheme. For very expemsive works this grant represents ird of the cost. For
schemes upto two lakhs the grant is 50 per cent. )

(b) This is not strictly the case. In the United Provinces, the Provincial Public
Health Engineering Department only executes schemes for municipalities who either
have no adequate staff of their own or who do not wish to entrust the work to a
commercial firm. In the Punjab, the practice is for the Public Health Engineering
Department to carry out such schemes on the recommendation of the Sanitary Board,
or at the specific request of the local body concerned.

(c) No. The Buperintending Engineer, Health Services, Delhi, is directly under
the Chief Commissioner, Delhi. His advice, however, is available to ‘Government in
connection with sanitary schemes, etc.,, in centrally administered areas. :

(d) and (e). As a result of a recent visit by the Public Health Commissioner with

the Government of Tndia, the question of Ajmer sanitation and water supply is under
review, : o

n?2
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IMPROVEMENT OF WATEBR SUPPLY IN AJMER.

Starred question No. 204.—(a) The water supplied by the Ajmer Municipality is
from two sources :
(i) The Foysagar lake.
+ (i) The welly at Bhaonta.
Both sources have recently been examined. That from the Foysagar lake has been
found.‘i without cleansing trestment, umfit for human consumption: That from
the Bhaonta wells has been found quite fit for all domestic purposes imcluding humen
consumption.
(b) Chlorinating action is being taken in respect of the Foysagar lake supply and
possible methods of adequate filtration are also under investigation.
(c) The question of the Ajmer water supply is pnder review.

e
, O PR

(RS i v ‘ Y

Information promised in reply to starred guestion No. 24. asked by Mz
Lalchand Navalrai on the. 31st January, 1938.

PROMOTIONS TO GRADE V AsSISTANT STATION MastErs’ Pos?s oN T#E NorTH
WESTERN RAILWAY.

(a) The Konourable Member is referred to the information laid on the table of the
House in connection with parts (b) to (d) of starred question No. 290 asked by him
on the 23rd of August, 7, in this House.

Government are informed as follows: _

(b) Yes, the following other categories of staff are eligible for promotion to posts of
Assistant Station Masters, grade V, after they qualify in Course T-5 and Control
duties :—

(1) Guards, grade II, III and IV.
(2) Platform and Luggage Inspectors of all grades.

(3) Special Ticket Examiners, Ticket Collectors, Enquiry Clerks, grade III and
upwards.

(4) Yard Foremen and Supervisors, grade IV and upwaras.

(c) As an Assistant Station Master, grade V, is eligible for promotion to Station
Master, grade V and from grade V to grades VI, VII, and VIII and from grade
VIII to she post of Station Superintendent, it is essential that he should have a know-
ledge of both goods and transportation duties. For this reason certain higher categoriza
of staff from amongst both the Transportation and Commercial branches are considerod
eligible for such advancement if found suitable and are given a course of training in
T-5 in the Walton Training School.

(d) The reply to the first part is in the affrmative. As regards the latter parts,
Station Masters and Assistant Station Masters are eligible for transfer on promotion to
other posts auch as:

(1) Chief Cash Witness.

(2) Bales Inspectors.

(3) Statiomery and Foros TImspectors..
(4)- Assistant Controllers.

(5) Traffic Iuspectors.

(6) Enquiry Clerks.

The promotion to other posts depends upon their suitahilivy for the post and occur-
rence of vacancies.

(e} A- stetement - showing categories cf staff .to which Ansistant Station Masters

or Station Masters were promoted from 1lst Janthry, 1 :
is laid on the table of the Hoare. Y 1855 to 3lst Decomber, 1637,

() A statement showing categories of staff promoted t. Apsista)
Stalion Masters grade V is laid, on the table of }:,he H;use.o the posts of n
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B . . . . . Station
Statement showing Categories of Staff to which Assistant Station Masters or
Masters were promoted from Ist January, 1985 to 31st December, 1937.

Name of category. - No.
Chief Cash Witnesses . . .2
Traftic Inspector . . . 1
Assistant Sales Inspectors . . .2

Statement showing Categories of Staff promoted to the post of Assistant Station
Master, Grade V.

Name of category. Grade. No-
Guards . . . ) I 14
Guards . . . . v 4
Statign Masters . . 1 2
Enquiry Clerk . . . I 1

21

Information promised in reply to starred question No. 115 asked by Mr.
‘Brojendra Narayan Chaudhury on the 3rd February, 1938.

VANS FOR CARBYING MOTOR VEHICLES ON THE AssAM BENGAL RaiLway.

(a) 16.
(b) Rs. '20,261.
(c) Yes.

information promised in reply to a supplementary question asked by Mr.
T. 8. Avinashilingam Chettiar in connection with Mr. K. Santhanam’s
short notice question on the 4th February, 1938.

AGREEMENT OF THE GOVERNMENT OF INDIA WwiIiTH THE GOVERNMENTS OF
CEYLON AND THE NETHERLAND INDIES FOR CONTROL oF EXPORT AND
’ CuLTIVATION OF TEA.

THIS AGREEMENT made on the 18th day of November 1936 between THE
INDIAN TEA ASSOCIATION {LONDON) of 21 Mincing Lape in the City of
London and THE SOUTH INDIAN ASSOCIATION IN LONDON of 21 Mincing
Lane afovesaid of the first part THE CEYLON ASSOCIATION IN LONDON of
11 Idol Lane in the said City of London of the second part TEE VEREENIGING
voor de THEE CULTUUR IN NEDERLANDSCH INDIE c¢f AMSTEHRDAM and
THE NEDERLANDSCH INDISCHE VEREENIGING voor de THEE CULTUUR
of BATAVIA of the third part and the INTERNATIONAL TEA COMMITTEE of
59 Mark Lane in the said City of London of the fourth part WHERBAS the parties
of the first, second and third parts represent the majority of tea growers in India
Ceylon and the Netherlands East Indies. AND WHEREAS by the Agreement, dated
the 9th day of February, 1933, and made between the parties of the first second and
third parts (hereafter called the original Agreement) provision was made for the regu-
lation of the export of tea from, and the limitation of extension of tea areas in, the
producing countries therein mentioned for a period of 5 years commencing from the
Ist April 1933 (hereafter called the original period) in ovder to restore equilibrium
between supply and den.and. AND WHEREAS pursuant to and for the purposes
of the original eement the International Tea Committee were set up. And whereas
pursuant to the Memorandum of Recommendations dated also the 9th February, 1833,
and signed by representatives of the parties of the first second and third parts (herein-
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after in Clause 12 referred to as the said Recommendations) the International Tea
Committee were given power (inter alia) to study the progress of and ways and means
for increasing the consumption of tea and to recommend measures for the improvement,
development and/dér control of the production and consumption of tea. And whereas
the International Tea Commiitee, having prior to the date of this Agreement studied
the whole position pursuant to their powers and having considered all relevant factors,
have come unanimously to the conclusion that equilibrium as contemplated by the
original agreement cannot be fully achieved by the end of the original period and
that the continuance of regulation is necessary. And whereas the Associations repre-
sentative of growers of tea in the producing countries aforementioned have expressed
their approval of such continuance. And whereas the conclusion of this Agreement
and the carrying out of its terms are subject to the approval and continued approval
of each and all of the Governments of the producing countries hereinafter defined
and to the passing and/or continuance of and enforcing of such enactments ordinances
and/or amendments thereof or other provisions by such Governments as are necesssary.
And whereas for the purposes of this Agreement and of the Annex hereto the following
expressions shall have the following respective meanings :—

*‘The 1;8:3 period of regulation’” means the period 1st April 1838 to 3lst March

“Tea” shall include any kind of tea;

“Producing countries’’ shall mean (a) India that is India as defined by section
311 (1) of the Government of India Act, 1935, and is therefore exclusive
of Burma which is defined in such section, (b) Ceylon, and (c) Netherlands
East Indies (which shall inclnde Java, Sumatra and the other Islands in
the Netherlands East Indies);

“Year l;f %egu.lation" shall mean the period 1st April to the succeeding 3lst
arch;

*‘The Committee’’ shall mean the International Tea Committee;

‘‘Exports’’ shall mean total exports from a producing country of tea produced
in that country and shall include such tea when exported as ships’ stores
or by parcel post but shall not include tea when exported by way of
samples which are made up as packages not exceeding 8 oz. each in weight
or re-exports of tea.

NOW IT IS HEREBY AGREED AS FOLLOWS :—

1. Regulation of exports of tea from the producing countries shall be continued
for the new period of regulation.

2. The standard of each producing country upon which regulation of exports is
fixed shall continue to be based on the maximum exports of tea from each of the
groducmg countries in any one of the three years 1929, 1930 or 1831 and accordingly

as been ascertained to be and shall respectively be as follows :—

(a) India . . . . 383,242,916 1bs. avoirdupois.

(b) Ceylon . . . . 251,588,012 ,, »

{c) Netherlands East Indies . 173,697,000 ,, "o
Total 808,427,928 ,, »

3. The figure of regulation (i.e. the permissible exportable quantity) for each year
of the new period of regulation shall for each of the producing countries continue to
be such percentage of the ascertained standard as the Committee with the approval
of the respective Governments of the producing countries shall fix on or prior to the
31st of December (including the 3lst December, 1837) preceding such year of regulation.

4. No exports of tea from any of the producing countries* shall be permitted during
‘the new period of regulation without a licence. Subject to the following proviso the
exports of tea from any of the produciug countries in any year of regulation shall

* Burma is, or iz about to be, separated from India. In view of this separation
the export of tea without licence from India to Burma, which has taken place during
:the existing Tea Regulation Agreement of the 9th February, 1933, must, as from 1st
April, 1838, cease : in other words no tea as from the date last mentioned shall be
exported from India to Burma except under licence.
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0ot exceed the -said figure of regulation for that year PROVIDED ALWAYS that
tea, for the export of which licences have been or can be acquired during a year of
regulation (hereafter in this clause called such year) but which has not been exported
by midnight of the 3lst of March of such year, may pursuant to special licences to be
issued by not later than the following 14th of April be exported up to but not after
the 31st of May next following (when such special licences shall become invalid). Ex-
ports under such special licences shall he treated as exports of such year.

5. During the new period of regulation :—

(a) If production of tea in any of the producing countries is greatly in excess
of the amount which it is entitled to export plus its requirements for
docal consumption, such country shall without delay take all such stops
as it may deem necessary to restrict such excess production.

{b) The Governments of the producing countries shall be asked to co-operate
with each other to prevent smuggling, evasion and other abuses of regula-

tion,

{c) The export from any of the producing countries of seeds, roots, stumps,
-cuttings, buds, or any living portion of a tea plant which may be used
%o propagate it, shall be prohibited but this prohibition shall not apply
to any such seeds, etc. exported from any one to any other of the pro-
ducing countries which seeds, etc., are vequired for scientific purposes
by a scientific Institution in any one of such producing countrics pro-
vided that a licence to export the same be obtained from such other
producing countr¥ and that such licence specifies the name and address
of the scientific Institution requiring the same.

6. During the new period of regulation the infilling or supplying of vacancies on
land planted with tea on 31lst March 1938 shall be permitted. planting of tea
shall also be permitted (a) upon land planted with tea at the 3lst March 1938 from
which the original bushes have been uprooted or (b) upon land planted with tea on
3lst March 1936 from which the original bushes have been uprooted since such 3lst
March 1936 and which at the 3lst rch 1938 is lying fallow in accordance with
usual planting practice, but the replacing of tea areas by planting new areas shall

not be permitted.
7. (1) During the new period of regulation—

{a) The prohibition of the sale or lease of further areas for tea cultivation
and/or of the planting of tea on unplanted land or on land carrying
other products shall continue;

Yb) Tea areas existing on the 3lst March, 1838, shall not be extended ir any
producing country, except for such experimental or other special purposes
and on such conditions, as its Government may consider necessary, and
with the express permission of such government.

(2) Under no circumstances, except in the case of cither of the two provisoes mext
hereafter mentioned, shall any such extensions in any producing country exceed,
during the new period of regulation, one-half of one per ceht. of the total tea areas
existing in such producing country on the 3lst day of March 193§.

Provided first that owners of tea areas in any producing country, which areas
after the 31st of March 1933 .and up to the end of the new period of regulation (a)
have been or will have been permanently destroyed by subsideace, flood, river erosion,
earthquake or other Acts of God, or (b) have been or will have been taken over by the
‘Government or "Local Authorities and no louger carry tea, may on satisfying the
<ontrolling authority as to the loss of tea areas sustained by them, be permitted by
their Government to replace such areas to an equal extent, on land not planted with
tea, without such replacements being included within the one-half of one per cent.
above mentioned. And provided secondly that the planting of nurseries may also be
pern.itted in-any producing country by its respective Government on land not planted
with tea, without such land being included within the saic one-half of one per cent.
but on the express condition that the total area of nurseries so planted in such
produging country shall not be greater in extent at the end of the new . period of
regulation than that which was similarly planted on the 31st day of March 1933

(3) For the purposes of this clause and the- precéding Clause 6 the expression ‘‘land
planted with tes”” and *‘tea areas existing'” mean areas planted in tea in regular ap-

&eep and registered in the producing countries as such. .
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8. The Governments of the producing countries shall be asked to levy cesses there-
in, for the purpose of propaganda in the joint interests of their tea producers, at
rates to be mutmally agreed upon between the parties to this Agreement.

9. The Governments of the producing cpuntries shall be asked to furnish to the
Committee all reasonable assistance to cnable the Committee, properly and efficiently,
to discharge their duties, such assistance to include all necessary statistical inform-

ation particularly as regards exports of tea, tea plantings and matters the subject
matter of this Agreement and its Annex.

10. The powers functions daties and procedure of the Committee, the voting capa-
city of the representatives of the prodwcing countries, and the basis on which their

expenses shall be defrayed shall be in accordance with the provisions scheduled to this
Agreement as Annex A thereto.

11. The terms on which any other tea growing country* may be audmitted to the:
regulation scheme and the formal admission of such other tea growing country shall
be dealt with by agreement supplemental to this Agreement.

12. Notwithstanding anything hereinbefore comtained tea which is actually ex-
ported in the first year of the new period of regulation—

either (a) pursuant to and within the time limited by special licences under
Clause 5 (c) of the said recommendations.

or (b) pursuant to determination of the Committee under clause 5 (e) of the:
said recommendations,

shall not, for the purposes of this Agreement, be treated as exported in such first.
year.

As Witness The Hands Of The Parties.

ANNEX *“‘A”.
(REFERRED TO IN CLAUSE 10 OF THE FOREGOING AGREEMENT.)

1. (a) The Committee (that is the International Tea Committee) shall be ‘com—
posed of not less than 6 and more than 12 members.

(b) Of such members—

not less than 2 and not more than 4 shall be appointed by Associations repre-
senting the Tea Growers of India to represent India.

not less than 2 and not more than 4 shall be appointed by Associations represetit--
ing the Tea Growers of Ceylon to represent Ceylon.

not less than 2 and not more than 4 shall be appointed by Tea Growers’ Associa:
tions in the Netherlands and in the Netherlands l’ﬂ'a.st Indies to represent
the Netherlands East Indies.

(c) Each of the Governments of the producing countries may appoint a representa-
tive on its behalf and such representative shall be at liberty to attend meetings of
the Committee, of which he shall be given notice. SBuch representative, attending any
meeting, will be provided with all information, whether verbal or written, furnished $o
the members of the Committee attending such meeting.

(d) A representative appointed under (c) may be a member of the Committee.

2. The first business of the Committee shall be to elect from ite members a Chair:
man and a Deputy-Chairman. i

3. The members of the Committee, or a majority thereof, vepresenting a produciag
country shall designate in writing to the Chairman one of their number who shall,
at meetings of the Committee, cast the vetes on bebalf of such producing country, and

shall also designate in the same manner an alternate member to act- and vote in the
absence of the member so designated.

4. The seat of the Committee shall be in London, at which an office is to be main-
tained during the term of the Agreement.

“In view of the separation of India and Burma, the latter will be an ‘“‘other tea
growing country,” and in such circumstances this clause will cover the futare ad-

mission of Burma in the same way as it does any tea growing count: tlsam:
India, Ceylon and the Netherlands yﬂut Indies. i 8 7y odher
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5. The number of votes which the producing countries through their respective
vof members shall be ertitled to cast at any meeting of the Comum.ittee shall be -
as follows :— .

India . . . . . . 38
Ceylon . . . . . 25
Netherlands East Indies . . . 17

6. The onanimoms vote of the Committee shall be required to modify, alter or
repeal any resolution of the Committee, which has been adopted upon the coudition
that it shall net be modified, altered or repealed except by such unanimous vote.

7. Any recommendation, arrangement, or agreement proposing or providing fou -
the admission to the tea regulation scheme of any tea growing country other than the
producing countries, shall require the unanimous vote of the Committee.

8. The figure of regulation to be fixed by the Committee as mentioned in Clause 3°
of the Agreement shall be so fixed by unanimous vote.

9. If the Committee are not hy the 31lst of October in any year (including the 3lst
October 1937) able to agree as to the figure of regulation for the year of regulation
following such 3lst of October the difference between them shall be referred for deci-
sion, either to an arbitrator to be appointed by the unanimous vote of the Committee,
or failing this to a neutral arbitrator to be appointed by the President for the time -
being of the International Chamber of Commerce, and the figure so arrived at by suci
arbitrator or neutral arbitrator shall be adopted by the Committee and shall be the
figure fixed by them for such year of regulation. Such arbitrator er neutral arbitrator
shall sit in London and shall act upon such information and statistics as may -
furnished to him by the voting members of the Cammittee or their alternates.

The figure, at which the arbitrator or neutral arbitrator arrives, shall not be higher -
or lower than the highest or lowest suggested figure of regulation submitted to him-
by such voting members or alternates. )

The figure to be decided by the arbitrator or neutral arbitrator and adopted as-
above must be so decided and adopted by mnot later than the end of the 30th day
following such 31st of October.

10. The figure of regulation, as soon as it has been fixed as aforesaid, shall at
once be reported by the Committee to the Governments of the producing countries -
for their approval. In order to cause as little disturbanrce of the tea market as
possible it shall be considered a matter of major importance that the public announce-
ment of the figure of regulation shall not be delayed beyond 30th of November.

11. With a view to co-ordination and in order to secure a permanent improvement

of the tea producing industry the Commitiee shall have the folowing powers -—

(a) to consult and cause to be consulted the Governments of each of the pro-
ducing countries and the Associations representative of the tea growers
therein with a view to considering whether, after the new period of
regulation, regulation of exports should be further continued and if -
deemed necessary or advisable to make vecommendation to that effect
and to indicate the terms on which such further continuance should take

place.

(b) The consideration and discussion, with actual and/or pctential producers of
tea in, and the Governments of, any other tea growing countiry, of
measures of mutual interest with a view to agreement or arrangement
affecting or providing for the admission of such other tea growing country
to the Tea Regulation Scheme.

(c) The collectien of statistics and information respecting areas under tea, .
production, exports, consumption ard stocks of tea in all other countries,
as well as in the producing countries, and the wnublication thereof at
regular intervals.

(d) The study of the progress or retrogression of the world’s tea production and :
consumption and the reasoms therefor.

(e) The study of ways amd mseans for the increase of the consumption of tea .
in the world.
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(f) The recommendation of measurés for the ‘improvenent, development ‘and/or
control of production and consumption of tea and for the improvement of
the method of selling and marketing.

12. The Committee shall appoint a Secretary, as well as such statisticians, attorneys,
. accountants and such additional staff as may be necessary to carry on the work of the
Committee subject at all times to the control of the Comm.ittee.

13. Before the end of January (including January 1838) preceding each year of regu-
lation the Committee shall draw up their budget for the forthcoming year of regula-
tion showing, under appropriate headings and in reasonable detail, the estimates of
the expenses of the Committee for that year. The budget shall be communicated to
the appropriate authorities of each of the producing countries and shall show the
share of the expenses falling upon each such producing country in accordance with
the ratio laid down in Clause 14 of this Annex.

As soon as possible after the end of each year of regulation, the Committee shall
-also cause to be drawn up and audited, by a duly qualified chartered accountant, a
statement of account showing the money received and expended during such year and
shall publish it in their annual report.

14. Each of the producing countries shall defray its share of the said expenses of
the Corumittee in the same ratio as its ascertained standard figure, specified in Clause
"2 of the Agrveement, bears to the total of the ascertained standard figures therein
mentioned.

15. None of the foregoing provisions of this Annex shall be revoked or amended
-except by the unanimous vote of the Committee and with the approval of the Govern-
ments of the producing countries, except that the Committee may draw up, put into
force, modify or abrogate rules for the conduct of its business and procedure as may
from time to time be necessary so long as such rules shall not conflict with or alter
-the foregoing provisions of this Annex. :

THE INDIAN TEA ASSOCIATION (LONDON).
A. N. STUART, Chairman.
W. H. PEASE, Becretary,

as Agents, together with the South Indian Association in London for and on behalf
«of the majority of the India tea growers above referred to.

THE SOUTH INDIAN ASSOCIATION IN LONDON.
H. R. LOCKIE, Chairman,
W. H. PEASE, Secretary,

-as_agents, together with the foregoing Indian Tea Association (London) for and on
sbehalf the majority aforesaid.

THE CEYLON ASBOCIATION IN LONDON.
ANDRBW YOUNG, President,
A. G. BAYNHAM, Secretary,
for and on behalf of the majority of the Ceylon tea growers above referred to.
VEREENIGING VOOR DE THEE-CULTUUR IN NEDERLANDSCH INDIE.
W. G. DE JONGE, Chairman,
M. A. Van LENNEP, Becretary,
«on behalf of

_NEDERLANDSCH INDISCHE VEREENIGING VOOR DE THEE-CULTUUR OF
" BATAVIA (JAVA). '

8. W. ZEVERIJN.
For and on behalf of the
INTERNATIONAL TEA COMMITTEE.

R. GRAHAM, Chairman,
H. M. HAYWOOD, Secretary.



‘MOTION FOR, ADJOURNMENT.

VAILURE TO SAFEGUARD THE INTERESTS OF INDIA IN THE FINANCIAL SETTLEMENT
BETWEEN INDIA AND BURMA.

Mr, President (The Honourable Sir Abdur Rahim): I have received
& notice from Mr. Santhanam of a motion for the adjournment of the
business of the Assembly ‘‘for the purpose of discussing a definite matter
of urgent public importance, viz., the failure of the Government of India
to safeguard the interests of India in the financial settlement between
India and Burma, by not carrying out the directions of the Amery
Tribunal”.

I should like to know from the Honourable Member when this failure
took place as the matter must be urgent in accordance with the meaning
of the Rules.

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): I came to know of it from a communiqué which I read in the
papers only this morning.

Mr. President (The Honourable Sir Abdur Rahim): Sir James Grigg.

The Honourable Sir James @rigg (Finance Member): Sir, I would with
your indulgence like to appeal to the Honourable Member not to press
this adjournment motion in present circumstances. The Indian Member
of the Committee on whose recommendation this Order-in-Council has
been made and who is a Member of this House is unfortunately unable
to be present today owing to the sudden death of his wife last night, and
I think it would be due to this House and to the Honourable Member
I have referred to that he should have an opportunity of making a full
statement of the reasons which led him to put forward this recommenda-
tion.as he himself took the initiative for this particular recommendation.
1 may, however, say that it was merely a reversion to the original con-
tention of the Government of India before the Amery Committee; but
if the Honourable Member responds to the appeal I have made to him,
T suggest that this a matter which can be fully debated and a full
statement made on behalf of the Government during the general debate
on the Budget.

Mr. K. Santhanam: I think I shall agree if the Government will be
agreeable to taking this up after the 24th.

Mr. President (The Honourable Sir Abdur Rahim): That does not
-depend upon the Government.

Mr, K. Santhanam: Will you,. Sir, allow it to be taken up at some
future date?

Mr. President (The Honourable Sir Abdur Rahim): No, I cannot allow
that, but the Government I understand would be in a position to make
a full statement when the Honourable Member referred to is present.

Mr. K. Santhanam: I do- nct know whether any particular date will
Dbe fixed for this discussion, or it will be taken up cnly during the Budget
discussion. If they will make a statement before the Budget discussions,
I am agreeable to withdrawing this motion. In view, however, of the
statement of the Honourable Member, I do not press this motion today.

1643
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Mr. President (The Honourable Bir Abdur Rahim): The Honourable:

Member knows what will happen to it if it is sought to be moved after-
wards.

RESOLUTION RE CONSTITUTION OF A STANDING COMMITTEE!
FOR THE INDIAN ARMY.

Mr. President (The Honourable Sir Abdur Rahim): The Assembly
will now resume the further discussion of the Resolution* moved bv
Mr. N. V. Gadgil regarding the election of a Standing Committee of the:
Indian Army on the 4th February, 1938. Mr. Asaf Ali.

Mr. M. Asaf Ali (Delhi: General): Mr. President, 1 rise to move the-
fcllowing amendment:

“That at the end of the Resolution the follgwing be added :

‘and that the functions of the said Committee shall include tendering advice to-
the Governor General in Council on such matters as he may tefer fo the
Committee from time to time, with particular reference to:

1) sending of Indian troops outside India.
{2) new proposals invelving additional expenditure and
(3) Indianisation of the Army’.”

I have made two small verbal alterations above in the amendment as:
originally typed.

Sir, at the very outset I must congratulate my Honourable and learned
colleague, Mr. Gadgil, who presented his case most ably the other day.
I should also make it clear that this Resolution was really a Resolution
of the Party, and in the light of the discussion which ensued the other
day I thought it necessary to give notice of this amendment with a view
to ciarifving the entire position. I must also state it straightway that
T do not find myself in a position to congratulate my Honourable friend
the Nawab of Domeli (Captain Sardar Sir Sher Muhammad Khan) who
made a very unfortunate speech the other day in which he made certain
very unhappy references to certain imaginary ineidents in the life of a
historical personage, Sultan Salauddin, which were wery strongly resented,
I understand, by a certain section of the House. Sir, we expected this
ez-Indian army officer to take a more reasonable view of the whole
situation. I did not imagine for a moment that such objections would
proceed from a person who had had some experience of the army, and
on lines which were so wholly untenable. However, Sir, I think I may
leave the points raised by other people alone and try to convince the
Government that my amendment really removes all objections that they
may otherwise have to the Resolution, because each one of the items
1 have mentioned in my amendment is covered by one or the other of
the provisions in the Government of India Act or the Instrumeat of
Instructions issued to the Governor General himself. Take for instance,
the first one relating to the sending of troops outside India. It is covered

*<“This Assembly recommends to the Governor General in Council that in order to
associate the elected Members of the Central Legislature with the Indian Army early
provision should be made for the election of a Standing Committee of Indian Army.””
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by paragraph 17 of the Instrum f i i
P A ] follows?nt of Instructions issued to the Governor

“Our Governor General shall bear in mi irabili )
. foverno mind the desirability of ini
view of this ministers when he shall have occasion to consider ;atMrsaﬁ;?i;I;m tgo t.ul::

general policy of appointing Indian offi i ‘
«of Our Indian Forces on se%vice Outsitt’iecfrlsdiz?"our fndian Forces or the employment

Sir, this provision is very definite and very clear. If the Governor
‘General is to carry out the instructions with which he has been charged,
he is bound te consult the representative and responsible Ministers of
‘whatever Legislature it might be at the time. We realize today that the
Ministers of the Government or ther Members of the Exeeutive Council
-are neither representative nor responsible, in which case, if the Governor
General refers any matter to his own Cabinet, ﬂ:ey must take into their
confidence the Members of the Legislature who have been elected, and
for. that reason it is but obvious that the very first item I have men-
tioned in my amendment: . . . . : i

Mr. President (The Honourable Sir Abdur Rahim): You want to change
the words “Crown Representative” to ‘‘Governor General in Council™?

Mr. l! Asaf Al.l Yes, Sir, I have substituted the words “‘Governor
General in Council”” for the words ““Crown Representative” in order to
‘bring the Resolution into conformity with the Government of India Act.

Then, Sir, we come to the next one. ‘““New proposals involving
-additionsl expenditure.”” That also is covered by the Government of
India Act of 1985. But, before I make any reference to the Gowern-
‘ment of India Aet'of 1935, I want to make it perfectly clear that we
‘have as a Party definitely rejected the Federal scheme contained in the
.Government of India Act. If I am now making any reference to this
Act, it is only for the purpose of argument and to convince the Govern-
‘ment that even, if they view their case according to their own provisions,
they are bound to carry out the purpose which I have outlined in my
amendment. Section 150 of the Government of India Act of 1935 reads
as follows:

“No burden shall be imposed on the revenues of the Federation or the provincas
-except for purposes of India or some part of India.”

The provision is very comprehensive and wide, and it certainly makes
it perfectly clear that no burden can be placed upon the Federation or.
the Central revenues which in any way can be questioned on the ground
that it is not for purposes of India. For instance, take the British
troops in India today. I am certain that my Honourable friend, the Defence
‘SBecretary, will agree with me that only one-third of the British troops
stationed in India are detailed for purposes of internal security and the
other two-thirds are-meant for purely Imperial purposes. Now, the
expenditure incurred on the British troops which are stationed here for
Tmperial purposes cannot be debited to the Indian exchequer. India
cannot be legitimately saddled with the expenditure which is incurred
for Imperial purposes. Therefore. if I ask the Government of India
today to create a nucleus of a Committee which should be consulted
from time to time as regards the new proposals involving additional
expenditure. I am not asking for anvthing for which provision has not
already been made in the Government of India Act.
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Last of all, the third item of my amendment relates to the Indianiza-
tion of the army. That, again, is covered by paragraph 17 of the
Instrument of Instructions to the Governor General which I have already
read. I repeat those words again:

“Our Governor General shall bear in mind the desirability of taking the views of
his Ministers when he shall have occasion tn consider matters relating to the general
policy of appointing Indian. officers to Our Indian Forces.”

These words really are interpreted by me in a simpler phrase which
is nothing else but Indianization of the army. This, I repeat,’ is a:very
modest demand. In 1986, this, House debated a similar Resolution and
passed it with an overwhelming ‘majority. The only action which the
Government . took after that- Resolution was passed was that His Excel-
lency the. Commander-in-Chief ealled, I think, a small Committee which
congisted -of some elected Members and consulted them about some
trifling matters relating to Indianization and matters of that sort. Later
on, when certain troops had to be despatched out of India, His Excellenc}
the Governor General was pleased ‘to consult Pharty Leuders' after”the
troops had been despatched. - This was all that was done by the Govern-
ment of India by way of implementing the Resolutlon Whlch was passed
by an overwhelming majority of this House m 1936.

Then, again, matters regarding which we are asking the Government
to appoint a Standing Committee are such as have engaged the attention
of various Committees from time to time. We can go as far back as
1926 when the Skeen Committee had to consider & large number of
questions relating to the army. Then, again, in 19082 there was the
Retrenchment Committee presided over by the Honourable Mr. T.
Rangachariar. That Committee also went into a large number of questions
relating to the army. But since 1928, the policy ‘of various Governments
in the world with regard to armament and the defence of their respective
countries has undergone enormous changes, and the time has come when
a permanent nucleus has to be created and when some sort of a perma-
nent Committee has to be created which must go into these matters,

not only from decade to decade as has heen done previously but to go
into these matters from day to day.

After all, even if the Federal scheme, of which the Government of
India Act contemplates, had come into operation apd if it had been made
possible - for that scheme ‘to come into operatlon, what would have been
the position? The annual financial statement would have been, laid
before the House from year to year; semebody would have been in charge
of the Army Budget, who would have had to explain matters and would
have gone into all the questions which might have been raised on the
floor of the House in this connection. That being the case, how can .the
Government of India today deny the elected representatives of the Central
Legislature the right to go into some of the questions at any rate. We
are not asking for divulgence of any defence secrets but we are only
asking to be associated with the military affairs, the affairs of the defence
of our country, to the extent to which we ought to be associated with
them in our representatwe capacity. How can they deny us that right?
I may here mention one little fact that as a Party we are definitely
Dpposed to any kind of war. We are certainly opposed to all aggresmve
acts which may involve any violence or. destruction of life or property .
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has got only one minute more.

Mr, M. Asaf Ali: At the same time, we are for negotiation and collec-
tive security. We oppose any kind of increase of armament and we want.
reduction of the burden of defence expenditure to the very minimum..
Finally, we want to relieve India of the wholly unjustifiable burden of
the expenditure incurred on the British troops maintained in India for
purely Imperial purposes,. .and subject to this fundamental policy, we -
want Indianisation of the Indian army entirely and absolutely within the -
shortest period possible and in fact immediately if possible, and to raise
the efficiency of the army to the maximum for the purpose both of internal
security and defence against external aggression.

Mr. President (The Honoursble Sir Abdur Rehim): The Honoursble-
Member’s time is over.

Mr. M. Asaf AliA: I*wi’ll~ conclude m a minute.

Mr. President (The Honourable Sir Abdur Rahim): The Rules are -
imperative. The Hanourable Member cannot have any nmore time.

Mr. M. Asaf Ali: With these words, I commend my amendment for -
the acceptance of the House.

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved:
“That at the end-of the Resolution the following be added :.

‘and that the functions'of the said Committee shall include tendering advi;
to the Governor General in Council, on such matters as he may refer to .
the Committee from time to time, with particular reference to .

(1) sending of Indian troops outside India.

(2) new proposals involving additional expenditure, and
(3) Indianisation of the Army’.”

"Mr. C. M. G. Ogilvie (Defence Secretary): Sir, I propoge to limit
niyself to the terms of the Resolution and the amendment which has just
been moved. It appeared to mie that many, I do not say all, but many of
the speeches which I listened on the last day were in practice devoted to
expressing disapproval of the existing form of the Constitution. With
that I am not concerned. My business is to defend so far as in me lies
the policy of the Defence Department within the present Constitution, in -
which, as matters stand at present, the responsibility for defence lies with
the Governor General in Council.

. Before I proceed to explain the policy of Government in regard to this
Resolution, I wish, however, to clear up certain. misunderstandings ‘which
obviously exist. In the first place the Honourable the Mover, who I waz
glad to see, had studied the admirable book of Captain Cole, was under a -
misapprehension of fact as to the constitution and functions of. the Com-
uittee of ,Imperial Defence to which, he said, the duties and functions of
the, proposed Standing Committee might in some sort approximate. There
is only one permanent Member of the Committee of Imperial Defence and
that is the Prime Minister. The Prime .Minister invites those Members-
of his Cabinet who are particularly interested in matters of defence or who -
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are particularly concerned in matters of defence and also the heads of the
fighting services to consult on defence problems. In order, therefore, to
beecome a Member of the Committee of Imperial Defence a person has
either to achieve Cabinet rank and become a Member of the Government
of the day in power, or he must become the head of a fighting service. The
idea of the Prime Minister appointing haphazardly chosen Members cf
Parliament. for such a task would net in practice be even thought of. If
the Honourable Member will think a little on the subject, he will realise,
I' think. that the existing position very closely approximates to that in the
United Kingdorn. The main  reason why there is not a Committee of
Imperial Defence here and why no need for one has ever been felt, is. that
at present the head of the fighting services, His Bxcellenev the Commander--
in-Chief, is a Member of the Governor General’s Council and no special

meetings at which he is'to be invited as an outsider have 5 be arranged.
Various Honourable Members including the Honourable the Mover, Mr.
Santhanam and, I think, Mr. Abdul Qaivum dwelt.to some extent wpon
military control of defence and he said that it was time it was stopped.
I think the Hoouse should realise that there is no military cdntrdk of
-defence. ' The Governor (General in Couneil is not a military body. It con-
tains, it is true, one military officer, but the control of defence in this
country cannot possibly be described as military. Other Honourable Mem-
bers argued that this alleged military control of defence indicated a distrust
of India. I trust from what I have said that this allegation like the others
must fall heavily to the ground. Other Honourable Members, I think
Sardar Mangal Singh in particular, dwelt upon the alleged failure to keep
promises in respect of that. I have not the time to go into this matter
in full, but T would refer Honourable Memnbers of the House to the debate
in 1936 when my predecessor dealt most fully with the subject in his
speech. In brief the position is that the Government have never, on a
‘single occasion. even hinted at the possibility of appointing a Standing
Committee of Defence. Other Honourable Members, I think again, Sardar
Mangal Singh is one of them. urged that an sagreed solution was come
‘to, because on the last occasion of a debate on this subject, there was no
*-division. The opinion of the Government must be sought, I submit, from
the speeches of its spokesmen and not from the fact of whether or not it
has chosen to challenge a division.

T now turn, 8ir, to the constitutional position. This Resolution readily
divides itself into two halves. What is the constitutional position and what
is the practical position? Constitutionally the Governor General in Coun-
cil is responsible for defence and it is a responsibility which he cannot
shelve or share. In no country in the world. does the legislature encroach
upon the responsibilities of the executive in regard to the administration
-of the Defence services. In no country in the word is such a thing re-
garded as possile. Honourable Members, it is true, have stated many
times that Government are in fact advised by Standing Committees an
varous subjects. T agree that that is the case, but I also submit that
‘the practice which has been followed of inviting Committees of the legis-
lature to enter the sphere of executive responsibility is a. constitutional:
anomaly. In my own mind, T have no doubt that it is entirely unsound.
As regards Defence of course it would be far more unsound than in any
-other matter, except possibly foreign relations. Much play has been made
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with the Constitution Act and the Instrument of Instructions of the Gov-
ernor General. I submit, Sir that the constitutional position, both in
practice and in theory, is abundantly clear. The Report of the Joint Select
Committee, the Constitution Act itself and the Instrument of Instruections
all look to the time when the Federal Constitution, which is not vet in
force. has supervened. They do not envisage the consultation by the
Governor General with a collection of Members of the Legislature chosen
from anv Party, but consultation by the Governor General with the
Ministry, that is to say, with the representatives of the Partv in power.

Mr. M, Asaf Ali: Where are they now?

Mr. 0. M. @. Ogilvie: They are here, Sir. And even if we were to
give way in this matter, on the practical ground, constitutionally I submit
that it would be a most serious mistake and an extremely bad precedent.
I imagine that when the new Constitution does supervene Honourable
Ministers would most strongly object to the Viceroy consulting persons
other than themselves in the Legislature. All reference, therefore, in this
matter to the report of the Joint Select Committee or to the Constitution
Act or to the Instrument of Instructions is irrelevent. '

I now turn to the practical side of the question. Constitutionally I
submit that the position is hopelessly against the Honourable the Mover
and his supporters. In practice what would be the use of such a Com-
mittee and how could we consult it? The answer is that there are very
few matters on which a Committee formed in the manner suggested could
be consulted. Honourable Members have disclaimed the wish to probe
into military secrets. I can assure them that it would in practice be most
difficult. if not impossible, to separate any class of subjects connected with
Defence which would not involve a knowledge of military secrets. There
are a large number of questions in every aspect of the Defence. administra-
tion which can only be properly understood when one has a knowledze
of secret war plans and mobilisation arrangements which can never in any
circumstances be divulged. There are, of course, questions occasionally
in which unofficial opinion is valuable; and when such questions arise
ad hoc committees have been appointed and will continue to be appointed.
I may quote the Skeen Committee, the Shea Ccmmittee which dealt with
territorial and provincial battalions, the Indian Military Academy Com-
mittee and the Army Retrenchment Committee. If further questions arise
on which the advice of Honourable Members would be of value, as it
frequently has been in the past, it will be sought.

Now, it has frequently been stated that the formation of such a Com-
mittee would help Honourable Members in understanding Defence problems
and many Honourable Members said that Defence was a closed book, that
the Army Department was in purdah and that they were allowed to know
nothing about it. I submit, Sir, that is entirely wrong,: and indeed that
so far from being ignorant of Defence matters Honourable Members on
that side know as much about them as any layman in any country of the
world. Their questions show a knowledge. of even the }ninutiae of organisa-
tion of particular units. and no question of military policy is not considered
by them. I imagine that I must have in the course of last vear answered
in the House over a thousand questions in one wey or another. Reso-
lutions are freelv debated and neither questions nor Resolutions are dis-
allowed unless they clearly are contrary to the public interest.

D
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Apart from this, every facility has been provided to interest Honourable
Members in Defence problems. On the side of finance, big questions of
policy or questions of fresh expenditure cannof, for the reasons which I
have already given, be entrusted to & Committee of Members of this
House. That is obvious enough; but on the administrative side, as opposed
to the side of policy, they are at liberty to make and they do make every
manner of suggestion they can. The Public Aceounts Committee goes in
the very greatest detail into military expenditure. The results of its
labours "are published and Honourable Members can see for themselves
the detail with which all questions of business and finance are examined.
The Audit Report, the Report of the Public Accounts ‘Committee,” the
evidence taken by that body, the Commerdcial Appendix and the Military
Appropriation Aecounts are all published, and thev are all in very great
detail. T submit, 8ir, that there is no need to add anything to this mass
of information which exists. The Commercial Appendix contains the fullest
statement of sccount of all manufacturing and trading concerns which
function within the Defence services. Profit and loss accounts, assets and
liabilities, stores accounts,—everything of the kind is set forth fully and
clearly. There is no need then, I submit, for the appointment of a
Btanding Committee to do again work which is already done very well by
this body. In addition, a pamphlet is produced every year dealing with
important Defence events which have occurred, and that is placed in the:
hands of Members. ‘In addition to that, a special production entitled,
““Bome facts and figures about Indian defence’’ in which every matter con-
nected with the army, navy and air force which has excited political in-
terest has been fully discussed, and that book I think contains a wealth
of informstion in a very small compass. In addition to that, Honourable:
Members who are interested in Defenze are encouraged to belong to the
Army Headquarters library where every possible work which they canm
want on the subject is available to them. T think, Sir, that nothing

further ean possibly be done to render Defence an open book than is
actually being done.

In econclysion, T may say it is open to any Henourahle Member of this
House or any Group of Honourable Members to make any suggestions that
they wish on matters concerning Defence to Government. Many already
do so from the floor of the House. If they would send communications
on any subject relating to the Defence Department containing anv sugges-
tions which seem to them good, I can assure them that they will be most
carefully considered. In this connection I may again remind Honourable
Members that if any questions arise on which their adviee is required by
Government ad ‘hoc eommittees will certainly be appointed, but I have no
option. both on constitutional -and on prdetical grounds, but te oppose both
this Resolution and the amendment.

- Mr. P. E. James (Madras: European): I have listened with verv great
interest to the speech of the Defence Secretarv and I may sav that it
generally indicates the attitude that we take up on this particular subiect.
Much "ground already traversed in this debate was traversed in a debate
nearlv two vears ago when on the floor of the House our then Leader,
Sir Leclie Hudson, whose absence we all verv much deplore, stated very
clearly what ‘our position was. ‘I think perhaps I had better read to the
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House the remarks that he then made; after pointing out the constitutional
difficulty Sir Leslie went on to say:

“But this does not mean, however, that we have no sympathy with the general
idea that there should be constituted some kind of an advisory committee on defence
affairs on which the Central Legislature would have representatives and which would
be in a position to discuss matters referred to it by the authorities and would thes
serve to keep in touch to some extent at any rate, with questions of defence and
provide that phase of education to which my Honourable friend, Sir Cowasji, has
referred to enable members of the Government which will succeed the present one to
carry out their duties.”

Sir Leslie went on to say:

““It is difficalt to think of any precise formula at the moment and it wonld require
not only the most careful examination but a spirit of accommodation on the part of
the Legislature.”

I do not detect in the Defence Secretary’s speech any lack of appreciation
of the spirit underlying the Resolution and the amendment, but the very
fact that the Honourable the acting Leader of the Congress Party was
obliged to table an amendment to the Resolution moved by his own Party
illustrates to my mind the practical difficulties of the situation. :

Reference has already been made to the position that will obtain under
Federation, and T do not expect that if federal conditions obtained today
there would be any demand for an advisory committee of this House apart
from the Government of the day. The difficulty at present seems to me
is this: it is a practical one. We are in a transitional stage. If we were
sitting in a House which looked forward to a prolongation of its life
under the existing Constitution, there would have been a very much
stronger case for something on the lines that have been suggested by the
Resolution. But it is not the case todav: we are in a transitional stage,
and it is to be expected that within a comparatively short time this transi-
tional stage will come to an end and will be replaced by something more
permanent. Members may all say ‘‘question, question’’, but thev have
not as yet placed any alternative to the scheme which is adumbrated
under the Government of India Act, and for the purpose of our arguinent
we may reasonablv assume that inasmuch as a large part of the Government
of India Act is in force, the remaining sections will sooner or later be in
force also. Now, Sir, therefore it is a really practica]l difficulty to devise
a constitutional machinery which would be appropriate to the transitional
period. Even if the transitional period were not in existence, the question
i8 whether the particular method suggested in the Resolution is rhe pro-
per method. Sir Leslie in his speech of 1936 had something rather differ-
ent in view when he referred to a Committee on which certain representa-
tiveg of the Central Legislature would sit: that is quite different from the
proposal in the Resolution that there should be a Starding Committee
of the Legislature on the Indian Army.

Sir. the difficulty T have mentioned is admitted by Mr. Asaf Ali in his
amendment, for, whereas the original Resolution suggests that a committee
should be elected by this House presumably to advise the Governor
General in Council on matters concerning the Indian Army, Mr. Asaf Ak
recognises that the Crown Representative muét remain absoiute in his
discretion in the matter, and suggest, therefore, that this Committee should
tender advice with particular referenee to certain specific items. Quite
obviouslv, Sir, he iz thinking not of the existing Constitution but of the
Federal Constitution which may come into operation.

A )

D2
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Mr. X. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural) :
It does not follow.

Mr. ¥. E. James: His speech seemed to indicate that he appreciated
that at present there is no responsible Ministry in this House, and that
he merely wanted to anticipate the position under Federation and give
those functions to this Committee which perhaps later on may devolve on
the Federal Ministry. That, Sir, seems to me to be a very difficult
position indeed, and to our mind it does preclude any practical value
arising from the adoption either of the original Resolution or of the amend-
ment which has been moved, under present conditions. Yet, Sir, while
we take that view, we also recognise with very great sympathy the in-
cressing interest which has been shown recently in different parts of the
country in matters affecting the defence of India. There is a simple reason -
for that increased interest. India no lenger is outside the danger zone of
a possible international war: and throughout the countrv. in the various
provinces. there is a remarkable increase in the interest of the public in
matiers relating to military efficiency, coastal defence. air raid precaution.
and mancuvres. I am quite sure that the Honourable the Defence
Secretary will be the first to acknowledge this welcome growth in public
interest on defence matters; and I would go further and suggest to him
that, while acknowledging what the defence authorities have done recentiv
in the direction of making their activities more public, thev would do well
to redouble their efforts in that connection. :

It will be within the recollection of Members of the House that recently
in England there has been a tremendous nation-wide campaign to make the
British army popular, and under the inspiring leadership of our Defence
Secretary’s counterpart these, Mr. Hore-Belisha, there is much more
attention paid to the army and navy in the United Kingdom now than at
any other time since the great war. Would it not be of stimulating interest
if we could see pictures in the press and on the sereen in the cinemas of
our Defence Secretary attending parades tasting the curries or sipping the
tea at canteens during the time of manceuvres, or indulging in all sorts
of sports along with our troops, both Indian and English, in this country?
That is the kind of thing which perhaps would stimulate still further this
welcom= growth of interest in matters relatine tc defence: and while we
do not think that the particular method suggested in this Resolution is
the method which is either suitable to the present Constitution or appro-
priate to its transitional stage, we do wish every encouragement to this
growth of interest in the public, and we do hope that the defence authori.
ties will continue their work »f making more available to the public the
vast and beneficial activities of the great defence services of this country
which are assuming an increasing importance in view of international
developments.

Babu Baijnath Baioria (Marwari Association: Indian Commerce): Sir,
I rise to support the Resolution as well as the amendment moved bv my
friend, Mr. 'Asaf Ali. The other day I was saccused of being irritatingly
long. Today I will be pleasantlv brief. The total expenditure of the
Governmeént of India is something over Rs. 83 crores, while the total
expenditure on defence matters is about Rs. 44} crores or just more than
half of the total expenditure. Tket is why I sav that this Army Depart-
ment ig the better half of thef. I ernment of India . . . . .

~



CON STITUTION OF A STANDING COMMITTEE FOR THE INDIAN ARMY. 653

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Child marriage!

Babu Baijnath Bajoria: . . . . and I do not wish that this Army
Department should be absolutely divorced from my friends like Mr. B.
Das and Mr. Sri Prakasa who get all their inspiration from their better
halves. In these days when the defence of India is of vital concern not
only to the Army Department but to the people of India, when there is
every danger of India being attacked both from the east and the west, ‘it
is, I think, the primary duty of every citizen that we should also have
the confidence of the Government of India: rather the Government of
India should take us into their confidence. I do not mean that they should
divulge the army secrets, but they should take us into confidence so that

-we may help them in the proper defence of India when the time comes,
in such matters as black-outs and other things against foreign attacks.
The subject matters which have been enumerated by my friend, Mr. Asaf
Ali, are very appropriate matters which can be discussed without any
secret being divulged by the Standing Committee. For example, when-
ever any Indian troops are sent with the approval of this Standing Com-
mittee, then the people at large in the country will know and will realise
that because their own elected representatives have also considered ihis
point there must be something why these Indian ‘troops are being sent
outside India, and then there will not be such unrest here. That will be
of great help to the Army Department.

Similarly, as regards questions of additional expenditure, this is also
a very important item. Every year we have been fighting in this House
that the expenditure on the army in this country is abnormal as compared
to our revenues. At the present moment there is another point to ‘be
considered. We think that the expenses are not made as they should be.
The question of Indianisation of the army also comes in. We think by
Indianisation we can have greater stability and also a great amount of
saving in the expenses. I promised to be  very brief and so I will not take
more time of the House. I heartily support this Resolution.

Mr. M. S. Aney (Berar: Non-Muhammadan):. Sir, I rise to support the
amendment as well as the original Resolution. I have listened very
attentively to the eloquent speech of the Honourable Member. the Defence
Secretary, and I confess it was considersbly disappointing. He tried to
take objection to the Resolution both on constitutional grounds as well as
on grounds of practical considerations; and yet he also wanted this House
to believe that all that is needed to enlighten the people on problems of
Indian defence and in matters pertaining to the defence of British India is
being done, and now nothing more is wanted. In fact he went to the
length of asserting that the Members of this House are more informed in
matters of defence than any layman in any other country.

Mr. C. M. G. Ogilvie: Equally.

Mr. M. S. Aney: I am quoting the words of my friend which I have
taken down here. Therefore, so far as the thirst for knowledge is concern-
ed, to use the expression which was used by the Honourable the Leader
of the House vesterday, it is more than quenched and there should be. no
further demand in that direction: that is the suggestion made by the
Honourable the Defence Secretary. As regards the definite suggestions and
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observations made with regard to this matter in parliamentary debates and
the report of the Joint Parliamentary Committee, ke has told us that that
is intended to be considered when the Federation would come in and it is
not a matter for this House to consider at this stage. That is the way
in which he has disposed of those observations; and, therefore, according
to him there is absolutely no case for the House to consider so far as the
present Resolution and the smendment moved by my friend, Mr. Asaf
Ali, are concerned. Now, let us look at the question purely from an
Indian point of view.

‘This demand for some kind of association of the non-official Indians
with the machinery which deals with the defence problem, in order to keep
those who are in charge of the defence affairs of India duly informed of
the Indian. point of view, is an old and a very old demand. The question

1ra has been considered more than once and a demand to that

" effect was also once made in this House. It was carried also.
But even before that, it must be a matter of common knowledge to
all those who take an interest in the political development of this country,
that the Indian National Congress appointed a committee of its own some
time in the year 1927, which was presided over by the late Pandit Motilal
Nehru who played such an important part in the constitutional struggle
carried on on the floor of this House and also outside and whose name will
{ong be remembered in the history of Indian political struggle. That Com-
mittee prepared a report generally known as the Nehru report. In that
report, a distinet reference is made to the necessity of eonstituting a com=
mittee of Indian deferice. The committee succeeded in preparing a
certain constitution which, in spite of the difficulties which came in its
way, would have furnished the British Government with a model that
would have satisfied public opinion at any rate at that time. In fact, the
Indian National Congress offered an opportunity to the British Govern-
ment to accept that tentatively and to bring to an end the struggle that
was going on between the people and the British Government as regards
the fyture Constitution of this country. In the consideration of thdt con-
stitution, not only Pandit Motilal Nehru but one of the most experienced
Members of the Executive Council of the Government of India and an
ex-Member of Council, Sir Tej Bahadur Sapry, took part. A suggestion
was then made that the Governor General in Council shall appoint 8 Com-
mittee of Defence consisting of the Prime Minfister (because that report
contemplated a state of things in which there was a purely responsible
form of Government), the Minister for Defence, the Minjster for Foreign
Affairs, the Commander-in-Chief, the Commander of the Air Forces, the
Commander of the Naval Forces and the Chief of the General Staff and
two other experts. At least two members of that Committee, the Minister
for Defence and the Minister for Foreign Affairs as well gs the Prime
Minister were to be persons elected by the people. C

Tt is conceded by many of us that the defence prohlems consist of many
questions which are of a technical nature and it has always been held that
there are certain subjects of practical impertance in which the advice of
the non-official elected élement will be of great use. This fact is not at
all denied by amy Defonce Minister in any patt of the world. It is true
‘that the Committee of Imperial Défence that is coustitued in. England
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consists mainly of the Prime Minister. It is more or less dominated by
him. It is also true that the Committee of Imperial Defence is there to
give advice to the Prime Minister on such questions as are placed before it
froin time to time by the Prime Minister. It means that the Prime
Minister in spite of the technical assistance he already has got from the
Army Department and the Defence Department there seeks the assistance
-of his elected colleagues in the formulation of policy. If the present ar-
rangement continues, I ask what is the arrangement by which it is pos-
sible for the Defence Department in India or the Governor General in
Council to get any non-official assistance in matters of policy. I 'do not
see any machinery at all at present in existence from which they can get
that assistance. The question of the Committee of Imperial Defence has
been very recently cansidered in England.

The other day one Honourable Member warted to know what will be
the function of the Committee’ that we propose to set up here.. The
functions of that committee and the powers that are going to be given to
them are now specified in Mr. Asaf Ali’s amendment. In this connection
T want to invite the attention of Honourable Meémbers to a stateinent
‘which clearly defines the duties performed by such a ' committee in
‘England. The Committee in England has always béen ‘a consultative and
‘advisory body and that is what we want here. Instead of the Prime
Minister, we shall have the Governor General in Counc¢il. " The Commit-
‘tee in England is a consultative and advisory body created to supply the
Prime Minister and his Cabinet ‘with the best available advice on all mat-
ters connected with defence. This is the condition in England, but in
India alone those who are in charge of defence think that they are self-
‘sufficient and want no more enlightenment from any source at all. They
-are averse to any light. They are content with the darkness which
envelops them and they prefer to remain groping there for all time to
.«come. The world has changed. The international situation has changed
.and the policy pursued by the Defencé Department does affect not merely
the Defence Department but crores of people who pay for running this big
machinery. If that is the position, it is'in conformity with modern condi-
tions of civilised Government that some arrangement shopld be made to
-associate public opinion with the highly technical work perfermed by the
Defence Department. The Resolution which my Honourable friend has
‘moved gives the Government an opportunity to remedy the defect which
-exists in the system that obtains today. ' -

{ want to welcome very heartily the attitude that was once taken up
by the European Group on this question and the quotation which my
Honourable friend, Mr. James, has just cited from the speech of Sir Leslie
Hudeon is in my opinion the best support that we could receive for a
Resolution of this kind. He has made two admissions there. The first
is for a better association of the people, and the second is that such an
association will have the effect of educating the people more and more in
the intricacies of the problems of Indian defence. I believe that is the
best reply that could be given to the objections raised by my Honourable
friend, Mr. Ogilvie. He thinks that there is no further need fqr
«enlightening us and for giving more information. On the other hand, Sir
‘Leslie Hudson's position was that there is need for that, and from that
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point of view some kind of a Committee of the House should be ap-
pointed and thereby fhis House should be given an opportunity unoffi-
cially to associate itself with the consideration of questions relating to
Indian defence. Now, after having quoted that I was a little bit puzzled
by the observation which my friend, Mr. James made. I believe by
quoting Sir Leslie Hudson’s observations on this point which he made,.
knowing the responsibility that they have to bear as belonging to the
European Group, I thought those who are present there on those Benches
would have followed the noble lead given by their chief some time before
in this very House. I thought the Honourable Members of the European
Group would unanimously support the very modest demand that has been
made in the form of this Resolution by my Honourable friend, Mr. Gadgil,
but anyhow he only thought it proper to give a good deal of advice. As.
regards the actual support, he thought it better to leave it to some future

time rather than give any present promise at all. This is somewhat un-
fortunate in my opinion.

The time has really come when questions of defence are not to be left
merely to the discretion of those who have run the military machine of
this country. The particular points which my friend, Mr. Asaf Ali, sug-
gested are those to which certainly no objection can be taken. Even inm
the present constitution of the Government of India Act, provision is
made for this so far as the expenditure on Indian troops is concerned,
and it is only permissible if the troops are employed in India, but if any
of these troops. are employed outside, I believe under the Government of
India Act this would not be permissible or even constitutional. Even the
despatch of such troops without the,consent of this House is certainly
not constitutional if we properly read the sections of the Government of
India Act on this point, and yet recently a certain thing has happened
and post facto after the thing is done, some Members of this House have
had some kind of consultation with His Excellency the Viceroy. I do
not want to criticize the particular thing but I am only trying to show
that if this new Act is to be faithfully worked, there is need for the Gov-
ernment to have some representative people sitting close by their side,
to be consulted at. any moment. You mever know what contingency may
arise, and you will have to act upon your own responsibility at the time-
So in order to provide against emergencies and contingencies of a similar
nature arising in the future, it is necessary, in order that the Government
of India should keep itself within the limits of the present Government
of India Act, 1985, that some kind of Committee ought to be appointed

by them so that they may be able to consult members of that body. The
section I was referring to is this: ‘

“150. (1) No burden. shall be imposed on the revenues of the Federation or the-
Pm\ri;xces except for the purposes of India or some part of India.

(2) Bubject as aforesaid, the Federation or a Province may make grants for any
purpose, notwithstanding that the purpose is not one with respect to which the Federak
or the Provincial Legisfature, as the case may be, may make laws . . .”

You may go through the other provisions also.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.
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Mr. M. S. Aney: My point is this that in order that the new consti-
tution which is enacted should be given a fair trial, and although the
Federation may not be coming into existence yet, the spirit of the new
Constitution should be borne in mind, and in order that it should be pro-
perly worked, I think it is necessary that Government should appoint a
Committee on the lines suggested in the Resolution by my friend, Mr.
Gadgil, and for the purposes to which reference is made in the amend-
ment moved by my friend, Mr. Asaf Ali. 1, therefore, support the
motion.

Several Honourable Members: I move that the question be now put-

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The AssemBly re-assembled after Tunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Dattaj in the Chair.

Mr, N. M. Joshi (Nominated Non-Official): The question be now put

Mr. Sami Vencatachelam Ohetty (Madras: Indian Commerce): Sir,
the speech of the Honourable the Defence Secretary is nothing if not
candid. He has shattered the lurking hope that this House had enter-
tained in regard to some date when there will be a possibility of the
formation of a Standing Committee to advise on Army matters and that
he did successfully. But I must say that his speech is full of contradie-
tions. . He began by saying that this Resolution is impracticable on
account of two main considerations, namely, constitutional and prae-
tical. . On the constitutional ground, the Government of India caunot
share the responmsibility .of the defence of this country with any non-
officials nor would 1t be rroper on the part of the Government to allow Hon.-
ourable Members of this House to go into military secrets and diplomatic
matbers. Sir, this difficulty of sharing the responsibility of the Government
with the representatives of the people is applicable to all the Departments
of the Government and it is not peculiar to the Military Department. Oa
that ground it was never argued, at any rate, by other Honourable
Members of the Government that they cannot take into eonfidence the
representatives of the people, at least in respect of such matters as are
not entdrelv confidential. Therefore, to quote the constltutlonn{ ground
as an objection to allow the representatives of the people to have some
insight into the knowledge of the working of the Militaryv Department,
seems to me an argument which is invoked for the purpose of refusing
what they at one time.promised to this House. If on constitutional
grounds it is impossible to constitute & Committee of this sort, I am sure
the Honourable Members of the Government who had preceded the Defence
Becretary would have quoted that to be a reason why they would not
accept & Resolution of that sort. But it is common knowledge of all
the sections of this House that, at any rate. at oge time one of the
ex-Commanders-in-Chief had definitely promised to this House that he
would consider the desirability of constituting a Committee to supervise
the matters connected with the Military Department. Each year the
Defence Secretaries have put forward new set of reasons to oppose a
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Resolution of this kind. Last year the predecessor of the present Hon-
ourable Member stated that the statement of the Commander-in-Chief
was not correctly appreciated by the House and that, at any rate, he did
not quote the reasons which the present Defence Secretary has stated.

Again, with regard to practical considerations that he says stand in
the way of accepting this Resolution, this House has already been made
aware of numerous matters connected with the Military Department and
from time to time facts and figures are being supplied to the Honourable
Members of this House.” There is, therefore, no harm -in #sséciating them
in the form of a Committee for any further advice. While saying in one
breath that they camnot constitute this Committee because their thirst
for kmowledge would be so great that they would try to probe into the
gecrets of the militarv diplomacy; and to sav in the same breath that all
that is necessary is being supplied to the Honourable Members of this
House and that the constitution of a Committee is superfluous, seems to
me to be blowing hot and cold in one breath. It looked from the latter
part of the speech as though there is nothing secret from the Members
of this House and therefore the appointment of a Committee.is unneces-
sary, and that with regard to the expenditure, the Public Accounts Com-
mittee has the fullest opportunity to examine how the moneys are
expended. T wonder which is more correct? s it a fact that the in-
formation that is necessary is supplied to the Members of this House or
not? If the information is being supplied, why should there be any diffi-
culty about supplving that information to a Committee that may be
appointed by this House. '

The truth of the matter is that there are ugly spots in the administra-
tion of the Militarv Department which the Defence Becretary and the
Government of India would not like to be exposed by the search-light of
criticism of the Honourable Members of this House. If it be not so,
there does not seem to be any reason why thev should not ¢onstitute
this Committee, at least to consider the points that have been put in in the
very reasonable amendment of the Congress Party moved by my Hon-
curable friend, Mr. Asaf Ali.

TIf the Honourable the Defence Secretary has shattered the hope
extended by his predecessors, T must say that my Honourable friend,
Mr. James, has practically disappointed us in the matter of expectation
of any support from that quarter. My Honourable friend, Mr. James, is
always more clever than logical and I think he has overplayed his part
on this occasion and has disappointed none else than- his  illustrious
Leader and perhaps his group. It was because of that speeeh of Sir Leslie
Hudson on the last occasion that the Government dared mnot challenge
the House to a division, because thev were practically eertain that rhe
Europeans would support the Congress Party in the matter of that Resolu-
tion. Today my Honourable friend, Mr. James, has let down his absent
l.eader rather very badly. '

Apart from that, 8ir, my Honoursble friend, Mr. James, has been
verv patronicing both to the Mover of the Resolution and the Mover
of the Amendment. He said and he also assured us of his sympathy and
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of hig Party's sympathy with regard to the motive underlying this Resolu-
tion and the amendment, but he was not supporting this. Sir, he set
t60 much valve upon his sympathy if that does not accompany his co-
operation also in the matter of carrying out this Resolution. I do not
think the Congress Party needed his sympathy. What we want is his
vote. In the way of practical difficulties, he has repeated what the Hon-
ourable the Defenee Secretary has stated. BSo they do not require fur-
ther answer from me or from my Party. But he spoke of the transitional
=tage. I do not know of what transitional stage he was speaking about,
whether transition in his own mind of the evolution of ideas or the transi-
tion from one minute to another. Sir, everything is in a transitional stage.
What is the particular transitional stage that could operate as an impedi-
ment for effectuating the object of the Resolution. As a matter of fact the
amendment raoved by my Honourable friend. Mr. Asaf Ali, has been well
commenied upon by my distinguished friend, Mr. Aney, and it was intend-
ed to clarify the real object of the Congress Partv in moving this Resolu-
tion.

We are not anxious to probe into the secrets of the military diplomacy
nor are we going to be unpatriotic enough to expose those secrets which
we might come across in order to desert our own country. We wunted
this Committee for certain specific purposes, particularly with regard to
tke despatch of Indian troops to foreign lands in respect of wars with
which India is not connected and also with regard particularly to expen-
diture. =~ What reasonable objection could there be for associating a
Committee of this House in matters like these? Moreover, the choice has
been entirely given to the Crown Representative to put such matters as
i his opinion would be advisable to place before this Committee. Would
it still be gaid that we are desirous of probing into your military secrets?
Could this thing be said to be unreasonable? Yet, Sir, even as we were
thinking that this amendment would gain support of the European froup,
this very amendment is considered to be a reason why thev should not
extend their co-operation to us. The fact that we have realised that there
are difficulties in the matter of accepting an absolute proposition like the
one moved by my Honourable friend, Mr. Gadgil, has made us to table an
emendment to clarifv the position, and still the Honourable Members of
the European Group say that because there are difficulties we shdll not
vote with vou for the constitution of this Committee. That sounds to me
to be a disingenous argument.

An Honourable Member: That was not said.

Mr. Sami Vencatachelam Chetty: Mr. James said in effect that there
were practical difficulties and that was why his Group could not support
this Resolution.

An Honourable Member: Certainly not.

Mr, Sami Vencatachelam Chetty: Please refer to the shorthand
notes of the speech made by Mr. James.

My, D_a‘pﬂ'ty President (Mr. Akhil Chandra Datta): The Honourable
Member has only one mirute more.
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Mr. Sami Vencatachelam Ohetty: 1 was speaking of the longish life of
the Council. Now, I see there is only one minute. Sir, why should this
longish or shortish life of this Assembly stand in the way of the constitu-
tion of this Committee? If the life of the Assembly is going to be short,.
the life of the Committee will also be ecorrespondingly short. If it is
going to be long, the life of the Committee will be correspondingly long
alro Sir, I, therefore, suggest that if the Government should oppose
this Resolution it will be going against its own pledged word, and. if the
Kuropean Group is not willing to support the Resolution, then that Group
is actually letting down its Leader.

Mr. N. M. Joshi: I move that the question be now put.

Mr. Deputy President (Mr. Akhil Chandra Datta): When the Leader
of a Party, Sir Muhammad Yamin Khan, has got up to speak, I cannot
accept closure.. Sir Muhammad Yamin Khan,

Mr. N. M, Joshi: I am not at all against your allowing the Leader of a
Pacty to speak. At the same time, if the discussion on a subject goes on
fcr a long time and if the Leader does not get up sufficiently early in the
Debate, how then are the rights of other Members to be protected?

Mr. Deputy President (Mr. Akhil Chandra Dutta): Sir Muhammad
Yamin Khan. o

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
Sir, I thank you for giving e an opportunity to speak. The Resolution
before the House is a very simple one and the amendment is also very
simple. The Resolution says that the elected Members of the Central
Lgislature should be associated with the Indian Army. My Honourable
friend, Mr. Asaf Ali, has moved an amendment by which he has clarified
the intention of the Resolution; he has given out the definite purpose
for which the elected Members of the Legislature should be associated
with the Army Department. What then is the. objection of the Defence
Secretary in accepting this Resolution? The amendment impeses three
main conditions for which the Resolution seeks the association of the
Members of this House with the Army Department.

The Honourable the Defence Secretary has taken two objections, firstly
cn & constitutional basis and secondly on practical basis. " He says that
constitutionally the Members of this House are not entitled to have any
voice in the matter. Does my Honourable friend guggest that when
Indian troops are sent outside India, the Members of the Central Legis-
lature have no right to be consulted? IDoes my Honourable friead mean
that constitutionally the Members of this House cannot give advice in
case Indian troops are sent outside India? Surely that cannot be g valid
objection of the Defence Secretary. The second condition laid down in
the amendinent is that when new proposals involving additional. expendi-
ture are undertaken this House should be consulted. Does the Honour-
able the Defence Secretary suggest that in such a case the Members of. the
Central Legislature should have no voice and thev should have no right
to advise the Government of India whether such new expenditure should
or should not be incurred? The Honourable the Defence Secretary should
not embark upon new expenditure without taking the views of this House.
Therefore, what is the objection on this score? The third point laid down
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in the umendment is ‘Indianization of the Army’. That matter has
alwayvs been dealt with by this House. As far as I remember only last
time when Indian troops were sent to Abyssinia to protect the interest ot
Indians there, an undertaking was definitely given by the Government of
India that no steps should ever be taken in this respect without con-
solting the opinion of this House. When troops were sent out last
time, the House was not in Session. Therefore, on another ocecasion, the
Giovernor General sought the views of some of the Members of the House
by inviting them for consultation. Now, Sir, this point has been conceded
by the Government of India which is represented in this House by the
Honoursble the Defence Secretary. I do not know whether the Defence
Sccretary is representing the views which had already been expressed by
the head of the Indian Government, that is, the Governor General or he is
represcnting his own views, or he is representing merely the views of his
Department. Certainly, it cannot be said that they are the views of the
Government of India. So, I take it that they are the views of his own
Depurtment with which certainly he cannot bind the Government of
India at all.

Mr, C. M. @. Ogilvie: I have spoken for the Government.

Sir Muhammad Yamin Khan: If the Honourable the Defence Secretary
says that he spoke on behalf of the Government of India, then I take it

that the Government of India have vetoed the action of the Governor
General.

Mr. C. M. @. Ogilvie: No, Sir.

Sir Muhammad Yamin Khan: If they have not, then in this respect
the Honourable the Delence Secretary cannot say that it is not acceptable
to ‘he Governor General.

Mr. 0. M. @. Ogilvie: Yes, he can.

Sir Muhammad Yamin Khan: Then let it be an anomaly in the
character and words and sayings and doings of the Governor General.

Mr. 0. M. @. Ogilvie: Not at all, Sir.

Sir Muhammad Yamin Khan: I am not here to defend the Governor
Geperal. He has to defend himself against the utterances of the Defence
Secretary. This being the position, I think the interpretation of the
Cons“itution as given by the Defence Secretary cannot be accepted by this
Hous2. This House has got privileges and powers .which must be exer-
cised by the House, and no curtailment of these powers and privileges
would be acceptable even to those who, if they were free to vote accord-
ing to their conscience, would have voted otherwise. From the practical
poiut of view I do not agree that it is difficult that the elected Members
should be consulted on all matters. Their confidence should be gained
by Government and T agree with Mr. Aney when he szid that Government
should show now that thev are ready to co-operate with the people of
Indis and gain their confidence, specially when the Defence Secretary
mus! have realised that Members an this side are also prepared to defend
therr countrv. They have begun to see that India is reallv in danger and.
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on tne last occasion, they made it clear that they would mot hesitate to
spend any money that may be required for this specific purpose. In the
face of that expression, I do not think it is a good policy to refuse to
take this House into confidence. In the end they might find .theu':me.lves
in & position of giving more than is demanded at first. I think it is a
wrong policy not to take us into their confidence. and on both points I
submit thut no case has been made out by the Government of India for
opposing this Resolution which should be accepted by sll sides of the
House .

Several Honourable Members: The question may now be put.

Mr. Deputy President (Mr. Akhil Chandra Dutta): The question is:
“That the question may mow be put.”
The motion was adopted.

Mr, N. V. Gadgil: Sir, T am glad to note that the Resolution has been
generally accepted by the non-official sections of the House. I was
somewhat surprised when I heard my Honourable friend, Mr. James, from
the European Group taking quite a different attitude from the one takeu
b his Leader when a similar Resolution was under discussion in the
House on the 4th February, 1936. In reply I was going to refer to
the statement to which he referred, but somehow or other he was good
enough to refer to it in his own speech and tried to impress on the Hous:
that it was a statement not categorical in its character. Sir, if you refer
to what Sir Leslie Hudson said you will find that he comptained about the
vagueness of the Resolution then under discussion, but at the same time
he went on to say:

“It _is difficult to think of any precise formula at the moment and it would require
not only the most careful examination but a spirit of accommodation on the part of
the Legislature. Such a committee could only be consultstive and experimental. -1 do
not think. however, that it is beyond the wit of man to devise some machinery of this
description which would have the effect which I have outlined and which would go to a
large degree. I think, in meeting the wishes of my friends here. The desire to form
some liaison between matters of defence and representatives of the Legislature is a
natural one and in our view is deserving of consideration by the Government and the
Secretary of State.”

Then towards the conclusion of his speech he said that even under the
present Constitution and even during the transitional stage, if I were to
accept the description of the present position as given by Mr. James, he
does advise the constitution of such a Committee :

“In the meantime, however, it would not seem to be unreasonable if, on the lines
which I have indicated, within the scope of the present constitutional position, some
machinery could be devised within defined limits, without in any way impairing the
authority of the Governor Gemeral in regard to defence, of giving the representatives
of the Legislature the opportunity to be consulted upon and to be informed upon some
of the problems involved in India’s defence policy.”

1. therefore, submit that so far as the Members of the European Group
are concerned. if consistency counts for anything in politics, they are
bound fo accept and vote for this Resolution.



< _
CONSTITU'ILON OF A STAKDING COMMITTEE FOR THE INDIAN ARMY. 668

Mr. F. E. James: Sir, will my Honourable friend allow me just  to
1nnke one thing clear‘.? We have not in any way gone back upon the
declaration made by Sir Leslic Hudson at that time. What 1 endeavour-
ed to_point out in my speech was that the considerations which then
moyed him t-o.dechlne to support that particular Resolution are the

, fame com_nderatlons’ In regard to this particular Resolution and amend-
ment, which make it impossible for us to accept them as they stand.

Mr. N. V. Gadgil: Sir, I can understand Mr. James losing = good
case. It you were to compare the Resolution then moved with the Re-
solution which I have moved, there is absolutely no difference. I was told
in my college days that man is a bundle of contradictions. I never rea-
ii_sed its truth but I realise it today. Sir, that finishes Mr. James' objec-
ion.

Referring to the speech of the Defence Secretary, he said that there
were constitutional difficulties. If that were so, how is it that even
according to him and even according to his predecessor, several committees
used to be appointed from time to time in order that non-official agency
mav be associated with defence matters? If the Constitution then did
noj prevent the appointment of such committees from time to time I fail
to see how the Constitution can be taken to bar out the consideration of a
Resolution of this character. In fact he gave away his whole case when
he said that the Defence Department would be always willing to welcome
any suggestion that may be made in connection with its policy. All
thet the Resolution demands is that these occasional suggestions coming
from unorganised sources would be more useful if a Standing Committee
is constituted. and that is exactly the purpose of this Resolution. I there-
fore submit, Sir, that there is no difference on the principle so far us this
Resolution is eoncerned; and the amendment moved by my colleague,
Mr. Asaf Ali, made it further clear, if there were any purist among the
objectors who wanted the scope to be defined in more particular terms.
In fact, if the Resolution, as it is, is accepted, it would be
better, but if the amendment which curtails the scope of the
Resolution, secures the unanimous acceptance of the House, I have not
the slightest objection to it. I submit that the House will be well advised
in accepting my Resolution. '

3 P,

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That at the end of the Resolution the following be added :

‘and that the functions of the said Committee shall inclade tendering advice
to the Governor General in Council on such matters asr he may refer to the
Committee from time to time, with particular reference to :

(1) sending of Indian troops outside India,
(2) new proposals inwolviag additional expenditare, and
(3) Indianisstion of the Army’.”
The motion was adopted.
Mr. Deputy President (Mr. Akhil Chandra Datta): The question is
that the Resolutfon as amended be passed: the Resolution is this:

“This Assembly recommends to the Governor General in Council t‘hat in order to
associate the elected Members of the Central Legislature with the Indian Army; -early
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provision should be made for the election of a Standing Committee of Indian Arm

and that the functions of the said Committee shall include tenderin,
Governor General in Council on such matters as he may refer to the

time to time. with particular reference to:
(1) sending of Indian troops outside India,
{2) new proposals involving additional expenditure, and
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(3) Indianisation of the Army."”

The Assembly divided:
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RESOLUTION RE ESTABLISHMENT OF A UNIVERSITY AT
PESHAWAR,

Mr. Abdul Qaiyum (North-West Frontier Province: General): Sir,
I beg to move:

. ‘That this Assembly recommends to the Governor General in Council that a
University subsidized by the Federal Government be at once set up at Peshawar for
the Settled Districts and the Tribal Areas of the North-West Frontier Province.”

I think the word ‘‘financed’’ is a misprint and T would substitute the
word ‘‘subsidized’’ for it in the Resolution. So fur we have been told
that only solution for the frontier problems, which has come from the
side of the Government and which has been acted on by the Govern-
ment, is the so-called forward policy to which they have consistently
adhered ever since the British came in contact with the tribes and
people of the Frontier Province. We have also been told that there is:
no other solution for this very vexed problem and that the only way to.
straighten out matters on the frontier is by sending annual expeditions,
by yaining bombs on the people and by carrving on various activities:
of a verv doubtful nature and of verv doubtful value from the Indian
point of view, through the agenev of the political agants. We have also
been told that there is absolutely no other solution for this problem;
and in moving this Resolution I want to show to this House and to the
country at large that there are other and more humane methods for
dealing with the frontier problem tham the forward policy which has been
hitherto pursued by the British Government. They have been irying the
forward policy in the frontier, they have been sending out annual expedi-
tions; and they have been wasting crores of rupees colleéted from the
Indian taxpayers on frontier expeditions in attempting to pacify aod
control the tribes there; but the Government will have to admit that all
their expeditionary forces and all the monies which they bave been
hitherto spending have not brought any good either to the people of the:
frontier or to the people at large in this country; and that the problem
still remains unsolved. The only wayv te solve the frontier preblem is by
educating the people, by improving their eeomomie couditions; snd 1 can
assure this House and the people of my country that this solution will
cost much less than the amount annually spent in sending out expedi-
tionary forces into the lands of the unfortunate tribes.

The necessity for a unmitary residential university in the frontier is
very great indeed. and it has been accepted, even m principle, by the:
various officials of the Government of India. In the frontier, you have
the tribal area and the settled districts; and it is a well known fact
that the tribal area and the settled districts constitute one unit: there
mav be an artificial line dividing the settled districts from the tribal
area, but the fact remains that the people on both sides of thia ardificial
line speak the same language, follow the same religion and belong to one:
and the same stock. In fact, as has been very aptly desoribed by one
of the conservative statesmen of the frontier, that in the Froniier
Province, the tribal area and the settled districts are like the two wings
of one and the same eagle and that they eannot be divided by artificial

means.
reason whv the people of the Frontier an.d the tribes should l.>e
edu:i]tid is very obvious. The people of the frontier are not at all afraid
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of education and it is well known that in spite of the fact that education
has made considerable headway in the. settled districts,. the ‘people in the
settled districts have not become weaklings and have - not lost their
nationalist instinct and are the strongest supporters of the nationalist
movement in India. They are believers in the most progressive institu-
tion, viz., the Indian National Congress, and they have always given the
most unqualified and consistent support to that body. So we are not
in the least afraid that if this system of education is extended to the tribal
area, it will in any way affect the stamina of those people or weaken
them in their resistance to the onward march of British imperalism.
Even from the British point of view I can say—and I have got authority
in support of my contention— that there are many British educationists
who believe that the onlv solution of the frontier problem lies in impart-
ing education to the tribal people. In this connection I may quote an
extract from the remarks of an eminent educationist on the frontier—no
less a person than the head of the most important college in the frontier.
the Islamia College. Mr. Holdsworth, an Englishman, who is the head
of this institution. commands the respect not only. of the people of the
settled districts. but also of the people in the tribal areas. The respect
that he commands indicates that it is educationists who are wanted on
the Frontier and not people who helieve in the cult of hombs and bullets,
and that people still respect the former in spite of differences in race
and religion. This is what Mr. Holdsworth writes:

““A system of organized forestry in Tirah might solve the vexed problem of the
water supply. A development of quarries, for marble, coal and even oil. might brmg
great prosperity to Tirah. Imvroved methods of sheep breeding might alter the
whole outlook in Waziristan. But the tribesmen must be ‘educated first so that the
youngmen theinselves may ask Government for help. Tribal students must go back to
tribal villages and preach a.more tolerant view of Islam, a more go-ahead view of
economics and agriculture.”

This is not all. The same authority writing about the Frontier
students who come from tribal areas has remarked in similar strain,—and
he has eot considerable exverience of the tribal students because he is
in most intimate touch with them,—because a very large number of tribal
students are educated in the Islamia College in Peshawar. This is what
he writes:

‘I have always found them exceptionallv hard working and T should think that
they have aTecord of eood health nnecualled in the whole collegze. Thev lead a
simple life. thouch generally cleanlv dressed. whether they adoot European or Pathan
clothes. From the point of view of discipline, they are mauch more amenable than
t&}.lOS.e lfrou'l administered areas, though there is nothing servile 'about their attitude to

iscipline.”’ ’ . i

Now. Sir. this i8 what an eminent authoritv writes about the problems
of educating the tribal people.. 8ir, it is a well-known fact that in the
Frontier . Province a verv larce number of tribal students are being
educeted in the Islamia Collece, - and their number is increasing every.
vear. But the Frontier Province has its own limitations. The Frontier
Government as a result of the subvention which thev receive have to
carry out manv duties which include extensive work in the tribal helt.
Tt is also.a well-known fact that the Director of Agriculture in the Fron-
tier Province and other heads of departments have to work in the tribal
area. and the monev which thev spend is derived out of the provincial
revenues. Further, it is also an admitted fact that most of the Deputy
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*Comnmissioners have {p work as political agents, and some of the estab-
lishments under them deal mainly with work connected with the tribal
‘belt. And it cannot be denied that the hospitals in the Frontier Province
:are being increasingly used by patients from the tribal areas,—and their
‘number. is increasing tremendously in the Frontier hospitals. Similarly,
in the matter of Frontier jails, it cannot be denied that in times of
‘trouble when the political authorities are at loggerheads with the tribes,
‘the frontier jails hawe to receive a very large number of hostages and
‘prisoners, and they have to feed them and keep them. All these
‘things require a considerable amount of moneyv, and this monev comes
out of the Frontier provincial budget. There is no doubt that a part of
it is subsidized, ‘but there is no denying the fact that the tribal people
:are being educated at the expemse of the people in the settled districts,
and that there are many other services which are paid for by the people
in the settled districts for the benefit of the people in the tribal areas.

Sir, some time ago the question of establishing.a University at Peshawar
was’ considered by the Gowernment of India .in conjunction with the
Minister of Education of the. N.W.F.. Province, and .I think Sir George
Anderson took a lead in this matter. There was a lot of correspondence
at that time with the educational authorities in the Frontier Province.
smd a scheme was drawn up for the establishment of a University at
Peshawar. It was at that time believed that the University at Peshawar
-should be of a umitary residential type, that it should not suffer from
any denominational tinge, and that it should be entirely non-denomina-
fional in character. It cannot be denied that at present the Islamia
“College at Peshawar, even though the word ‘““Islamia’ occurs before the
word ‘“College”, is in fact a national College, and its doors are wide open
to Hindu and Sikh students alike, and their number is large considering
their population ratio. The non-Muslim students enjoy the same
privileges which their Muslim brethren enjoy, and they all live in perfect
concord and amity in the same hostel. The idea was that this
Islamia College and -the Edwards College in Peshawar should be con-
verted into a residential non-denominational university, and it was
-estimated that the cost of such a university would be 6 lakhs non-recur-
ring spread over a period of 3 years, and that the recurring expenditure
would only amount to 2% lakhs. Now, Sir, taking into consideration the
fact that a University is a verv expensive affair, the estimate which was
then made for this particular University leans on the side of moderation,
—=6 lakhs for 8 vears non-recurring and 2} lakhs recurring,—and this is
not a large figure; but the argument advanced by the Government benches
was that even though the idea of a University in the Frortier province
is a very good one, still they cannot find money for subsiding the
institution. R

Now, it cannot be denied that even after years of contact with
the. tribes and even after years of some sort of administration in
Baluchistan, there does not exist even a single university or college in
‘these areas. Sir, a very large. number of students from Baluchistan
eome to the Frontier Province and join the Islamia College and continue
their studies there. Tt will also not be denied, T hope, that the number of
students who join this college in Peshawar from such places as the tribal
belt, the Frontier States of Chitral, Dir and Swat is increasing vear after
year." It will be equally admitted that the Government of India is respon-
-§ible for the -education and for the economic improvement of the people

‘ R R . 52
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in the tribal belt, but the fact remains that so fm the Government of
India have been only tinkering with the problem, and thev have not done:
anything towards adopting any effective steps for educating the people.
It will also be admitted that the population of the tribal areas and of the:
settled districts is about the same, namely, 2} millions—five millions in ull.
Now, what has the Government of India done so far in financing educa-
tion in the Frontier Province? Is it not theit duty to give the best and
the highest form of eduecation to the people in the tribal areas, and if
such a University were set up in Peshawar it would also be able to
supply the needs ‘of the whole of the Frontier Province. Sir, the people
of the tribal areas speak the same linguage, and have the same culture-
as that of the peaple of the Frontier Province. Now the question of
money of course is an importarit one. There is no doubt that the
Frontier Government will be quite willing to advance a part of the
money required to set up & University, but the Frontier Government is-
certainly not in a position to mest the entire cost which would be incurred
in seﬁtmg up a residential univérsity of the tvpe contemplated. Now,

Sir, the students from the tribal areas and Baluchistan come and study
in this college, and there is, therefore, absolutely no reason why the
Government of India should not subsidize this University by meeting at
least a part of the cost which is necessary for setting up a University,
and thus satisfv a Tong felt need of the people of the Frontier Province.

It is a wellknown fact that in regard to the question of money, when
there is a war or some frontier campaign, the Government of India do

not hesitate to spend crores and crores of rupees on expeditions. It
was admitted by the Defence Secretary not very long ago on the floor
of this House that the campaign in Waziristan which began on the 25th
November, 1936, had not officially ended, and that up to the end of
1937 an additional expenditure of 1 crore 94 lakhs had been incurred in
prosecuting this campaign on the Frontier. Now, we all know the results
of these campaigns, and 1 can say without fear of contradiction that
in spite of all-the propaganda so far done to show that we have extended
the protected areas, that we have-built so many more miles of metalled roads
and so forth, the conditions in Waziristan are even more disturbed today
than they were before this colossal expenditure was incurred. Now, in:
spite of these crores of rupees which are being spent on the tribal area,
the results compared with the colossal expenditure are absolutely
negligible. This is not the first campaign of this kind. I cdn say, with-
out fear of contradiction, that practically every vear or everv other vear:
an expeditionary force is sent to wage war agamst one or other of the
tribes. One vear, it is the Mohmand area which is involved, next year
it is Waziristan, the third vear it is probably some other tfribe, in the
fourth year it is prdbﬁbl\ the ‘Bhittanis who are at qugeﬁleaﬂs with the
Government. It is not an abnormal expenditure which is being incurred
t]f the Government in dealing with these tribes. T can safely say that

is so-called additional expenditure ‘is the normal expenditure incurred
by the Government year in and vear out in the proseciition of ‘that
forward policy in which they believe and to which they have so con-
gistently adhered.

‘An English educationist on the Frontier submitted a report some-
time ‘ago ‘about the 'setting up-of a Frombier ‘University. I am -gquoting
from™the opinion of the Principal of the Tslamia College. He says:
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“‘Such a university would be a national and Imperial asset””. 1 do not
-agree with everything that he savs, because he and I look at this pro-
blem from different angles. He looks at it from the Imperial point of
view—the insurance against peace and the so-called pacification that will
follow in its wake. I look at it from a different point of view. I want these
people to become more independent, even more nationalist than they
-are, even stronger than they are, to oppgse this imperialism which is
threatening their liberty. The Principal says:

“SBuch a university would be a national and Imperial asset. Enough money has been
spent on some recent Frontier operations to pay twice over for the establishment of a
first class university on the Frontier. That money had to be spent because the law
was_broken. But what are the factors that make for disobedience of law across the
border. Burely ignorance and superstition. It is not the fanlt of the tribées that
they are ignorant and superstitious, Only when the tribesmen have learnt by experience
that a university of this kind can give them that the law is their friend and not their
enemy will it be possible to say that the problem of the North-West Frontier has been
solved, If the Frontier University can help to do this work it will no longer be
possible to say that education is an unremunerative department. Rather will it be

regarded as an insurance policy for peace.”

I am supported in my contention by an eminent British educational
authority who is in touch with these tribal students and the students
froza the settled area and who has spent quite a long time in that pro-
vince and is well conversant with the special problems that exist there.
He also believes that the only two ways of solving their problem are firstly
by giving them the best possible type of education and secondly by improv-
ing their economic condition. I was talking of the colossal amounts of
money which are being spent by the Government of India on the frontier,
wand as an additional instance I will cite another  matter which recentlv
weeurred.

Before the introduction of Provincial Autonomy, I think the House is
well aware that the Governor of the Frontier Province had to deal with'
the tribal belt and also with the problems of the settled districts which
are now in the hands of popular Ministers. That Governor was quite
capable of dealing with the problems of the settled districts and -also
with the problems of the tribes without the aid of a resident or & special
resident for the tribal belt. But after the introduction of Provincial
Autonomy when all these subjects, viz., law and order and jails and all
the rest of it, were handed over to popular Ministers and the Governor’s
werk became absolutely negligible as far as the Governor’s provinces was
scncerned, a new post was created in the Frontier Province, namely, of a
Resident to deal with the fribal areas. I believe the gentleman who is
performing that duty draws a salary of Rs. 4,000 or Rs. 5,000 a month
and he has got a staff also, which costs a good bit to the taxpavers of
this country. I think if we knock out a few of such officers and some
vf the meaningless and foolish campaigns which are waged on the Fron-
tier, it is quite possible for this Government to subsidise not only one uni-
versity but several universities of this type.

But the fact remains that the Government of India is absolutely un-
responsive to all constructive and useful schemes which emanate from.
the people. They believe in certain policies and adhere to them regard-
lesa of the cost. I am not at all surprised that this is the attitude of the
Government of India. It is an irresponsible Government which is out of
touch with the people and it cannot be expected to act in a manner different
from that in which thev are acting. They are absolutely dead to the
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clumour of the people. They believe in their forward policy and they are:
not ashamed of spending crores of rupees which come out of the pockets:
of nur people on foolish campaigns on the Frontier. They will have to
answer some day to the people of this country for the colossal waste of
their money. Crores of rupees are being thrown away on the tribal hills.
They think perhaps that this is all necessary for the purposes of Imperial
Britain. Perhaps it is absolutely necessary for British Impenal'lsm. Per-
haps this money must be spent in order to afford proper training ground
for British troops, so that they may be absolutely fit and ready to take
the field when a first class war breaks out. They think nothing of shoot-
ing the tribesmen and of bombing them from the air—people \x’l?om thes
have kept deliberatelv illiterate in spite of long years of contact with them..
They can afford to shed crocodile tears for the bombing of the Abyssinians.
by the Italians and of the bombing of the Chinese by the Japanese. But
they do not mind bombing the men in the tribal areas and of throwing
some hand bills from the air, which the people do not understand. Aa
airman comes and tells them that he has thrown so many notices from the
air and finished one or two villages and they are quite satisfied.

T have proved that this plea of lack of money has absolutely no founda--
tion and they can find the money for starting this university. If they will
not subsidize the whole of this university scheme, they are at least morally
bound to subsidize a part of it, because under the Government of India:
Act of 19385, they still remain responsible for the government of the tribal
arcae and they are also responsible for the government of Baluchistar:
which is being treated as a Chief Commissioner’s province. If a univer-
sit; is set up which caters not only for the settled districts of the Fron-
tier but also for the tribal belt and Baluchistan, the Government is morally
bound to subsidize the scheme and it cannot take shelter behind the argu-
meot that there is absolutelvy no money for subsidizing this venture. In:
support of my contention, I can quote the remarks of Sir George Anderson,.
the Educational Commissioner with the Government of India, who wrote:
to Bir Abdul Qaiyum, the then Minister of Education in. the Frontier,
strongly advocating the establishment of a university of the type which T
am now advocating before this Honourable House. I shall read a few
extracts from that letter of Sir George Anderson and if after hearing
those extracts the Government of India still remain unconvinced, I caw
onlv conclude that they ure dead to all appeals to reason and conscience:
and that they do not want to change their decision. (Interruption). I am
not yiving way. Sir George Anderson addressed this letter from Simla i
{f unz, 1933, to the Government of the North-West Frontier Province and
it has been published and it is a well-known document. He SAYS:

%t;{)%smmgntopl;i ::vi\;i.table that sooner or later a unitary university will have to be

The University (any new one) would be well advised to concentrate its energies
and resources on a few Departments of study, especially more of a professional
type and should not attempt to traverse the whole field of university education. The
new university should not be started on a grandiose scale. )

If this is borne in mind, the cost of such a aniversity in Pesha 1d not 3
great as mignt be contemplated.” v eshawar would not be 2

Now, the reasons why it is absolutely necessary to have a university for
the Frontier Province are the following, and the reasons are quite obvious.
They are not only reasons which are ideal, but there are other practical
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considerations which have forced the people of the frontier and the tribal
areas to demand that a university should be set up for them. Now,
there is no doubt that the people of the frontier and of the tribal areas
ccnsiitute a unit altogether different from the people of the Punjab. The
University of Lahore is under the jurisdiction of the Government of the
Punjab but the colleges of the Frontier Province are affiliated to that
University at present. We have of course our own problems and our own
special qualities which require development, and there are special needs
of ours in addition. It is a well-known fact that recently the University
of Lahore has concentrated all the higher forms of education at Lahore
and the students of the Frontier Province—and when I say students of
the frontier I include the students of the tribal belt, who are being
educated in very large numbers in Peshawar—have to pay large sums in
registration fees and for purposes of admission, even though they do not
get any benefit from the specialised type of education.which is being
imparted at Lahore. Then it is impossible for a progressive Government
like that of the Frontier Province to change the school curriculum, and
they are absolutely helpless in the matter as their boys and girls are all
foreced to sit for the Punjab matriculation examination and thus they
cunnot bring about any change. Then discriminatory tariffs are being
lexied by the educational institutions outside the Frontier Province. Take
one institution say, the Lyallpur Agricultural College. There the frentier
students. are not only forced to pay double the amount of the ordinary
fee, but every student has to pay Rs. 800 per annum if he wants to be
admitted to that college and this sum of money has to be borne by the
Government concerned. Now, it is a well-known fact that there.is a
first-class vesidential college at Peshawar which imparts education up to
the M. A. standard in Mathematics, Persian and English, and which
imparts education up to the B.Sc. standard in Zoology and Botany . . . .

" Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has only one minute more.

Mr. Abdul Qaiyum: I shall take only two minutes, Sir. And there
is an agricultural college affiliated to this institution. Now, it is quite
easy to convert this college into a sort of university which will cater not
only for' the people in the settled districts but for all the people in the
tribsl areas as well as for the people in Baluchistan. Sc .far the Gov-
ernment of India have not even established an intermediate college for
the people of Baluchistan. I submit that the cost of such a university
i8 not prohibitive and I appeal to the Government of India to subsidize at
least in part the finances of such a university, because it would be impos-
sible for the Provincial Government to meet the entire cost. Under the
circumstances, as all the frontier officials have to divide their time between
the settled districts and the unsettled areas and because part of our Budget
is certainly being spent upon tribal areas, I submit the Government of
India is bound morally to subsidize this universitv. With these words.

Sir, T conclude my speech.

Mr. Deputy President (Mr. Akhil Chandra Datta): Resolution moved :

“That this Assembly recommends to the Governor General in Council that &
University subsidized by the Federal Government be at once set up at Peshawar for
the Settled Districts and the Tribal Areas of the North-West Frontier Province.’’
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Some Honourable Members: I move that the question be now put.

Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan
Ruralj: Mr. Deputy President, the Resolution as worded in the printeq
List of Business sought that the ‘‘Federal Government’ should“_‘ﬁnance’
+thi¢ proposed university, which made me take an attitude of hostility to the
Resolution. The substitution of the word ‘‘subsidizing’’ for ‘‘financing”’
has somewhat altered the complexion of things and consequently of my
attitude towards it. The Federal Government’s money should not have
been available to the North-West Frontier Province only but it should be
.available to all the Provinces. Now, as the Honourable the Mover has sub-
stituted the word ‘‘subsidized’’, he has our sympathy. He has every right
‘to ask the Central Government for assistance. A further difficulty has
‘been created by the use of the words ‘‘Federal Government’’ as that Gov-
-ernment has not come into existence vet and in that case he has to wait
till that Government comes into existence. This House is not a Federal
House and, therefore, his Resolution cannot be discussed in this House
and T doubt if this House can take cognizance of this Resolution at this
moment and should pass a pious Résolution of this character. My Hon-
ourable friend the Mover of this Resolution is a member of the Congress.
Does he admit that he wants Federation?

Mr. Abdul Qaiyum: Sir, on a point of explanation. -1 should be pre-
'gar_ed to substitute the word ‘‘Central’’ for the word ‘‘Federal’’, if he se
.desires.

B8ir Abdul Halim Ghuznavi: That is a different matter. Your Party
has opposed Federation day in and day out,—your Party has put this
:subject before the whole of India and have said that they will fight tooth
and nail against Federation. (Interruption.) I am not giving way.

Therefore, Sir, my first point is that this Resolution is out of order.
‘We cannot discuss this Resolution as it is printed in the List of Business.
We are now discussing what is exactly on the paper. The Mover has
-already made one change, namely, ‘‘financing” to ‘‘subsidizing’’, and the,
gdhdt}llrable Member must not be allowed to make changes as and when it
suits him.

An Honourable Member: Are you raising a point of order?
8ir Abdul Halim Ghuznavi: Yes. ..
i AN

Mr. Deputy President (Mr. Akhil Chandra Datta): I am afraid it is
now too late to raise a point of order. ‘

Sir Abdul Halim @husnavi: 1 want to raise this point that this House
is not competent to go into this Resolution as my Honourable friend has
made it perfectly clear in the List of Business by the wording of his
Resolution that he wants the Federal Government and not this Goverh-

ment to subsidize the university to be immediately established at Pesha-
war. ’ . a .

The Honourable 8ir Nripeadra Sircar (Law Member): Have we not
ot at this moment a combination of the British Indian provinces? I am
«only agking vou this question: T am not expressing an opinion.
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Sir Abdul Halim Ghugznavi: There is a Federal Court, but the Federa-
tion has not yet come into existence. But let me make it perfectly
-clear that I am not opposed to my friend having a university at Peshawar.
But what I say is this that if it is his intention that the Federal Gov-
ernment should subsidise the university

Congress Members: No, that is not his intention.

Sir Abdul Halim Ghuznavi: Then, let him move another Resolution:
~Hei may mean so many things but we have to deal with the Resolution
belore us.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member had better speak on the merits of this Resolution.

Sir Abdul Halim Ghuznavi: As | said, Mr. Deputy President,. the
‘House cannot deal with the Resolution as it is worded. This House
has no right to deal with this Resolution because it is neither a Federal
House nor is the Government s Federal Government. "

Mr. M. Asaf Ali (Delhi: General): 1s it a reflection on the discretion
of the President who admitted -this Resolution ?

Sir Abdul Halim Ghuznavi: Certainly not. Look at the point of order
which my Honourable friend has raised. What has it got to do with
the President?

Mr, M. Asaf Ali: He has admitted it.

Sir Abdul Halim Ghuznavi: That has enabled us to discuss the Resolu-
tion and to say that it is out of order and that this House is not competent
to deal with it. That is what he has allowed us t&6 do.

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, Order. Is it
necessary to remind the Honourable Member that it is not for him but
for somebody else to declare whether it is in order or not.

Sir Abdul Halim Ghuznavi: Thank you, Sir. So far as the ambition
«0f the Honourable Member to have a universitv at Peshawar is concerned,
we have every sympathy with it.

Congress Members: Lip sympathy !

Sir Abdul Halim Ghuznavi: Not the lip sympathy of th: kind which
my Honourable friends show but real sympathy, but I cannot support
the Resolution in the form in which it has been put before us. I am not
a believer in having a number of universities. I do not beiieve that these
-universities have he]ped us at all, especmllv the higher edueation. There
are already a number of universities in India and what we should do is to
‘bring them to perfection. There is a university at Lahore which is less
than 8 hours run from Peshawar. Let my Honourable ‘riend be satisfied
with that university for the time being and when the Federal Assembly
and the Federal Government come into existence, he can then bring his
Resolution before them. But if he wants to have a university just now
and wants this House to do something in the matter, then I will invite his
attention to the proverb ‘‘God helps those who help themselves’’. First
4ind out a portion of the money vourself in your own province
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Oongress Members: There is some money already there.

8ir Abdul Halim Ghuznavi: Who has said that? What the Honourable-
Member said was that he wants a portion of it to be subsidized, but he-
did not say a word about the amount which they have collected. Let him.
start the university before he comes to this House with a beggar's bowl.
Take the assistance of every Mussalman in your province for the estab-
lishment of that university and then come to this House.

Mr. Abdul Qaiyum: God save us from the Mussalmans.

Sir Abdul Halim Ghuznavi: 1 am not at all surprised to hear this.

remark from my Honourable friend. 1 wish Dr. Khan Sahib had heard the:
remark that has been made now.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan.
Rural): He was talking of the Bengali edition.

Sir Abdul Halim Ghuznavi: I am talking of the Peshawar and the-
. P. Edition.

Mr. M. Asaf Ali: On a point of order, Sir. Is the Honourable gentle--
mman making a second speech? I think he has already exhausted his-
time.

Some Honourable Members: No, No.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

Sir Abdul Halim Ghuznavi: Whether I have exhausted my time or not..
is a matter for the Chair to decide.

COongress Members: But we are exhausted.

Sir Abdul Halim Ghuznavi: You always get exhausted except when
you hear your own voices. It does not take you long to exhaust your-
selves. Only the other day when the Sarda Act was being discussed,.
you soon got exhausted. But you must accustom yurselves to listen to-
others. As I said, this is not the Federal House and what my Honourable-
friend has said is that he wants the Federal Assembly and the Federal
Government to subsidize the university which he wants to be established
st Peshawar. He should, therefore, wait till that body comes into-
existence. This Resolution, therefore, is premature.

Sir Aubrey Metcalfe (Secretary, External Affairs Department): 8ir, wy
Honourable friend, who moved this Resolution, waxed extremely indignant
over Government’s policy on the Frontier and said that they had no ideas
in the world beyond bombs and bullets which they rained upon the un-
fortunate inhabitants. T understand and I hope the House will have:
understood too that this is not an occasion or a time on which I can eunter
into a general discussion of Frontier policy. The Resolution is limited, so-
far as 1 understand it, to a particular proposal for the establishment of a
University, and all that T can do is to try and clear up very briefly some
mis-statements of fact and some of the misapprehensions which I thmk
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my Honourable friend has created. There is one small point of fact which
4p n L would like to join issue with him at once upon and that is

"7 the instance of extravagance which he quoted against the
Government of India in having appointed a Tribal Resident. If I heard
him correctly he said that the Tribal Resident was enjoyving a salary of
Rs. 4,000 or Rs. 5,000 with a large staff under him. Actually, Sir, the
post is paid Rs. 3,500. He has no staff at all except a stenographer and
two or three chaprasis and the post replaces an equally expensive post
which is being abolished from the 1st April, a post which has been in
existence for many years of a Resident in Waziristan. The Tribal Resident
will do the duties of the Resident in Waziristan in addition to the other
duties which will fall to him throughout the entire tribal area. That is
:xFlflerely a point of fact which I wish to clear up for the information of the-

ouse.

Let me now go on and try to remove the idea which my Honourable
friend the Mover holds and which he bas tried to impart to this House that
Government have been entirely indifferent to the educational needs of the
people who live in the tribal area. That, Sir, is not the case. Govern-
ment have attempted for many years to do everything within the limits
of the financial possibilities and other possibilities, which I shall mention
later on, to promote the cause of education in tribal aress. The present
recurring expenditure, which has been incurred for some few years, is in
the neighbourhood of one lakh on schools and of course beyond that there
is non-recurring expenditure, of which I have not got the actual figures
available. The number of schools which at present exist in the tribal areas
on the North-West Frontier Province is, in Waziristan, three middle
schools and 16 primary; in the Malakand, one middle and 12 primary; in
the Khyber, either six or seven primary schools; in the Khurram valley,
one middle and 18 primary. For Baluchistan, I am afraid I have got no
figures available because the Honourable Member who moved the Resolu-
tion did not give me warning that he intended to touch upon Baluchistan
But so far as Baluchistan is concerned, I may inform the House that there
has recently been a careful examination of the educational needs of the
Province. since the earthquake took place and destroved practically all the
schools that existed there, and it is hoped that with generous aid from
the Centre quite o reasonably good scheme will be evolved, which will give
to the residents of Baluchistan a real chance of improving sand increasing
their education. So much for what has been done.

There have in the past been various and much more ambitious schemes
put forward by the Local Administration. T mention this, because I had
the honour of serving for some time in the Province and these schemes
were frequently put forward and were blessed by the Government of India..
but there were various difficulties which prevented their being carried out.
I wish to make it quite clear that the sole difficulty hias not been merel:
a financial one. There are other difficulties and sne »f ‘he iifficulties,
which I do not think is appreciated at all, is the existence in #ribal areas
of a large and powerful conservative party which resent any kind of Gov-
ernment activity, even educational activity, in those areas of which we are
not at present in full control. From what I have said already you will
notice that most of the primary schools exist in places such as the Malakand
and Kurram, where Government have fairly complete econtrol, although
thev leave the tribes as far as possible to manage their own affairs. In
such areas Government are in a position to set up schools and the people
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:appreciate their efforts in this direction. There e other areas such as
Tirah and Mohmand country where the tribes still desire, as 1 am quite
sure my Honourable friend is aware, to preserve their isolation and not to
.allow Government officers to come in or even Government schools to be
established. In illustration of the attitude of the conservative party and
of the difficulties to which Government are exposed in these areas 1 may
.quote the case of a school which was built some four years ago in Tirah
‘at a place called Chora. The school was built and it was doing well,
but a time of tribal excitement arose, in which the anti-Government con-
“servative party became powerful and burnt the school. Well, Sir, you
will understand that Government are not anxious to start schools at consi-
- derable expenditure and then have them burnt for no reason except that
the fanatical element in the tribe gets, for the moment, the upper hand.
I quote that to show the absolute necessity of (Government going slow in
these matters and not rushing through expansive schemes of education
without the full support and assistance of the responsible elements in the
tribe. Those elements must be so responsible that they are able to control
popular excitement at various times and to see that Government schools
-are properly treated.

There remains the question—which my Honourable friend has also
raised—of higher. education. It is not for me to discuss the educational
value of University and college education, when only a very small ground
work of primary education exists. But Government have not been un-
mindful of the needs for higher education among the residents of the tribal
-area. We are at present spending something in the neighbourhood of
Rs. 20,000 per annum in giving scholarship to boys of the tribal area in
-order to enable them to secure in the North-West Frontier Province or
in other parts of British India, that higher education which they cannot
obtain actually inside the tribal area. To spend more on higher education,
it seems to me, would not be legitimate use of the Indian taxpayer’s
money since it must be remembered that the inhabitants of the tribal area
hardly pay any taxes—they pay water rate in certain places where water
is provided for them, but that is payment for a definite thing supplied to
them. They do not pay any such taxes as would finance the educational,
medical and other facilities which Government have given them from time
to time with a very fairly lavish hand.

There is also another more practical experiment, of interest to the
‘House, which we are attempting purely as a result of the operations which
have been necessary in Waziristan recently. During those operations a
batallion was raised and placed under military discipline for the purpose of
making certain roads. It has been agreed that for some time at any rate
that batallion shall be kept in being under discipline in order to provide
technical education for a number of voung men of the tribes in Waziristan
in such things as the construction of buildings, road making and so forth.
All these will be activities which it is hoped that they will be able to
practise thereafter and will help them to earn an honest livelihood. There
is an additional advantage of this method of education and that is that
while they are learning, they will be able to assist in the construction of
works which are of value to the Government and thereby save the Govern-
‘ment a certain amount of expenditure. That, Sir, T submit is 4 far more
aiseful way of tackling the problem of education in the tribal area than the
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oue which the Honourable Member proposed of setting up a university. I
hope that what [ have said is sufficient to convinee the House that Gov-
ernment are by no means unsympathetic with the ideals which have
prompted the Honourable the Mover to make this motion. They have
great sympathy with those ideals, but they are bound to look at the practi-
eal realities of the case and the difficulties which beset any such scheme.
as he has put forward: and it is for that reasen alone that I oppose the-
motion.

Dr. SBir Zisuddin Ahmad (United Provinces Southern Divisions:
Muhammaodan Rural): Sir, I heard with great attention the speeches.
delivered on this Kesolution, but T thought that most of the rernarks made.
by Honourable Members really touch only the side issues and not the-
main problem itself. At ome time it was universally believed, after the.
estublishment of the London University in 1820, that the affiliating univer-
sities were most suitable to concentrate educational aetivities to common.
centre. On the model of the London University ‘we established our univer-.
sities of Caleutta, Bombav and Madras in 1858, but suhsequently the-
London University ideal was changed as a result of the Hadow Report and
the Calcutta University Commission, which sat on the question of university-
education and whose report is the last word on the subject, definitely
condemned the affiliating universities and recommended that thev should’
gradually be changed into teaching and residential universities wherever-
possible. The Government of India accepted the recommendations of the.
Caleutta University Commission and on their model they immediately
established a university at Decca and a university at Delhi. They separated’
the Delhi University from the University of the Punjab only as a result of
the recommendation of the Calcutta University Commission, because they
thought that Delhi had got sufficient educational activities which would
justify the establishment of a separate university. Several other provinces.
followed the scheme. The U. P. Government established several univer-
sities; the Madras Government also established several universities on the
same principle. 8o it is now the recognised policy of the Government of
India, in the absence of any other policy or authoritative statement by a-
committee or commission, that wherever possible these colleges should he
developed graduslly into teaching and residential universities. Therefore.
the main issue in this particular Resolution is whether ecircumstances .
are such that the Frontier Province should have a universitv of its own,
and the colleges in Peshawar be separated from the Punjab University in-
the same manner as the Delhi eolleges were separated about 17 years ago.
So the first contentior is that according to the recommendations of the
Caleutta University Commission and also according to the opinion of
several members of the Punjab Tnquirv Committee we ought to -establish
a teaching and residential universitv at Peshawar: and that is really the.
main issue in connection with this Resolution.

The second point which arises out of this Resolution is who should"
finance it and avho should legislate for it. About legislation itself T think
the Government of India considered this question some time ago in con-
nection with the Patna universitv. ‘The Puniab University eaters for more
than one province. therefore it does not reallv come under Education but
under corporation and therefore it is under the jurisdiction of Central”
Government and the Central Government should decide whether a separate
nniversity :rhonld be established for the Frontier Province, ‘Whether the
legislation should be by ‘this House or by the Provincial T.egislature is a
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constitutional problem and I do not wish to enter into its.detgils. 1 think
we will have to express our opinion and the proper legislation ought to
be undertaken by the Provincial Government.

The next question is about finance Naturally, if it is to be a univer-
sitv of the Frontier Province {hat Government should provide funds for
the university. But the plea put forward by the Honourable the Mover
is that there are sufficient reasons which justify him in coming to the
Government of India for funds and for a subsidy; and’ this is"the thing
which T wish to discuss. We are not discussing now the forward policy
or the backward policy of the Government of India; we are mnot to discuss
the administration and expenditure on the tribal area. But one thing is
.certain, which my Honourable friend, the Foreign Secretary, has also ad-
mitted, that the Government has now undertaken to provide education to
-the people of the frontier tribes and they are spending about a lakh of
-rupees for primary education.

An Honourable Member: From .what fund?

Dr. Sir Ziauddin Ahmad: From funds at the disposal of the Foreign
-Secretary. . Now the Frontier Government will say that they do not derive
.any revenue from these frontier tribes. If a university is establshed at
Peshawar they will receive fair number of students from these frontier
- tribes who would be educated in this particular university. Therefore, you
will have to decide this question of a subsidy in either of these two ways.
~Either the Government of India should pay a sum of Rs. 500 for the
.education of each student which the Peshawar university may take from
- the frontier tribes or they may compound this particular contribution by
- giving fixed subsidy. We are not discussing about the method of subven-
tion; the subvention question may be postponed for the present. It may
be either on the basis of the number of students or it may be in the form
.of a block grant. But that is a minor issue which is not under discus-
-sion now. I think my Honourable friend, the Foreign Secretary, will

agree that if they could manage to give higher education even to a limited
number of students from the frontier tribes, they in turn will be in a
‘position to establish schools in their tribal area. When you export vour
own teachers who have no sympathy with the feelings of the people, the
people of the frontier tribes resent it. But if the schools are opened by
the efforts of teachers belonging to the same tribe and having the same
sentiments and feelings, the spread of education will be very much facili-
tated. Therefore, in order to spread education and enlightenment which
is part of their duty and which thev have alreadv accepted and given ex-
pression to on the floor of the House. it is I think natural that we should
train a fairly ]arge numher of teachers who in their turn mav be able to
open schools in the tribal areas. Therefore, the reasons on account of
which the Honourable the Mover of the Resolution has demanded a subsidy
is this that thev will cater for the students of the frontier tribes from
whorn that Government is getting no incoine whatever, and it is the leciti-
mate dutv of the Governmant of India to .contribute for thig universitv
which will be intended not purely for the people of the Frontier Province
" but also ‘for the people residing outside it. ‘

.Now, taking the case of Baluchistan, it is 8 ve negl vince
: I , 1t . ected ,
- even the Parliament forgot it when it was engaged oriy; tl?g Goven‘:::ent of
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India Act. So, if it is neglected by the Government of India also I should
not be surprised at it. But at the same time we ought to remember that
after all it forms part of India, and the education of the people of Balu-
chistan is a problem which the Government of India ought to undertake.
‘The only university which will be nearest to the people of Baluchistan will
be a university in the N.-W. F. P., and if a university is established there
I am sure that education in Baluchistan will spread more quickly.

An Honourable Member: It is very far.

Dr. Sir Ziauddin Ahmad: My friend says Baluchistan is very far, but
certainly it is much nearer than Aligarh where we get a fairly large number
of students from Baluchistan. T am sure that the number of students
from Baluchistan will increase if they find facilities for their education in
Peshawar itself. Therefore, one issue which I think the Government of
India cannot challenge is that it is their duty to. support.the establishment
of a teaching and residential university wherever it may be possible, and
then they cannot deny that it is their legitimate duty to support or to
give subsidy to students from Frontier tribes and from Baluchistan
which are under their charge. This is really the main argument of the
Mover of the Resolution.

I do not think that the question will be raised about the establish-
ment of the university, otherwise I would discuss it in greater detail.
At one time T wrote a note myself for late Sahebzada, Sir Abdul
Qaiyum, in which I pointed out my reasons for the immediate
establishment of a university at Peshawar. The Islamia College and the
Mission College may be the nucleus for a teaching university. I
think the educatioral position of the N.-W. F. P. at present is much
more advanced than the educational position of Delhi in the year 1920
when they established a university here, and the Government of India
have no reason to refuse the establishment of a universityv at Peshawar,
where the circumstances are much riper and more advanced than they
were in Delhi about eighteen years ago.

The second point is that they ought to give subsidy. I have already
given the arguments for it and T have one more argument. After all it
is a province which has been created by Government for reasons morc
political than economic. For this reason they are giving a subsjdy to
this particular province, and if they can increase the subsidy for this very
good and laudable object I think it is reasonable and just. With these
words, I support the motion. .

Mr. Badri Dutt Pande (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): Sir, T lend my whole-hearted suppot to the Re-
solutfon so_ably moved by my friend from the Frontier. Three provinces
have been created by the Government of India—Sind, Orissa and t}w
Frontier. They are the children, I may say, of the Government of India,
and g0 it is up to them to feed, educate and clothe these children and
provide all the paraphernalia of a province. They must help them in
every way to be self-supporting till they are fully growa up to manhood
and can take care of themselves.

Now, what is being done in the Frontier Province? There is a. proverb
—one apple a day keeps the doctor away.: The: Government of India
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say one lakh a dayx will keep the Fagir of Ipi away. That fellow is happy
and gay. and we have to spend about two crores in frightening these
people. Only recently more than 2 ecrores have been spent, I am not
talking of the vears and years during which money has been spent on
thaet unfortunate province in bombing and bulleting them. in terrifving
them and in coercing them. T am a resident of the hills, I love libertv,
I love liberty-loving people, 1 have very great sympathy for these brave
men, and I shall be happy if they come under the banner of liberty and
the whole province is united and not made into an Ulster—vou are trving
to make an Ulster of it. )

Mr. President (The Honourable Sir Abdur Rahim): The Honouruble
Member had better confine himself to the Resolution.

Mr. Badri Dutt Pande: I want all those tribal areus in the frontier
should be united into one province. The money that is spent on the
Frontier Province is about two crores, but that spent on education is
only 213} lakhs. Two crores are spent on tribal areas and Rs. 65 lakhs
is spent in Baluchistan—we cannot ask questions as to how all this
money ‘s spent: all this—2 crores on the Frontier, 2 crores on tribal
areas and 65 lakhs on Baluchistan—makes about five crores., and I think
there will be money enough for a university and for colleges, but theyx
will not allow us to unite there: so that is the real trouble. These tribal
areas and the frontier are practically peopled by the same race. Qf
course, they say that they resent edycation. England resented educa-
tion in 1885: Japan resented education when it was made free and com-
pulsory. In every country there are people of the type of Babu Baijnath
Bajoria and Sir Halipp Ghuznavi who resept everything that is noble
and good. In every country you will find thorng, in every flower, in
every rose there is a thorn, but they are thorns which can be removed
and whieh have to be removed. They are our children, thexr ought to be
protected, they are to be sympathised with and placed under one Govern-
ment. If they are placed under one Khan Sahib—one of those two
noble brothers—there will be peage. With him and his noble brother
called the Frontier Gandhi there will be no bombing and no bulleting. I’
you will allow him to govern for spme time and the people to unite.
there will be peace, and monev will be available for a university and you
will receive hig blessings and those of hie people. T think a strong case
has beep made for a university.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan):
Sir%, I do not like to take mauch of the valvable time of the House gnd I
ghall, therefore, be very brief in my observatiops. But before T proceed
to speak on the Regolution I want to say a few worde regarding the
remarks just made by my Honourable friend, Mr. Badri Dutt Pande,
against some of my frienda Mke Sir A. H. Ghuznavi and Babu Baijnath
Bajoria whom he has described as thorns, but I want to tell him that
sometimes roses come out of thorms and are much loved.

The Resolution recommends for the establishment of a university at
Peshawar for the spread of higher edueation in the N.-W. T. Province
It is to be seen whether the provinge justiﬁeg it.

* Fransiation of the speech delivered: in the vernacufar.
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The first and foremost element for the existence of such ‘a seat of learn-
ing is the burning desire for learning among the sons of the soil and it
can only be judged by their number in the institutions already in exist-
ence there; there are four kinds of - institutions. gay, primary, middle,
high and college, which build up a university, and let us compare, Sir, the
conditions of these feeders in the N.-W. F. Province with those of any
other province having a university. Let us take the Delhi-Ajmer-.
Merwara Province where we are sitting and discussing the Reschition
and which has a university of its own as just pointed out by mv Honour-
able friend, Dr. Sir Ziauddin Ahmad. The latest figures which we can
rely upon are ‘available for 1935 from the Education Réport of the
Government of India. - ot .

. . Lt ) -

It will be admitted, no doubt, that.the only college at Peshawar in
N.-W. F. Province has less number of pupils than the Delhi University
college; but, T will tell you that students in other stages in N.-W. F.
Provinee are more than those in Delhi-Ajmer-Merwara. There are
15,278 pupils in the High stage in N.-W. F. P. against 13,830 in Delhi-
Aimer-Merwara say, 1.448 pupils more. There are 82,797 pupils in the
Middle stage in N.-W. F. Province against 13,149 pupils in the same
stage in Delhi province. sav, 19.648 pupils more. Lastly, vou will notice,
Sir, that there are 42,506 pupils in the Primarv stage in N.-W. F. Pro-
vince against 37,148 pupils in Delhi provinee that is, 5,858 pupile more-
Thus taking the position as a whole we find that the total number of
pupils in various stages in N.-W. F. Province is 91,500 seainst 68.278
in Delhi provineé, thus there are 28,222 pupils more in N.-W. F. Pro-
vince. . ' : '

Similarly the number of schools in all stages in N.-W. F. Pt:ovince is
far greater than those in the Delhi-Ajmer-Merwara . Province. - As
regards the education of girls the N.-W. F. P. is not t_:ehmd Dejhi Pro-
vince. The number of trained teachers is also greater in N.-W. F. P.

T do not like to criticise here the farward policy of the Government of
Tndia as it is out of the scope of the Resolution under discussion, but
T canpot help impressing upon the Government the préssing need of a
unfiversity in the N.-W. F. P. which T hope will produce more quphﬁgd
citizens in the province and they.will be better guards of the gate of Tndia
in their Frontier Province against foreign invasion, and thus the Gov-
emrﬁent of Tndia will be relieved much of their rgsponstb_lhty of _defend-
ing the country against foreign invasion. o
- %o conclude my speech, T do not agree with my Honourable friend,
the flover of the ‘Rel:olution_ in saying ‘that the Goverrment of Tl;idxg
spénd money onlv over bombing and killing the people there, aa 1 .dn
that they spend Rs. 19.56,830, out of Rs. 29.45.791 spent over wt.e u;
cation in the N.-W. F. Province and it amounts to 66-42 per cent. 0

! A : I @ g ¢ of
1 _éxpenditure. Thus it cannot be said “that the Goyernmen
2’;&:0 11"19;:} z';tpe nfnake at Teast someé ntonement. 1 hope the - Government

( _ . e HE g oumiversity in N.-W. F. P. and
- congider the pressing necessity of ‘a university in N.:¥ :
:méc%pt{'m:;:e G’Reuoh-ﬂ?ioﬁ.- &if, with these werds. T support the Resolution.

Mr dra v Valley Shillong :
Narayan Ohaudhury (Surma Valley cum_
N ﬁu}zr?i]tﬁﬂ;dan): Siry; T have listened with great _a-ttgnblon to t_-l;e
d'\“?g!tll-rﬁéiite' pht forward ‘ot ‘behalf of the' Resoh;ltno?d bgm“&ﬁi'ﬂ?dn:;mb e
. . N tot up ab:
the Mover. His demand is that a university should be P 'mmo
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at Peshawar. In the major portion of his speech he discussed the
question of education in general and he spoke very slightly about uni-
versity education in particular. I am at one with him in saying that
sound general elementary education should be spread in the Frontier
Provinee in the tribal areas. As an argument for the establishment of
a university, he pointed out the large expenditure in the defence budget
and said the cost of the university could come out of it. He wants ‘us
to believe that if a university were set up at Peshawar the people there
and in the tribal areas would all become peaceful and will not disturb the
peace of the country by raids and so we will be saved a lot of expendi--
ture in punitive expeditions. I am able to go with him wup to the
extent of a sound general elementary education. Certainly, sound ele-
mentary education would train the minds of the people. It would make
them peaceful and God-fearing; but the main reason for the frontier raids
and the expeditions that follow are more economic, as has been admitted by
the Honourable the Mover himself.

He spoke of students flocking to the college at Peshawar from the tribal
areas. I am very glad to hear it. I had alreadv the impression that after
all the tribal people are not so backward—at least the leading chiefs of
that area are highly cultured people. But it does not appear from the
figure of Rs. 20,000 at Rs. 800 per student mentioned by the Honourable
the Government Member—scholarships paid to the students to read. in
these colleges—that the number of students is very large. If my Hon-
ourable friend means that the Central Government should encourage higher
education in the Frontier Province, there is already a college and a very
good college at Peshawar. If he wishes to make out a case for a university,
he has to satisfy this House why the college should be converted into a
university. The learned Knight, Dr. Sir Ziauddin Ahmad, did make some
attempt to make out a case for a university and cited certain authorities
to show that every college in India should he turned into a residential
university. Without controverting this academic standpoint as a prac-
tical man T am not ready to go so far now. Though I am verv sympathetic
tcwards the needs of higher education in the Frontier Province, T am SOITY
I cannot support this Resolution because T am not eonvinced of the imme-
diate necessity—the Resolution says “at once’’—of the establishment of a
university. If we were to support this demand, T am quite sure tomorrow
several such demands with better cases will be before us. What about
Assam? (An Homourable Member: ‘‘Why not?”). The interruptions
from my own Benches provokes me to sav: ‘‘Study the ‘Wardha scheme
of education. Does not that scheme say that we the people of the upper
classes in charge of the governments here and in the provinces are spending
more on higher education than we are justified in spending out of the
pockets of the poor people?”’ That is laid down in the Wardha schems.
I will give a warning to friends on this side. We are alreadv spending
too much on higher education, and it is high time for us to consider whe-

ther we should spend any more money on higher educati i
fher v 3 g ucation vut of public

ARE: SENEY "4
bp‘ ;xt N. M. Josh! (Nominated Non-Official): Sir, the question may now

D el ads
e



ESTABLISHMENT OF A UNIVERSITY AT PESHAWAR. 683

Maulvi Abdur Rasheed Chaudhury (Assam: Muhammadan): Sir, I rise
to support this Resolution. We in this country are so backward in educa-
tion ecompared to other countries of the world that any scheme which
aime at giving better facilities for education should be welcomed by all well
wishers of the country. When we remember that 90 per cent. of our
population is illiterate, and when we compare the illiteracy prevailing in
other countries, we find that our illiteracy stands at a point which cannot
remain at a standstill any longer. When we compare the literacy figures
with other progressive countries of the world, we find that in place of 8
mn India, it is 96 in Japan, 92 in England and 99 in Germany and America.
Such being the case, we cannot remain at a standstill so far as the edu-
cational progress is concerned. According to statistics, we find that we
have one educational institution for every 1,300 of our people, and until
our educational institutions increase to thirteen times, we cannot remsin
satisfied with our educational progress. Now, so far as the North-West,
Frontier Province is concerned, it has got its own history. Dr. Sir
Ziauddin Ahmad said that this province has been created solely for official
purposes by the Government of India. Sir, I may go a little further and
say that the conditions in the North-West Frontier Province are altogether
different from those prevailing in India. As soon as one crosses the Kabui
river, one would feel as if he was going to a quite different country. The
pevple of those parts are different, their traditions and culture are different,
their mode of thinking is different. I can point out to the representative
of the North-West Frontier Province in this House and say that in com-
parison with him, the other representatives in this House look like mere
pigmies. They eat a different kind of food, in fact there are vast differences
between those people and the people inhabiting this side of India. But it
has been very wisely decided that there should be a university at Peshawar.
With due deference to my friend, Sir Abdul Halim Ghuznavi, I would sub-
mit that even if the headquarters of the Punjab university was within 3
‘miles of the Kabul river, I would have supported the idea of starting a
university at Peshawar, because the Frontier Province has no comparison
with the rest of India.

- The Honourable the Mover of the Resolution has quoted the opinions
of some educational authorities of that province regarding the establish-
‘ment of a residential type of university at Peshawar, and the cnly thing is,
‘T find, they require a sum of Rs. 2} lakhs recurring expenditure for the
‘éstublishinent of a university there. Sir, this is a very insignificant
d@mount. In this country our Government is spending on an average only
‘a rupee per head for the education of the people. The Honourabl.e the
Foreign Secretary said that they are spending a lakh for the education of
the ‘people of the tribal area in the Frontier Province annually. Now, let
us calculate and see what it comes to. The population of the area is 2}
million or 25 lakhs and they are spending a lakh annually for the educa-
‘tion of these 25 lakhs of people; that is, they are spending about three pice
per head on education in that part of the country. Is this an adequate
amount? Even if we compare the amount spent on 2ducation in British
Indian provinces, this figure is very low. As I have said, Sir, in British
Indian provinces, the average expenditure on education is a rupee per head,
while in the tribal area it is 8 pice per head. Therefore, I think the Gov-
ernment can easily raise this figure of 8 pice to one rupee, and there can be
no dearth of money for doing it. o o

" Then my friend, Sir Abdul Halim Ghuznavi, said that we mupt first
collect some money and then come to Government for help. I think the

r2
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Frontier Province is contributing not less than Rs. 50,000 a year by way
of students examination fees to .the Punjab Umvarmty As soon- a8 u
‘university is established, tnis amount will be available to’ that university,
ana the Government can easily come forward and meet the balance. There
is another point in this connection. The Honourable the Foreign Secretary
bas stated that they are providing Rs. 20,000 a year to enable tribal
students to go outside the Province for higher education. If this 20,000
is added to the 50,000 that is contributed from the fees of the exa-
wiinees, which are given to the Punjab University, it becomes u good sum
to start a university. I think the Mover of the Resolution has made a
very good case for establishing a university and 1 wholeheartedly support
b

‘Mr. A. K. Chanda (Bengal: Nommated Uﬁiclal) Sir, I must confeps
that I am left very bewildered by the discussion that has gone on in this
Horourable House. Most “of the speakers have been discussing at great
length the financial implications of having.a university in the frontier and
have tried to discuss and devise means for finding the money for estab-
lighing the university. Hardly anybody has put forward a case for having
& university in the frontier at all. The last speaker spoke about the
frontier people eating different food from the Punjibees, wearing different
clothes and being taller than he'is, and therefore he thought that the
trontier should have a university. As a school master, however, 1 feel:
that this argument leaves me very cold. The fact of the matter is that
what is much more important in India today is to liquidate the tremen-
dous illiteracy - which prevails all over the country. It is this problem
only which faces the educationists today and not the luxury of having a
different university in each province.  Somebody said, that the Govern-
ment of India had created new pmwncea—l t'.hmk this Honourable
Member came from the hills and the wmist of the hills must have crept
into his mind and befogged the arguments which he put forward; he
said that because the Government of India founded new provinees, there-
fore, they must create separate universities there also. What has
happened is this. In the province of Bihar, they had the luxury of a
separate university on account of the mslstent demand of the people of
B:har to be separated from the University of Calcutta and they spend

the noble sum of 1'6 per cent of the total Government expenditure
on eﬁucatlon .on primary education whlle nearly ‘26 per cent of their total
Government expendlture on education is diverted for university purposes.
(An' Honourable Member: ‘‘Question’” .} Only 16 per cent of the total
educational expenditure of the State is spent for the edu(‘atlon of the
vﬂlager of whorm we talk so much nowadays.

Mr. N. M. Joghi: Do you know ‘what is the amount spe‘n‘t. 'by'the
Govamment of India on Centrally Admimstered Areas? )

Mr. A. K. Ohenda: I um not dmmssmg the Centrslly ﬁdm:niﬂé‘rod
Areas.. ; y
Hf '11'- o JOShi' You should N

Mr. A. K. Ohanda: T gm quot-mg the: ﬁg irom the Late.st rapm-tof
the Educa.t:onaff Commxssmner on Educgtlon in; India’". (Interruption.)

T'am ‘afraid it requires a little patience to go t.hrough these educational
g =
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statistics. 1 sympathise with the Honourable Members opposite-i# they
tind these rather bewildering, because it does require a littie background
o understand the figures which wre given there. (interruptions.) -

Mz, President (Tue Honoursblo Sir Abdur Kahim): The Honourable
Memper must not be interrupted.

Mr. A. K. Chanda: I don'’t mind, Sir. When their argument is weak,.
they rely on interruptions for making their points. I was told that when
your case is weak, you must abuse your opponent. You won't allow any
sbuse here. 8o they try to interrupt me and make a point. In Bengal,
the province from which 1 come, the figures are equally bad. We spend
a great deal more of our money for university education, so that very
littte is left for the education of the masses. 1 should have tnought,
Sir, that the Honourable Member, who comes from the Frontier Yro-
vince and, therefore, is .more in touch. with the realities of the frontier,
would have come forward and press here, if necessary, for more money
from the Centre (I do not know whether it. is possible to get it) for giving
u proper and true education to the ordinary people and not demand a
University to produte a larger number of unemployed and unemployabie
young men. ‘Lhis is after all what the universities are doing.

He said ‘that they had an excellent college in Peshawar, called the
<1slamia College. Why spoil that excellent coliege and make ‘it an ineth-
-ctent university? We have had experience of a certain number of inefficient
~unmiversities which are cropping up on all sides. (An Honourable Mem-
ber: '*What are they?”’) It would be invidious to speak’ about the uni-
versities which are inefficient. Of late, there has been a demand from
Origsa for having the luxury of a university. ln Assam, I believe there
is a demand for having two universities, one for the Surma Valley and
“wnother for the Assam Valley, so that you don’t know where to stop.
‘What I really wanted to emphasize is that the crying educational meed
“today is to devise an adequate scheme for the training of the ordinary
'villager and to give him an education that will be more in keeping with
‘the surroundings in which -he is brought up and the surroundings to
which he will go back rather than give him a fictitious university educa-
tion which leads him nowhere and which is not in touch with the realities
of ‘the ‘country.’ You cannot have a system of education which has no
roots. 1f you bring a plant from the nursery, with an earthen ball round
it and if you don’t dig deep and lay it properly, it will have-a- km.d“of
life for a time and then it will wither away. The plant of the educational
tree must be well 1aid, with its roots deep in the soil, and that is' why,
1 don't think, it will be well laid in the frontier, till suitdble atmosphere
of education is provided there.. The . Bogq};{abl_g; Membg;:_,_sgolige -about
the want of education in his parts.” It seems to me that is the strongest
argument that he has advanced against havillg a un'versity, and: for
having a net york of properly devised _schools, 80 'tl{ggt t{;_e pggmary
villagers may be given a good education. He quoted with  great gusto
4 letter from Sir George Anderson. I have not seen the letter, but from
what he read out I do not ‘think that Sir George Arderson in any way
‘supported the scheme of a university in Peshawar.
' aiyum: He did support a scheme for a university in
’5Pesl?’arv;ni:bi¢¥ltl‘12ink you can find that document here in the GOV'el?I.l}.;:ent
of India. ‘It was writteri’in June, 1938. e e
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Mr. A, K. OChanda: I stand corrected, but the letter as he read mﬁ
seemed to convey to my mind that what the letter said was: if Peshawar
does have a university 1t should be of the unitary type and thers should
be no duplication of the work which is being done elsewhere, but that
it should comcentrate on giving practical technical edueation.” But that
does not seem to me the proper function of & university. The principal
function of a university is to give a good, general, all-round education.
1f the Honourable Member had come forward here for haviag -# good

5pa Bgricultural college ‘in.his own province or having a good

" technical college in his province, he would have had all my
sympathy, but when he comes forward with a scheme for hiaving a univer-
sity in the tribal area, I am afraid 1 must oppose it.

STATEMENT - OF BUBSINESS.

The Honourable Sir Nripendra 8ircar (Leader of the House): Sir, will
you allow me to niake a statement? We have been pressed with a request
that we may mnot meet on Friday next. Sir, if we do not meet on
Friday next, the only days remaining available for ordinary official business
beiore the Finance Bill is disposed of will be Friday the 25th February
and Tuesday the 1st of March. We consider it essential that the Stamp
Bill, which was introduced yesterday, should be disposed of not later
than Friday, the 25th February, and that the Tea Control Bill, on which
the Select Committee's Report was presented last week, should be dis-
posed of not later than the 1st March. If we can be reasonably assured
by the Parties that in the event of the House not sitting on Friday next,
all stages of the Stamp Bill will be disposed of on the 25th Februar.)
and that the Tea Control Bill, if not concluded on that day, will be
‘disposed of on Tuesday the 1st March, we will not object. to the .cen-
cellation of the meeting fixed for Friday next. I may tell the House
-that as a matter of fact today we have received something like forty-ope
notices of amendments to the Tea Control Bill; some have come from ttre
Congress Group, and as regarding others, I t.hmk my friend, Maulvi Abdur
Rasheed Chaudhury, is responsible for more than a dozen. So that .is
our position. We will not object to Friday being taken off provided we
can get some kind of assurance from the Parties here that we can
finish . . ... .

Mr. President (The Honourable Sir Abdur Rahim): I "do not know
who will be prepared to give that sort of assurance.

The Honourable Sir Nripendra Sircar: If not. then my position 13,
“8ir, that I cannot agree.

- Mr. M, l_m Ali (Delhi: General): Sir, in so far as the question of
assurances is concerned, all I can say is that the Stamp Bill is a non-
contentious measure, and my Party at any rate is not going to delay
the business of the House so far as that is concerned; and as regards
the other Bill, well, if there are so many amendments—we shall try to
.cut down ours,—we can give you an assurance that we jwill. npt umpeces-
. sarily prolong the business of the Assembly even on that; but | certainly
cannot speak on behalf of the other Parties.. It is for them to decide.
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Mr. President (The Honourable Sir Abdur Rahim): I do not think
it is possible to get assurances of that character from Members generally.

The Holourable Sir Nripendra Sircar: Sir, I do not expect an absolute
guarantee, but if the sort of guarantee that my friend, Mr. Asaf Ali, has

given me is also forthcoming from the other Parties, I should be quite
satisfied.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):

We do not want to stand in the way of this business being got
through . . . ..

Mr. President (The Honourable Sir Abdur Rahim): That is too vague.
When the Leader of the House says that certain Government business
must be finished within certain time—and I am not satisfied from what
has been said that there can be any such guarantez—the present arrange-
ment must stand. The Assembly stands adjourned till 11 o’clock
tomorrow.

The Assembly then adjourned till Eieven of the Clock on Wednesday,
the 16th February, 1938.
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